Thirteenth Series, Vol. XXXH, No. 14 Thorsday, March 6, 2003

Phalguna 15, 1924 (Saka)

LOK SABHA DEBATES
(English Version)

Twelfth, Session
(Thirteenth Lok Sabha)

Gazottes & Debates Uniy
Parliamont Liv:ary Biitding
Room do +8.025
Block ‘G-

(Vol. XXXII contains Nos. 11 to 20)

LOK SABHA SECRETARIAT
NEW DELHI

Price - Rs 50 00



EDITORIAL BOARD

G.C. Malhotra
Secretary-General
Lok Sabha

Dr. PK. Sandhu
Joint Secretary

Sharda Prasad
Principal Chief Editor

Kiran Sahni
Chief Editor

Parmesh Kumar Sharma
Senior Editor

S.S. Chauhan,
Assistant Editor

[Original English Proceedings included in English Version and Original Hindi Proceedings included in Hindi Version will
be treated as authoritative and not the translation thereof.



CONTENTS
[Thirteenth Series, Vol. XXXII, Tweltth Session, 2003/1924 (Saka)]
No. 14, Thursday, March 08, 2003/Phaiguna 18, 1924 (Saka)

Sussec? Con.m

OBSERVATION BY THE SPEAKER
RE: UTTAR PRADESH SITUATION 1-23

ORAL ANSWERS TO QUESTIONS
*Starred Question Nos. 221, 224 and 225 e e 23-36

WRITTEN ANSWERS TO QUESTIONS

Starred Questions Nos. 222, 223 and 226-240 37-65
Unstarred Questions Nos. 2232-2461 65-448
PAPERS LAID ON THE TABLE .. 447-450

LEAVE OF ABSENCE OfF MEMBERS FROM THE
SITTINGS OF HOUSE 450-451

COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS .

Thirty-first Report e e e e we e e 451
COMMITTEE OF PRIVILEGES

Fourth Report e 451
DEMANDS FOR SUPPLEMENTARY GRANTS
(GENERAL), 2002-2003 451-452
DEMANDS FOR EXCESS GRANTS
(GENERAL), 2000-2001 e e 452
RE: DISINVESTMENT OF HPCL & BPCL - 452-454

RAILWAY BUDGET

DEMANDS FOR GRANTS ON ACCOUNT - RAILWAYS, 2003-2004
DEMANDS FOR SUPPLEMENTARY GRANTS -~ RAILWAYS, 2002-2003
DEMANDS FOR EXCESS GRANTS - RAILWAYS, 2000-2001

Shrimati Sandhya Bauri .. .. e e e 457
Shri Rajo Singh .. .. e 480
Ch. Tejveer Singh .. 461
Shri Manabendra Shah .. 484
Shri Nitish Kumar .. .. . .« e e e e e e 466

*The Sign + marked above the name of a Member indicates that the question was actually asked on the floor of the
House by that Member.



Susskect

Demands for Grants on account (Railways) - voted

Demands for Supplementary Grants (Railways) — voted.. .. .. ..

GOVERNMENT BILLS - Introduced

@

()

(iil)

APPROPRIATION (RAILWAYS) VOTE ON ACCOUNT BILL
Motion to Consider
Shri Nitish Kumar
Dr. Raghuvansh Prasad Singh
Clauses 2, 3 and 1
Motion to Pass
APPROPRIATION (RAILWAYS) BILL
Motion to Consider
Shri Nitish Kumar
Clauses 2, 3 and 1 2
Motion to Pass
APPROPRIATION (RAILWAYS) NO. 2 BILL
Motion to Consider
Shri Nitish Kumar
Clauses 2, 3 and 1

Motion to Pass

MATTERS UNDER RULE 377

(i) Need to improve telephone services in Banaskantha Parliamentary
Constituency, Gujarat

Shri Haribhai Chaudhary

(i) Need to lay rail line between Bilaspur and Mandala via
Mugeli-Jabalpur in Chhattisgarh

Shri Punnu Lal Mohale ..

(iii) Need to release fund from Central Road Fund for proper
maintenance of road between Balaghat and Kanha

Shri Prahlad Singh Patel.. .. . ..

(iv) Need for linking of National Highway 28-A and
National Highway 28-B in Bihar and Uttar Pradesh

Dr. M.P. Jaiswal

486
488

489
489
490
491

491
492
492

492
494
494

506

507

507

508



v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

Need to expedite allocation of funds to naxalite affected
States for their Socio-economic development

Shri Naresh Puglia

Need to release funds for construction of level crossings
on Luni-Barmer-Munabao rail line, Rajasthan

Col. (Retd.) Sona Ram Chaudhary ..

Need to open LPG outlets in Jamuria Municipality and
Panchayat and Pandeveswar Panchayat Samiti in
Asansol district of West Bengal

Shri Bikash Chowdhury ...

Need to formulate a scheme under National
River Action Plan for prevention of pollution
in river Musi, Hyderabad

Shri Rajaiah Malyala

Need to introduce mobile telephone services in
Hingoli Parliamentary constituency, Maharashtra

Shri Shivaji Mane ...

Need to allocate adequate funds for extension of
existing runway at Kargil airport

Shri Hassan Khan ...

Need to allocate adequate funds for proper
maintenance of National Highway No.22 between
Simla and Jury in Himachal Pradesh

Col. (Retd.) Dr. Dhani Ram Shandil ...

Need to encourage production of Hepatitis-B
vaccine indigenously

Shri Suresh Chandel

GENERAL BUDGET, 2003-2004 — GENERAL DISCUSSION
Shri Shivraj V. Patil

Shri V. Dhananjaya Kumar

Dr. B.B. Ramaiah ... -
Shri Prakash Paranjpe ... -
Shri Madhusudan Mistry ...

Shri Kirit Somaiya ...

Shri Raghunath Jha

Shri Tilakdhari Prasad Singh
Shri Kharabela Swain

509

509

510

511

512

512

513

514

516
528
540
549
564
575
586
599
601-608



LOK SABHA DEBATES

LOK SABHA

Thursday, March 6, 2003/Phalguna 15, 1924 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mn. Sreaxen in the Chair

OBSERVATION BY THE SPEAKER
RE : UTTAR PRADESH SITUATION

[Translation]

SHRI RAMJ!I LAL SUMAN (Firozabad) : Mr. Speaker,
Sir, | have given notice for adjournment motion

...(Interruptions)
[English]

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : It is a
total murder of Parliamentary Democracy. ...(Interruptions)

MR. SPEAKER : Please take your seat.
(Interruptions)
[Translation)

KUNWAR AKHILESH SINGH (Maharajgan;j, U.P) : Mr.
Speaker, Sir, | have raised the issue of the murder of
democracy. ...(Interruptions)

[English]

MR. SPEAKER : | have received notices of Adjoumment
Motion regarding the alleged irregularities in the utilisation
of MPLADS funds and reported directive by the Chief
Minister of Uttar Pradesh to contribute in the party fund
from it, from Shri Ramji Lal Suman, Shri Shriprakash
Jaiswal, Kunwar Akhilesh Singh, Shri Raghuraj Singh
Shakya, Shri Ram Vilas Paswan, and Shri Chandranath
Singh. These are the notices that | have received.

| have also received a notice from Shri Rupchand Pal
regarding disinvestment of HPCL and BPCL. One more
notice has been received fram Shri Jagmeet Singh Brar.

It is regarding threats of terrorist attack by the Lashkar-e-
Toiba.

I have also received three notices from Shri Ramji Lal
Suman, Kunwar Akhilesh Singh and Shri Raghuraj Singh
Shakya. These are regarding suspension of Question Hour
oh the same subject.

Now, you are all aware that this issue igs being
discussed for the last two or three days. Whatever they
wanted to say, the Government also made a statement

yesterday.
(Interruptions)

SHRI PRAVIN RASHTRAPAL (Patan) : No statement
was made. ...(Interruptions)

MR. SPEAKER : Please listen to me. Whatever they
wanted to say, they have made a statement here. A letter
was given to me. | have received the letter. On that letter,
| have to say this.

(Interruptions)

MR. SPEAKER : The question is that the hon. Members
wanted to present the letter to the House. Shri Chandra
Shekhar also spoke on this. | want my opinion to go on
the record. Shri Mulayam Singh also requested me to allow
him to speak on this issue. | will allow him to speak on

this issue.
Regarding the other notices, | want to say their.
(Interruptions)

MR. SPEAKER : Let me complete. Regarding the other
notices, | am allowing those Members to speak during the
‘Zero Hour.' About the two notices of Shri Rupchand Pal
and Shri Jagmest Singh Brar, | would allow them to make
their observations during the 'Zero Hour'.

On this notice of Adjoumment Motion, | am allowing
Shri Mulayam Singh Yadav to speak. But before he speaks,
| want to give my opinion on this. Thereafter, he can speak.
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Hon. Members may recall that during the Question
Hour on 4th March, 2003, the issue of alleged remarks
of the Chiaf Minister of Uttar Pradesh regarding the funds
under the Members of Parliament Local Area Development
Scheme was sought to be raised. On a request being made
to me by Kunwar Akhilesh Singh to direct the Government
to make a statement in the House on the matter, | had
observed:

“The Minister of Parliamentary Affairs has heard the
sentiments of the Members....the Parliamentary Affairs
Minister may try to get the information on this issue.
Whatever information you have, you can give it during
the ‘Zero Hour”

The Minister of Parliamentary Affairs stated during
the 'Zero Hour that day that she had discussed the
matter with the hon. Deputy Prime Minister and that after
obtaining the full facts, he will make a statement in the
House the next day. Yesterday, the hon. Deputy Prime
Minister informed the House that he had received a
communication from the Chief Minister of Uttar Pradesh in
the matter and sought a direction from me whether it would
be proper to share the information contained therein with
the House.

On a demand being made by Shri Priya Ranjan
Dasmunsi that the communication be laid on the Table of
the House, the hon. Prime Minister and the former hon.
Prime Minister, Shri Chandra Shekhar, expressed the view
that it would not be proper to lay the said communication
on the Table of the House. | have gone through the
communication, a copy of which was made available to
me by the hon. Deputy Prime Minister and | am convinced
that its contents are sensitive in nature. | have examined
the matter in the light of past precedents. According to Kaul
and Shakdher, correspondence between Union and State
Governments is normally not laid on the Tabie of the
House. It is also well established that the Government is
not bound to lay a document on the Table, if it considers
it to be confidential. | have , therefore, decided to treat the
matter of this nature as closed. Now Shri Mulayam Singh
may speak.
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[Translation]

SHRI SHRIPRAKASH JAISWAL (Kanpur) : Mr. Speaker,
Sir, | should be given an opportunity to speak after Shri
Mulayam Singhji.

SHRI LAL MUNI CHAUBEY (Buxar) : Mr. Speaker, Sir,
| had given a notice of breach of privilege on 27th February.
You had said that you would aliow me to speak only after
receipt of reply from the State. | would like to now as to
what happened to that?

MR. SPEAKER : | am yet to receive any reply.‘lf | do
not get any reply by Monday, | would allow you to "speak.
[English] | am waiting for the reply from the Government.
If 1 do not get the reply on Monday and if Monday is not
convenient to you, you can ask for Tuesday. | have no
problem.

[Translation] .

SHRI MULAYAM SINGH YADAV (Sambhal) : Mr.
Speaker, Sir, | thank you for giving me an opportunity to
express my views. Though, { am not a Member of the
legislative Assembly, but some such issues have been
raised, about which | need to clarify. The situation in Uttar
Pradesh is grim today. The U.P Government is functioning
in & undemocratic manner. The serious situation created
there is unprecedented in the history of india.

Mr. Speaker, Sir, you might have read in the
newspapers that the Leader of Opposition in U.P.
legisiative assembly was not aliowed to speak till two
O'clock. Even then | would like to congratulate the Speaker
of legisiative Assembly for playing an impartial role
yesterday. ...(Interruptions)

DR. VWAY KUMAR MALHOTRA (South Delhi) : Mr.
Speaker, Sir, what happened in U.P. legislative assembly.
[English] Can it be discussed there?...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : The rights of the
Members under the Constitution have been thwarted. The
Constitution has been thwarted. Read. it. ...(/nferruptions).

i
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This is worst than a terrorist attack. The Constitution has
been thwarted.

[Translation)

SHRI SHRIPRAKASH JAISWAL : These people have
made mockery of dignity of Parliament. ...(Interruptions)

[English]
MR. SPEAKER : Please sit down.

DR. VIJAY KUMAR MALHOTRA : Sir, | am only raising
the point of order whether anything happening in the State
Assembly can be discussed here?

[Translation]
What was donu by the speaker there. ...(Interruptions)

SHRI RAMJ!I LAL SUMAN : Mr. Speaker, Sir, whether
they will not allow debate even in the UP Legislative
Assembly also...(Interruptions)

MR. SPEAKER : You are not speaker of this House.
Please sit down.

SHRI MULAYAM SINGH YADAV : Mr. Speaker, Sir, |
appreciate that the BJP MPs did not indulge in
unconstitutional practices on the issue but you please
direct Shri Malhotra for what he is saying.

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, what
happened in U.P. legislative assembly ~ [English] do not
discuss that issue here.

MR. SPEAKER : Shri Mulayam Singh is a very senior
Member. He will see that the proceedings of the Assembly
are not disturbed.

[Translation]

SHRI MULAYAM SINGH YADAV : Mr. Speaker, Sir, | am
coming to that. The responsibiiity of protecting constitution
basically lies with the Pariament and not with Legislative
Assembly. That is why | had to raise this issue. Mr. Speaker,
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hon. Prime Minister and Deputy Prime Minister said that
a debate on the issue is going on in the Uttar Pradesh
Legislative Assembly but | cannot speak there as | am not
a Member of that House. | would like to tell you that nobody
was allowed to speak there and opposition was not
allowed to speak there till two O'clock. | am pleased that
for the first time hon. Speaker has played his role properly.
He said that he could not be a party to such
unconstitutional acts. Opposition has asked for 10 hours
discussion and he had agreed to it. Uttra Pradesh
Legislative Assembly has never discussed a no confidence
motion for less than eight hours. Even in Lok Sabha it has
never happened.

That was the only issue. Chief Minister there
wanted to avoid debate at all cost. Hon. Speaker replied
that he would not occupy chair in that case. It is a
very serious issue. Debate on no confidence motion was
not allowed and when the Chief Minister insisted on not
having any debate, hon. Speaker did not occupy Chair in
protest. Instead another person took the Chair, who is
called Chairman here. | cannot say whether the news is
true or false but it was reported that he tendered his
resignation and called for his private car from his
residence.

SHRI SOMNATH CHATTERJEE (Bolpur) : Whether it
was Shri Tripathi?

SHRI MULAYAM SINGH YADAV : Yes, Sir, Shri Tripathi
said that he would resign, but cant be a pary to
unconstitutional acts nor would he take the Chair. If the
Opposition wants a debate and it is such a large assembly,
then there should be a debate - if not for 10 hours, for
eight or even six hours. How can he prevent debate? The
Leader of the Opposition was not allowed to speak tilj 2
O'clock. This is a serious situation and also unconstitutional.
| would fike to ask ‘hon. Prime Minister, Dsputy Prime
Minister or Shri Maihotra as to where shouid | raise this
issue? We are not being allowed to speak in Legisiative
Assembly and Shri Malhotra is trying to prohibit it in Lok
Sabha. Why is he being a party to such unconstitutional
and sinful act? | am pleased that MLAs were not a party
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to this act. Only BSP Members were trying to prevent
Leader of the Opposition from speaking. No Member of the
coalition party prevented him as they were dissatisfied with
the Chief Minister. All of them wanted a debate to take
place. But Chief Minister was scared and she was rightly
scared. | won't take names but Members of various parties
were likely to vote against her in support of No-confidence
Motion and probably 'Govemment would have fell in
Legislative Assembly. She knew that.

Thirdly, whether Chief Minister would prove her
innocence by levelling allegation against me. The
cassette is before everybody. All must have seen that. Our
demand is that the Chief Minister be removed and the
cassette should be examined by the CBI. My second
demand relates to the allegations leveled against me
regarding discretionary fund. Inquiry against myself was
conducted by the CAG on the directions of Supreme Court.
CAG report proved my innocence and | am pleased to
say. that the case was rejected by the High Coun.
Thareafter, Shri Kalyan Singh and the same Chief Minister,
conducted inquiry against me. That inquiry also proved
my innocence. Fourthly that issue was clearly by the
Legislative Assembly.

| would like to say that | cannot speak in U.P.
Legislative Assembly. With regard to the allegations
levelied against me regarding discretionary fund, the
country should know as to what was the opinion of the
High Court, the CAG and the resuit of the inquiry ordered
by the two Chief Ministers. That matter has already been
cleared by the Legislative Assembly. The letter that was
written after inquiry was written only with the purpose of
maligning my image. Now | would like to know as to what
is the objection in holding a CBI inquiry? The question is
why hon. Prime Minister and Deputy Prime Minister are
defending a minority Government? We want to speak, but
they are preventing us. | would like to assert that this is
totally: an unconstitutional act.

There is minority Government in Uttar Pradesh. This
Government should be suspended and a CBI enquiry
should be conducted against the Chief Minister. Whether
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CB! investigation would be conducted against Lalooji only
and he would only be put behind the bars? Whether Shri
George Fernandes would only be asked to resign
immediately. We did not ask for that but the hon. Prime
Minister accepted it. They, removed the President of
Bharatiya Janata Party, Shri Bangaru Lakshman on the
same issue. | was Minister of Defence in the National Front
Government but we advised Lalooji to resign. That is why
we want that first of all, the Chief Minister of Uttar Pradesh
should tender her resignation, and if she does not do
that then they should take action to suspend the cabinet
fhere, the entire ruling party and the opposition would
support them. This matter should be investigated by the
CBl and enquiry should be conducted against those
people who have been found indulging in corruption and
bungling of M.Ps. fund as also the Government exchequer,
how can it go on like this? No developmental work is
going on in Uttar Pradesh. Everything has come to a
standstill. Rupees 70 crore were released for development
of Uttar Pradesh which was spent on digbursing salaries,
while the remaining was spent on the luxuries of Ministers.
Some amount was spent on development of parks. Not
even a single rupee was spent on developmental
work. There is a burden of Rupees 92 thousand crore as
loan on the Uttar Pradesh Government exchequer.
Backwardness of Uttar Pradesh means backwardness of
entire country. No development work is taking place there.
...(Interruptions)

MR. SPEAKER : Please sit down. | would expunge
all that is objectionable from the proceedings. Please sit
down.

(Intgm:ptions)

SHRI MULAYAM SINGH YADAV (Sambhal) : Mr.
Speaker, Sir, | have full faith on the hon. Prime Minister.
...(Interruptions)*

.

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir
whether such type of allegations can be levelied against
the hon. Prime Minister in the House? ...(Inferruptions)

“Expunged as ordered by the Chair.
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SHRI MULAYAM SINGH YADAV : Mr. Speaker, Sir, hon.
Prime Minister should take this matter seriously and get
it investigated by the CBI and suspend such a Chief
Minister. ...(Interruptions)

MR. SPEAKER : Comments made by Shri Mulayam
Singh against the hon. Prime Minister would be expunged
from the record.

(Interruptions)

SHRI MULAYAM SINGH YADAV : | am saying that
Malhotraji would also face defeat. Let the next elections
come, they would come to know everything in another year
or two. They would be badly defeated if congress works
intelligently. ...(Interruptions)

MR. SPEAKER : Mulayam Singhiji, please sit down. |
have to start the Question Hour.

SHRI MULAYAM SING YADAV : Mr. Speaker, Sir, |
wish that the hon. Prime Minister may act properly and he
may not shield such a dishonest and corrupt Chief Minister
and may dismiss her Government immediately.

...(Interruptions)

DR. VIUAY KUMAR MALHOTRA : Mr. Speaker, Sir,
whether the Central Government should suspend a
Chief Minister or conduct CBI enquiry against her only
because Mulayam Singhji considers her corrupt?

...(Interruptions)

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, sufficient
evidences are there against the Chief Minister of Uttar
Pradesh. ...(Interruptions)

MR. SPEAKER : | have to listen to the people of other
parties too.

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir, the
incident that occurred in the Legislative Assembly of Uttar
Pradesh yesterday is first incident after India achieved
independence. ...(Interruptions)

SHRI DILEEP SANGHAN! (Amreli) : Mr. Speaker, Sir,
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he has not been declared innocent so far in the case
against him in the Supreme Count. ...(Interruptions)

MR. SPEAKER : Please sit down. | have not given you
permission.

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir, all
problem are by the treasury benches. ...(Interruptions)

SHRI PRAHLAD SINGH PATEL (Balaghat) : Mr.
Speaker, Sir, Censure Motion has been passed in the
Chhatisgarh Legislative Assembly under the leadership of
Chief Minister there and he is talking of Limited shere.
...(Interruptions)

MR. SPEAKER : Prahlad Singh Patelji, | have not
allowed you to speak. Things regarding Chhatisgarh are
not here presently with me. Please take your seat.

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir, such
shameful incidents have never been witnessed in the
history of independent India as in Uttar Pradesh Legislative
Assembly. They have made mockery of the Constitution. A
discussion was to be held on the motion of thanks on
Governor's address. It is a rule in the U.P. legislative
assembly that voting should take place four days after
discussion on the motion of thanks on Governor's address
then Motion of Thanks should be passed. But yesterday,
the way presiding officer was asked to preside and Motion
of Thanks was passed, is really very shameful.

Sir, U.P. Legislative Assembly had given consent to
hold discussion on ‘No Confidence Motion' and the
discussion was to be held yesterday. In the evening at 5.00
O'clock, ali leaders of opposition met the speaker and
requested him that atleast eight hours should be fixed for
discussion on the said subject. The Speaker assured them
that time would definitely be given to them for holding
discussion on ‘No-confidence Motion' but he did not say
anything with certainty whether it would be eight hours or
six hours, but this much he said that first discussion would
be held, then voting would be done on the ‘No Confidence

Motion'.
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Sir, it is really shameful the way ‘No Confidence
Motion' was got defeated by voice vote in the evening and
Motion of Thanks was passed on the Governor's address
and entire budget as also vote on account was passed.
What message is being sent to the people of Uttar Pradesh
and the entire country, whether democracy in our country
would run like this?

| partially agree with the statement of hon. Mulayam
Singhji in which he has said that if U.P. Speaker did not
agree to it and left the House, then did he tender his
resignation. It is different when threat is given. It is correct
that he did not let all this happen under his leadership
and left but had the U.P. Assembly Speaker tendered his
resignation, this brutal Government would immediately
have to go and thus democracy could have been saved
in this country.

Sir, | tully agree to the comments made by hon.
Mulayam Singhiji in connection with the MLAs of Bharatiya
Janata Party. it is right that the BJP MLAs did not create
any pandemonium there although they were disagreeing
to it, but had they said that this is unconstitutional and
collectively would have said to the speaker that they do
not agree to it, then perhaps such a situation would not
have arisen.

We could have saved democracy and such a
cruel Government would have been dismissed. Sir, it
is a very serious matter. it has not only affected the
reputation of the ruling party but a wrong message has
gone to the whole country. People are talking that perhaps
the dignity of the constitution would not be saved in the
years to come. Therefore, | demand to dismiss this
Government. The dignity of country's constitution cannot be
saved until the present Government is dismissed.
...(Interruptions)

[English]

MR. SPEAKER : Shri Jaiswal, let me make it clear that
the No-Confidence Motion of the Assembly cannot be
discussed in this House.

(Interruptions)
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[Translation]

MR. SPEAKER : Please listen to me. Your adjournment
motion is not related to whatsoever happened in the
Assembly.

SHRI SHRIPRAKASH JAISWAL : Yes Sir.

MR. SPEAKER : Your Adjournment Motion is not on
this issue.

(Interruptions)

SHRI SHRIPRAKASH JAISWAL : Sir, hob'ble Prime
Minister had assured me that discussion will take place
there. ...(Interruptions) That is why we remained silent on
the issue.

MR. SPEAKER : It does not mean that whichsoever
happened in Assembly.

(Interruptions)

MR. SPEAKER : | have permitted you to speak on your
Adjournment Motion, please speak on that. ...(Interruptions)

SHRI SHRIPRAKASH JAISWAL : Sir, we neither get

the opportunity to speak in Assembly nor in Lok Sabha.
...(Interruptions)

MR. SPEAKER : | am allowing you to speak on your
Adjournment Motion.

(Interruptions)

SHRI SHRIPRAKASH JAISWAL : Sir, please understand
the seriousness of the issue ...(Interruptions) The entire
country is being affected by it. ...(Interruptions) Sir, the
whole system will collapse. A right message will not go
to the country until the present Government of Uttar

Pradesh is dismissed. Dignity of the Constitution would not
be saved. ...(Interruptions)

[English]
MR. SPEAKER : Shri PH. Pandian.

¢ (Interruptions)
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[Translation]

MR. SPEAKER : Shri Sumaniji, please sit down. |
am allowing you to speak on this issue for the last three

days.
(Interruptions)

MR. SPEAKER : Shri Sumanii, will you please let the
House to function. | allowed leader of your party to speak
and he has expressed his views on this issue. The issue
has been placed before all the members. Shri Shivraj V.
Patil also wants to speak on this issue. What is important
- the issue you want to raise or your speaking in the

House. Please sit down.
[English]

SHRI P.H. PANDIAN (Tirunelveli) : Mr. Speaker, Sir, the
Chief Minister of Tamil Nadu, Dr. Puratchi Thalalvi
Jayalalitha was dismayed, distressed and expressed her
anguish on 3rd March 2003 when 23 boats with 76
fishermen from Rameshwaram base were attacked on the
high seas. The Sri Lankan fishermen attacked the Tamil
Nadu fishermen on the high seas and later they were
detained by the Sri Lankan Police. ...(Interruptions)

MR. SPEAKER : One minute Shri Pandian. | am going
to permit you. Shri Shivraj V. Patii and Shri Somnath
Chatterjee would like to speak on the issue raised by Shri
Mulayam Singh Yadav. | will permit them to speak and
thereafter you can speak.

SHRI K. MALAISAMY (Ramanathapuram) : Mr. Speaker,
Sir, | hail from that constituence, Rameshwaram Base, So
| should speak. ...(Interruptions)

MR. SPEAKER : Therefore, | am going to permit you
to speak on that. Please sit down.

SHRI SHIVRAJ V. PATIL (Latur) : Mr. Speaker, Sir, | am
grateful to you for giving me the floor. | am very well aware
of the fact that what happens in the State Legislature need
not be discussed on the fioor of the House.
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MR. SPEAKER : Thank you.

SHRI SHIVRAJ V. PATIL : Sir, | will bear that in mind
and | will make my submission.

Sir, the Governor's Address was presented to the
House. It should have been discussed and the Motion
thanking the Governor should have been passed. If the
Motion is not passed, then the Government has to resign.
The Budget was represented. Then, the cut motions can
be given. If one rupee cut motion is passed. the
Government has to resign. Then, there was No-confidence
Motion moved by one of the Opposition parties there and
that No-confidence Motion should have been discussed.
It should have not only been discussed but aiso it should
have been put to the vote. Then, by division, it could have
been found out as to whether the No-confidence Motion
was supported by sufficient number of Members in the
House or opposed by sufficient number of members n the
House. All these issues are the issues which go to the root
of the Constitution. If the constitutional provisions are not
observed on the floor of the House, is it not the breakdown
of the Constitution? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Absolutely.

SHRI SHIVRAJ V. PATIL : It it is a breakdown of
the Constitution, are we, sitting in Parliament, not entitied
to ask the Government to impose the President's Rule
there?

On technical ground, what is happening there should
not be discussed here. If we are not discussion the
breakdown of the Constitution in UP also and that too in
the State Legislature, we will not be able to protect our
Constitution, we will not be having a rule of law there, and
we will be having a rule whereby arbitrary decisions are
taken by those who are in power over there.

Now, this is the moot point. This is the most important
point and if the Parliament, which is at the apex, is not
taking note of these facts, it would be very difficult to
maintain law and order in any of these States. If the
Executive commits a mistake, or if a legisliature commits
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a mistake and if they go against the Constitutional
provisions that issue should be discussed on the floor of
the House and this Government should be asked to take
appropriate action to see that the Constitution is protected.
This is the only submission that | want to make.

MR. SPEAKER : Shri Shivraj Patil, wili you please
advise me on a device that is to be used for this?

SHRI SHIVRAJ V. PATIL : Sir, the Motion would be
that there is a Constitutional breakdown in Uttar Pradesh
and that Motion shall be discussed on the floor of the
House.

MR. SPEAKER : Let somebody move a Motion. Let
the Business Advisory Committee fix up a date. Then |
can understand. But, by bringing in an Adibummont Motion
and taking the time of the Question Hour may not be

proper.
SHRI SHIVRAJ V. PATIL : That is right, Sir.

MR. SPEAKER : You can bring in a Motion and let the
Business Advisory Committee accept it.

SHRI SOMNATH CHATTERJEE : May | have the
attention of the hon. Ministers? Sir, | have myself been
raising every time about the danger of crossing the line.
But Sir, here | am only referring to what happened in this
House. Sir, you have, in your kind wisdom requested the
Government or suggested to the Government that if they
have anything to say. they should come and tell in
response to what has happened yesterday or day before
yesterday regarding the utilisation of funds.

Now, the hon. Deputy Prime Minister came, in the
presence of the hon. Prime Minister, and he stated that the
letter that he has received from the Uttar Pradesh
Government contains certain things which should not be
read out. Therefore, he did not read out that. But, what is
the Government's response to the situation that has
developed there or is developing there? There has been
no statement from the Government. What does the Central
Government propose to do in this matter? The money
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allocated by the Parliament of India is not being — allegedly
~ utilised properly, allegations and counter allegations
have been made.

A very respected hon. Member of the Parliament of
this very House, Leader of our esteemed friend Shri
Mulayam Singh Yadav, against him allegations are being
made. Shall we sit here completely quiet because it
pertains to some State? | am not going into the State's
activity, but the Parliament has already got itself involved.
Therefore, it is the duty of the hon. Prime Minister and the
hon. Deputy Prime Minister to come and tell us, pursuant
to your earlier directions as to what is the Governnent's
response to the situation that has developed there.
Therefore, | am not asking to pass our judgement on what
has happened there. Shri Mulayam Singh Yadav has said
that. What he has said, even if that is correct — and | take
it to be correct when it is coming from him - that the hon.
Speaker there even refused to preside over the House,
that is a matter to be discussed there. But, | demand: that
a statement should come from the Government with regard
to the whole issue including the issue of Constitutional
breakdown, issue of breakdown of Constitutional machinery,
which Shri Shivraj V. Patil has raised. Therefore, it is vital
that the Govemment should take the House into
confidence.

[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vaishali) : | also
rise to speak:

MR. SPEAKER :
issue.

you rise on each and every

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, you
said that a structured debate can take place if a motion
is moved on this issue. It is appropriate to have a structured
debate on such issues. Discus_sion also took place on the
tape issue. Every member has » right to put forth his views
in this regard. Members are mentioning about constitutional
breakdown but there must be some way to check it. We

have sent three MPs from our party to West Bengal to
3
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assess the situation as incidents of rape have taken place
there, They submitted the report that constitutional break-
down is there, therefore, the State Government should be

dismissed.
[English]u

Can we dismiss the Government?
[Translation]

The State Government imposed Section 144 against
those three members.

[English]

| am only answering on the procedure about which
you are asking.

[Translation]

The State Government filed the case against those
three MPs...(interruptions)

SHRI MULAYAM SINGH YADAV : Did you move the
No-Confidence Motion against the Government of West
Bengal at that time...(interruptions)

DR. VIJAY KUMAR MALHOTRA : There is total
constitutional break-down in Bihar. The issue may be of
Bihar or any other State, | would like to ask the opposition
that as to whether they are prepared to say that the case
may be handed over to CBI directly for holding an inquiry
if there are corruption charges against any Chief Minister,
even if it is Shri Veerbhadra Singh or any other Chief
Minister.

[English]
Are they prepared for it?
[Translation]
They want the action which suits them, ....(interruptions)

DR. RAGHUVANSH PRASAD SINGH : The same thing
they you have done in Bihar. ...(interruptions)
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SHRI RAMJ!I LAL SUMAN : It is a very serious issue.
There are sufficient evidences in this regard. Despite that
Shri Vijay Kumar Malhotra is talking like this. We are
demanding CBI inquiry in this regard. All facts are placed
before you....(interruptions)

MR. SPEAKER : Shri Sumanii, please listen, | am on
my legs.

(interruptions)

MR. SPEAKER : Shri Sumanji, | would like to tell both
you and Shri Akhileshji that Shri Malhotra has also the right
to speak as you. What is wrong in the point he is raising
that law should be equal for all?

[English]

The point that he is raising Is correct. Let there be a
rule for all the Chiet Ministers.

DR. VIJAY KUMAR MALHOTRA : | am only asking the
major opposition party. ...(interruptions)

SHRI PRIYA RANJAN DASMUNSI : That is the rule
of law.

[Translation]

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
just now, Shri Shivraj V. Patil has stated that if cons-
titutional break-down is there in a state, will the House
remain silent on it. | am asking you whether the matter
should be forwarded to CBI when court's proceedings are
going on against the Chief Minister of Chhattisgarh,
whether we are empowered to do this and whether we
should do it?

If there or at some other such thing happens then
the Government should do what they find suitable. You
decide in consultation with all leaders as to what should
be discussed and what should not be discussed in the
House.

SHRI RASHID ALVI (Amroha) : | would aiso like to
speak on this subject.
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MR. SPEAKER : | have told you that | will give you
the permission. If you all desire then the discussion over
this subject will continue, however | don't want to give
permission to those who have not given the notice. They
can speak during Zero Hour.

(interruptions)
[English]

SHRI P.H. PANDIAN : Sir, the Chief Minister of Tamil
Nadu had expressed her anguish on 3rd March, 2003.

(interruptions)

MR. SPEAKER : Shri Pandian, | am permitting him to
speak. (Translation) | will start Question Hour only aﬂér
disposal of this matter.[English] Those who have not given
the notice can speak in the Zero Hour.

[Translation]

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, Sir,
the Question of Uttar Pradesh is being raised for the last
three days. The Chief Minister of U.P. has given a
statement, which is also reserved in tape, that all hon'ble
Members should contribute this much. By saying this she
has lowered the dignity of the House. It should be
considered here. In this regard the hon'ble Home Minister
has said that he will give statement and yesterday itself
he came with a letter like a post-office and read that same
statement. He acted like a postmen ...(interruptions) The
Government should give its decision in this regard
...(interruptions) He assured in the House that it will be
discussed in the Legislative Assembly, therefore there is
no need for discussion here. But it could nat be discussed
in the Legislative Assembly also and it resulted in
constitutional breakdown. Are we not floating with the
constitutional provisions by not raising this issue in the
House or in the Lok Sabha. If it is not discussed in the
House then where this issue can be discussed. It's a matter
pt contempt’ of the House, corruption and constitutional
breakdown. Either the Government should give‘declsion
or a full-fledged discussion should be held in the House.
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SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, we have
given notice for adjoumment motion. ...(interruptions)

MR. SPEAKER : First you please sit down. | have given
permission to Shri Rashid Alvi, you listen to him.

SHRI RASHID ALVI : Mr. Speaker, Sir, | don't want to
speak much over this issue. Shri Vijay Kumar Malhotra has
said a very right thing that some provisions should be
made to check unconstitutional work. But just now Shri
Mulayam Singh Yadav has praised the Speaker of
Assembly for yesterday's incident....(interruptions) The
Speaker, with regard to U.P. Assembly, has given a
statement that | have ordered to replace the existing loud-
speakers and microphones with small ones and to remove
the glass tables so that no one is able to create
pendamonium in the Assembly. All these arrangements
have been made so as to avoid pendamonium in the
Assembly. It is the statement of Speaker .only. We should
have asked the speaker as to from which MLAs, he was
apprehensive that they would create pendamonium
...(interruptions)

KUNWAR AKHILESH SINGH : This may be asked.
...(interruptions)

SHRI RASHID ALVI : As per my information, the Chief
Minister of UP. has said that she was willing to have
discussion and also the voting but such an atmosphere
has been created as if no one is interested in running the
assembly ...(interruptions) | would say only one thing that
from his attitude, the way he behaves in the Lok Sabha;
from that we can imagine how he might be behaving in
the Assembly ...(interruptions) | don't want to say anything
more than this...(interruptions)

[English]
MR. SPEAKER : Let me tell him.
(interruptions)
[Translation]

1
MR. SPEAKER : | would like to tell Shri Mulayam
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Singhiji that his party has expressed his viewpoints. When
he was not here two of his party members were speaking
for full 3 days and today also they will discuss same
subject. | want that some rules and regulations should be
made, Both of them want to speak. Both of them have given
notice. | am ready to give permission to them in Zero Hour.

But let the Question Hour be over.

SHRI MULAYAM SINGH YADAV : Alright.
[English]

SHRI PH. PANDIAN : Thank you, Speaker, Sir. It is the
third time | have been called. Sir, both the Chief Minister
of Tamil Nadu and | was dismayed and distressed to learn
that on 3rd March, 2003 that 23 boats with 76 fishermen
from Rameswaram base were attacked by the Sri Lankan
police. The Sri Lenkan fishermen attacked Tamil Nadu
fisherman on the high sea, and later they were detained
by the Sri Lankan Police.

Sir, about 58 fishermen are in the Mannar Police
Station, and remaining 18 fishermen who sustained
injuries in the attack by the Sri Lankan fishermen have
been admitted in hospitals in Sri Lanka. We all know that
the Sri Lanka Government had lifted the ban on fishing
by the Sri Lankan fishermen in the Northern Sri‘ Lanka
Water.

Sir, the Sri Lankan fishermen have been taking the
law to their own hand and attacking the Tamil Nadu
fishermen. Fishing is the livelihood of the Tamil Nadu
fishermen.

Sir, on receipt of this disturbing reports, on behalf of
the people of Tamil Nadu, particularly, Dr. Jaya Lalitha
took up the matter with the Government of India and also
with the Indian High Commission at Colombo to take up
the mater with the Sri Lankan Government. Sir, she has
written a letter also to the Prime Minister yesterday to
intervene in the matter, and to see that all the fishermen,
arrested, detained by the Sri Lankan police are released
immediately.
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It is high time that the Sri Lankan Government should
heed to the request of the Tamil Nadu Government. In this
regard, the Sri Lankan High Commissioner has not
responded to till date.

So, she has requeste the Ministry of External affairs,
Government of India, to take up the issue with the Sri
Lankan Government.

Sir, on behalf of the people of Tamil Nadu, especially
fishermen, and through the Chief Minister of Tamil Nadu,
| appeal to the Government — through she has written a
latter yesterday to the Government of India to ask the Sri
Lanka Government to release them immediately, to create
a conducive atmosphere - to release these fishermen

immediately.

MR. SPEAKER : Mr. Vijayan, | have received Zero Hour
notices on this. 1 along with other Members permit you
during 'Zero Hour'

(interruptions)
MR. SPEAKER : You can associate with him,
(interruptions)

MR. SPEAKER
sentence.

Only one sentence, only one

SHRI A.K.S. VIJAYAN (Nagapattinam) : Sir, more
than 42 fishermen from Rameshwaram in Tamil Nadu
were kidnapped. A large number of fishermen from
Nagapattinam district are also arrested by the Sri Lankan
Navy. More than 100 fishermen have been arrested and
detained by the Sri Lankan Navy. The detention of
fishermen and seizure of vessels had created tension in
the coastal area.

We, the DMK Members are having a strong feeling
in that regard. Therefore, | request the Government of India
to take appropriate action for permanent solution in this

issue.

MR. SPEAKER : Your name will also be associated.
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SHRI MANI SHANKAR AIYAR (Mayiladuturai) : Fisher
from Nagapattinam district have also been arrested in very
large numbers by the Sri Lankan Authorities.

MR. SPEAKER :
associated with Iit.

Shri Aiyar's name will also be

(interruptions)

SHRI A.K.S. VIJAYAN : Sir, | request the Government
to take necessary action to find a permanent solution to
this issue. ...(Iinterruptions)

SHRI PH. PANDIAN
...{(interruptions)

. Sir, give him a chance.

He claims to be the fittest person. | say, all hon.
Members are the fittest persons. So, please do not speak
like that. We are all equals. ...(interruptions)

SHRI K. MALAISAMY : Sir, | will just take one minute
and finish off. ...(interruptions)

MR. SPEAKER : Your name would also be associated
with this. We have to take up the Question Hour. | am going
to permit you in the 'Zero Hour'. You will be the first person
1o speak.

11.41 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

Packaging and Marketing of Raiineer

*221. SHRI T.M. SELVAGANPATHI :
SHR!I BHASKARRAO PATIL :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Railways have started packaging
and marketing of ‘Rallneer’,
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(b) if so, the details thereof;

(c) whether the samples of 'Railneer' have been
cleared by the Bureau of Indian Standards (BIS);

(d) whether the Railways have seen the reports
published in thé newspapers about the detection of
extremely harmful pesticides in the BIS certified popular
brands of bottled water being sold in Delhi and elsewhere;

(e) the steps being taken by the Railways
with regard to food items which are being prepared in
their base kitchens to maintain quality and hygienic
conditions;

()  whether the Railways propose to take any action
against Zonal Catering Managers who are not preventing
purchase and sale of bottled water in trains and at
platforms; and

(@) the measures taken by the Railways to
ensure supply of clean and safe drinking water to its
passengers? ’

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :

(@) to (g) A statement is laid on the Table of the
Sabha.

Statement
(a) No, Sir.
(b) Does not arise.

(c)  Not so far. Bureau of indian Standards (BIS) has

carried out inspections and have collected water samples
for testing at their end.

(d) Yes, Sir.

(e) Indian Railways have taken steps to ensure

. good quality of food suppled by them on trains from base

kitchens and at railway stations. Some of these include use
of quality raw material and branded products, setting
st?ndards of hygiene and cleanliness, training of staff,
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s

frequent surprise checks and inspections etc. Moreover,
with a view to upgrade and professionalise catering
services on trains as well as at railway stations, Ministry
of Railways have set up the Indian Railway Catering and

Tourism Corporation.

() Only BIS approved packaged drinking water
are supplied in the trains and at platforms on the

railways.

(g) As per extant policy packaged drinking water
which conforms to specifications from Bureau of Indian
Standards' is supplied to passengers. Inspections are
undertaken and quality control is made by sample checks.
In instances of sample analysis found not conforming to

specifications, action is taken.

SHRI T.M. SELVAGANPATHI : Sir, the people of
this country have got the right to have high quality water
which is safe and hygienic in all respects. There are reports
that 3.5 million people die annually of water-related

diseases.

As far as India is concerned, the rail users are
using almost 20 per cent of the total production of
bottied mineral water. Aimost about 30,000 used bottles of
mineral water are dumped in the New Delhi railway station
alone. Therefore, the Ministry has got to do something
about this. A project called ‘railneer’ was started.
...(interruptions)

MR. SPEAKER : You have to put a straight question.

SHRI T.M. SELVAGANPATHI : Yes, | am coming to the
question.

Now, the statement says that the packaging and
marketing has not started on this project worth about
Rs.1,000 crore. Why is it delayed? Why do you continue
to allow private parties who are supposed to be supplying
bad quality water?

There are reports in the Press that the Centre for
Science and Enviiunment has come out with a startling
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rgvelation that all these bottles of water contain pesticide
residues which are very harmful. Therefore, | would like
to know from the hon. Minister when they are going to start

this project.

What are all the brands you have approved in the
Ministry of Railways that are meant for the rail users? |
would like to know whether these brands include those
brands produced by units which have recently been
banned. | think, the Directorate-General of the Bureau of
Indian Standards has banned eight units but some of them
find a place in the water supplied by the Railways. What
are the steps that the Ministry is going to take in this

regard?
[Translation]

SHR! NITISH KUMAR : Mr. Speaker, Sir, first | would
like to thank hon'ble Member for showing interest in
‘Railneer'. While presenting the budget for 2002-2003, |
had mentioned that for providing quality drinking water to
rail users, the Railways have decided to set up ‘Railneer
plant through its PSU - the Indian Railway Catering and
Tourism Development Corporation which will supply
'Railneer’ in railway and this 'Railneer’ would be the
exclusive brand of railways. This | had said in my Railway
budget speech 2002-2003 and in its compliance we are
proceeding further. On of our plant, which has been set
up near Delhi, is ready and its water sample has been
supplied to Bureau of Indian Standards for testing. Bureau
of indian Standards has carried out its inspection also and
have collected water sample for testing but so if they have
not given any response about that. We are making
continuous efforts from our side. We are fully ready for its
marketing as soon as we receive the clearance. infact we
wanted to launch this in the month of February. Meanwhile,
some facts have been revealed by the Centre for Science
and Environment that all drinking water botties in the
country contain high level of pesticides. Grave concern is
expressed in the country over this. it seems that Bureau
of Indian Standards would be considering over many
issues. But as far as the Question of ‘'Railneer' is
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concerned, we got our water sample tested in many
reputed laboratories. We are making effort from our side
so as 10 ensure that our water conform to spacifications
similar to that of European standard norms and for this
purpose we have contacted one foreign agency and
sought their advice as to how we can reduce pesticide
content. On the basis of their advice, we are making further
improvement in it. Before BIS say something to us, we
intent to provide best quality water to rail users through
‘Railneer’. We will not make any delay in this regard from
our side. As soon as we will get certificate from BIS, we
will provide it immediately. We wanted that there should
be ‘Railneer' on every table in the Central Hall on the first
day of Parliament session i.e. on 17th February.

MR. SPEAKER . Why BIS is delaying it?

SHRI NITISH KUMAR : BIS have collected our water
sample but has not sent its report. We are having
continuous contact with them.

[English)

SHRI T.M. SELVAGANPATHI
hon. Minister that he is taking all possible steps to release
the Railneer as soon as possible. There are reports
that water used for this bottling is contaminated. It s

| congratulate the

because of the groundwater source and because of
the pesticides widely used in the field that this particular
water is contaminated. This is the report, which we have
received. Now there is a contradictory report from the BIS
as well.

Earlier, a Seminar was held in which 12 Toxicologists
and many scientists had said that almost all the norms and
standards which are fixed by the BIS are genuine and
sufficient. But why did they revise it again? If that is so,
is your project in consonance with the upgraded
standards? What is the attitude of the Government? To suit
the European Union specifications and to suit the
international standards, you need a method called
‘Capillary method'. | would like to know whether this project
has the Capillary method to suit the present specification?
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It is because your groundwater is totally contaminated
which would definitely contain pesticides and would be
harmtul.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, as | have told
that we have got our water samples tested by SGS lab
which is an internationally recognised lab and which has
a certificate of International Accreditation Board of
Laboratories and it is an internationally acclaimed
institution. European norms about which all are aware

*

[English]

The European norm for total pesticides residues is 0.5
microgram per liter while the value for individual pesticide
residue is 0.1 microgram per liter.

[Translation]

It is European norm, we have got our water sample
tested on this basis. Our water is of first class quality and
there is no problem whatsoever at one point of time it
seemed that it has 1.5 microgram pesticides residue and
that is called chlorofidipas. It requires an activated carbon
column and our plant has these activated carbon column.
On the basis of it we also contacted foreign experts having
international acclaims regarding the removal of pesticide
residues. It is known by the name Messers Nerito Holland.
They asked us to raise the no. of Carbon Columns and
we are following it. Hence whenever Railneer launches in
the market, it would be able to compete with the best
quality water of the world. It is not so that if the water that
we are taking water from the source of ground water had
been contaminated, the result of water test conducted by
the intemationally recognised laboratories would not have
been so good. it has been .done by us on our own and
we would depend on the results of the BIS and we are
awaiting its decision. As soon we receive it, we will comply
with it. On our own we have been following European
gorms;
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[English)]

SHRI T.M. SELVAGANPATHI : Sir, there are certain
brands which were banned by BIS. The hon. Minister has
not answered the question. ...(Interruptions)

[Transiation]

SHRI BHASKARRAO PATIL : Mr. Speaker, Sir, hon.
Minister of Railways has said that plant of 'Railneer has
been proposed to be set up and | welcome it. As you must
be aware that the licences of several bottling companies
had been cancelled because the water being sold by them
was of substandard quality. | would like to tell you that even
today the same bottles are sold on the railway platforms
and trains. | would like to know whether or not the supply
of such bottles would be stopped as the Railways has
already purchased such bottles.

SHRI NITISH KUMAR : Mr. Speéker, Sir, Railways
looks after two kind of work - one is a tendering process
for departmental catering units which is approved by BIS.
As far | remember we purchased 14543 IS| marked bottles
and we have been purchasing water by floating tenders.
Besides, the vendors and others are permitted to sell any
brand approved by BIS. It is the practice that is being
followed till date.

SHRI BHASKAR RAO PATIL : BIS had not cancelled
the licences of these bottling companies at the time of

floating the tenders. This question has only arose after

fioating the tenders.

MR. SPEAKER Hon. Minister has replied the

question.

SHRI NITISH KUMAR : Mr. Speaker, Sir, | am at my
first sentence till now. The railway follow the procedure of
departmental units through tenders and we procure the
units of the company making lowest bid and having BIS
clearance. All others have the permission to sell the BIS
marked commodities. We do not permit to sell the
commodities which are not approved by BIS. Despite, we
ensure the quality check up from our side. We have made
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all these arrangements. Even then it was found that the
quality of bottled water is not up to the mark. Hence, we
decided that we should set up our own plants to supply
good quality water. All the problems should be solved once
the sale of Railneer is started.

SHRI BHASKAR RAO PATIL : All right it would be seen
at that time but what about the existing arrangements.
...(Interruptions)

SHR! NITISH KUMAR : It cannot be sold in the
Railways until it is cerified by BIS....(Interruptions)

[English]
MR. SPEAKER : | think you have replied.
[Translation]
Adulteration in Petrol and Diesel

*224. SHRI PRAHLAD SINGH PATEL : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) the percentage of petrol pump owners found
guilty for adulteration of diesel and petrol alongwith the
action taken against them;

(b) whether the Government are satisfied with the
testing-method for detection of aduiteration;

{c) whether the main reason attributed to such
adutteration has been the low profits of petrol and diesel
pumps as compared to their costs;

(d) whether the Government have conducted any
study in this regard; and

(e) if so, the percentage of profit in comparison to
the cost as per the prescribed rules?

[English]

THL MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (e) A Statement is laid on
the Table of the House.
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Statement

(a) The percentage of petrol pump owners
found guilty of adulteration of diesel and petrol is as
follows:-

Year Total No. of Total No. of Percentage
Retail Cases of (%)
Outlets adulteration
detected
2000-2001 18366 257 1.4
2001-2002 18687 294 1.6
April to 19148 257 1.3

December, 2002

Action has been taken by the oil companies in
terms of Marketing Disciplines Guidelines and/or Dealership
Agreements. In addition to this, the State Governments can
also take action under the Essential Commodities Act,
1955, and the provisions of various Control Orders, issued
thereunder.

(b) Yes, Sir. However, adulteration in smali quantities
cannot be detected easily oy usual laboratory tests which

are outside its sensitivities.

(c) to (e) With the dismantling of the Administered
Pricing Mechanism (APM) in the petroleum sector effective
01.04.2002, the Government is no longer fixing the dealer's
commission on petrol and diesel, which is now being fixed
by the oil companies. The oil companies have last revised
the dealer's commission with effect from 01.11.2002. As per
this revision, the dealer's commission on petrol was
increased from Rs. 613/KL to Rs. 639/KL and on diesel
from Rs. 365/KL to Rs. 385/KL.

[Translation)

SHRI PRAHLAD SINGH PATEL : Mr. Speaker, Sir, | am
satisfied to a certain extent with the reply of the hon.
Minister. It has been stated in the reply of part (b) of my
question that "the adulteration in small quantities cannot
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be detected easily by usual laboratory tests which are
outside its sensitivities". In this connection | would like to
submit that as you have stated that adulteration cannot be
detected by usual laboratories and now Petroleum
companies would decide it. As such, | would like to know
as to whether it would not encourage the practice of
adulteration. Secondly, there would be no other alternative
of the adulterated petrol or diesel in the cbumry. | would
like to know the steps to be taken by the Government to
check the adulteration?

SHRI RAM NAIK : Mr. Speaker, Sir, we are making bast
possible effort to check adulterations. Hence | would like
to apprise the House that a total of 886 cases of
adulterations were detected in the country during the year
1999-2000.

Having taken action in this direction, we have detected
2192 cases of ad.uneration in the year 2001-2002. Only
one person was terminated in the year 1999-2000 while
we have terminated 30 persons during 2001-2002. In this
way, we are taking stringent action in this regard. 297
persons were served explanation show cause notices
three years ago and today this number stands at 1484,

We have been looking into as far as we come to know
about it.

Mr. Speaker, Sir, secondly hon. Member has talked
about sensitivity. We had 23 mobile labs for this purpose
and now this number has been increased to 50. We are
trying to curb the cancer of adulteration in petroleum sector

and | would like the co-operation of the House in this
regard.

SHRI PRAHLAD SINGH PATEL : Mr. Speaker, Sir, i
the laboratories are not equipped with sensitive devices
adulteration cannot be detected and those indulged in, it
cannot be brought to the book. Second thing | had
mentioned was that the per “litro profit margin on petrol
and diesel is minimum and they have no way other than
black-marketing and adulteration. The sensitivity of the
laboratories should be increased to detect any theft. There
ig no use of registering cases be they are 20 thousand
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or 25 thousand unless the number of laboratories is
increased. Through you | would like to urge upon the
hon. Minister that merely placing the responsibility of fixing
the dividends on the companies instead of Government
would not solve the problem. The problem would only be
solved if the laboratories are made sensitive. | would
like to know as to whether the Government will itself
monitor the situation or will it have this matter on the oil
companies. It is not so necessary to increase the
number of the laboratories rather than their sensitivity. |
would like to know as to what steps are proposed to be
taken by the Government to increase the sensitivity of the

laboratories.

SHRI RAM NAIK : Mr. Speaker, Sir, the Government
are trying to do the same. As far commission is concerned,
companies are increasing it adequately. In 1999 commission
in petrol was Rs. 413 per thousand kiloliter. It has
been increased to Rs. 639 per kiloliter. Hence an
increase of 23 paise has been made. Similarly the
commission on diesel has also been increased by 14-15
paise per litre. | would like to tell the hon. Member
that not only this commission but selfishness and greed
of the owners is also responsible for that theft. Merely
punishment to them is not going to serve the purpose. We
are improving the area in the vicinity of petrol pumps.
However, we are also trying to provide the facilities like
additional services, maintenance, repair and foodstuff etc.
to the consumers at the petrol pumps. It can be beneficial
to them.

[English]

Allocation of Natural Gas to
Power Plants

+
‘225. DR. CHARAN DAS MAHANT :
SHRIMATI SHYAMA SINGH :

Will the Minisfer of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) the details of gas based power plants for
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which natural gas quota was enhanced during last three
years;

(b) the criteria adopted to increase quota of natural
gas to various gas based power plants;

(c) whether the Govemment of Delhi has urged the
Union Government to allocate more natural gas to meet
its additional demand for power plants; and

(d) if so, the reaction of the Union Government

thereto?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (d) A statement is laid on
the Table of the House.

Statement

(a) The detalls of the power plants which have
been allocated additional quantity of gas during the last
three years i.e. 2000-01, 2001-02, 2002-03 are given in

the annexure.

(b) The increase in quota of natural gas to various
gas based power plants was made by the Government,
based on requirement of the power plants, availability of
gas, economic use of natural gas, recommendations of the
respective State Governments and the Ministry of Power.

(c) Yes, Sir.

(d)  Natural gas is supplied in Delhi from Hazira-
Bijaipur-Jagdishpur (HBJ) Pipeline System. Presently, at
Hazira and through HBJ pipeline system, as against
allocation of 48.7 Million Standard Cubic Meters Per Day
(MMSCMD) the actual supplies are about 39 MMSCMD.
Therefore, additional gas is not available for allocation to
power plants in Delhi. However, Liquefied Natural Gas
(LNG) would be available for supply from the first quarter
of 2004 from Dahej LNG Terminal of Petronet LNG Limited.
LNG would be supplied at market determined prices by
GAIL (India) Limited to the consumers including power
plants in Delhi.
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Details of the Power Plants which have been
Allocated Additional Quantity of Gas during
the last three years i.e. 2000-01,
2001-02 and 2002-03

(In MMSCMD)
SIl. Name of Consumer Previous Additional
No. Allocation Allocation
1. Konaseema Poweer, 0.900 1.100
Andhra Pradesh
2. Lanco Kondapalli, 1.120 0.630
Andhra Pradesh
3. Pondicherry Power Cor- 0.200 0.300
poration Limited (PPCL),
JPondicherry
4. Arkay Energy, Tamil Nadu 0.125 0.125
5. PPN Power, Tamil Nadu 0.750 0.710
6. Tamil Nadu Electricity Board 0.320 0.130
(TNEB) Kuttalam, Tamil Nadu
7. Tamil Nadu Efectricity Board 0.030 0.033
(TNEB), Narimanam, Tamil Nadu
8. North Eastern Electric Power 0750 2.000

Corporation Limited (NEEPCO),
Tripura

[Translation)

DR. CHARAN DAS MAHANT : Mr. Speaker, Sir,
time is less. Therefore, | only want to say that
Delhi Government is demanding more natura! gas but this
matter relates to power and is not under direct control of
the honble Minister, even then he has supplied 39
MMSCMD in place of 48.7. | would like to know that in
case of places such as Madhya Pradesh where there is
scarcity of power. )

MR. SPEAKER : Please ask the question. [English]
Question hour may get over.
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[Translation]

DR. CHARAN DAS MAHANT : Mr. Speaker, Sir, my
question is whether Union Government would provide
natural gas to states such as Delhi, Chattisgarh which want

to establish power plants?

SHRI RAM NAIK : Mr. Speaker, Sir, we will provide
natural gas only if it is available. LNG which is going to
be introduced from December, 2003, will be available in
abundant quantity through HBJ pipeline from January,
2004. Please inform this to your Government so that they

may book their order.
12.00 hrs.

DR. CHARAN DAS MAHANT : Sir, | only want to know
the number of such plants in the country which are
generating power on the basis of natural gas. Whether any
study has been undertaken to test their prbfitability? If so,
the details thereof and if not, by what time it would be
done?

SHRI RAM NAIK : Sir, the cost of power generated
through gas is cheapest as on date. | do not have the
figures to show their exact profitability. If the hon'ble
Member so desire, | will provide him the figures.

[English)]

SHRIMATI SHYAMA SINGH : Sir, the questions have
already been asked. | would like to ask the hon. Minister
that in case of the American war that they are thinking of
waging on lraq, whether we have made sufficient
alternative arrangements for taking care of generation of

powser during this phase.

SHRI RAM NAIK : | have already replied to that, but
| may reiterate that we are fully conscious of the difficulties
and we will ensure that there is no break-down in any of
the supplies in case the war comes. However, let us hope
that the war does not come.
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WRITTEN ANSWERS TO QUESTIONS
[English]

More Powers to Press Council
of india

*222. DR. B.B. RAMAIAH :
SHRI IQBAL AHMED SARADGI :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(@)  whether the Union Government have accused
media of negative and vulgar portrayal of women and
decided to provide more teeth to Press Council to take
action against errant newspapers;

(b) if so, whether the Government are aware
that most of the newspapers are brazenly splashing
obscene photographs of nude women flouting all norms
of decency;

(c) if so, whether the Press Council of India has
sent proposal to expand and enhance its powers;

(d) if so, the present status of the proposal; and

(e) the steps taken/likely to be taken by the
Government to see that the Press Council functions more
effectively?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) No, SIr.

(b) to (e) The Government is committed tb uphold the
freedom of the press. The Press Council of india. a statutory
autonomous body has been set up with the purpose. of
preserving the freedom of the Press and of maintaining
and improving the standards of newspapers and news
agencies in the country. The Government follows a policy
of non-interference in the functioning of the Council. The
Council, which is in the nature of a self-regulatory body
of the Preks has built norms of joumalistic conduct. A
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proposal to amend the Press Council Act of 1978 has been
received from the Press Council, which is under
examination.

Wagons for Transportation of Coal

*223. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of RAILWAYS be pleased to state :

(a) whether railways had refused to supply rail
wagons for transporting of coal from Talcher to various
points;

(b) if so, the reasons therefor;

(c) whether the Government have received
complaints about malpractices in allotment of rail wagons
for coal movements;

(d)  if so, the details thereof and action taken by the
Government thereon; and

(e) fhe steps proposed to provide rail wagons to
transport coal as per requirement?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) and (b) No, Sir. Railways did not refuse to supply
rail wagons to transport coal from Taicher to various
points which are in conformity with extant rules and

instructions.

(c) and (d) No, Sir. No complaint has been received
about malpractices in allotment of rail wagons for coal
movement from Talcher area in recent past.

(e) Coal constitutes about 47% of revenue earning
freight traffic loading on Indian Railways. Due to huge
volumes involved, loading and movement of coal is done
on the basis of rules and guidelines specifically framed
keeping in view availability of coal in the various coal fields
as well as optimum utilization of railway infrastructure
created over the years.

Based orr projections of coal industry regarding
production anc -availability of ceal,. raitways have been
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creating/strengthening infrastructure for coal transportation.
However, depending on changes in availability of coal vis-
a-vis requirement of industries, duly taking into account
railway's infrastructure, rules and guidelines are reviewed
from time to time.

Special Component Scheme

*226. SHRIMATI REENA CHOUDHARY : Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state :

(a) the salient features of the Special Component
Scheme formulated for various States;

(b) the target fixed by the Government to achieve
its main objectives;

() the details of the funds allocated for the
said scheme to each State during the current financial year;
and

(d) the steps taken/being taken to promote
development of women in different States?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (DR. SATYANARAYAN JATIYA) : (a) The
Special Component Plan (SCP) was evolved in 1979-80
as one of the instrument for the economic development
of Scheduled Castes to channelise funds and benefits from
various sectors of the Annual Plans of the States/UTs. It
envisages formulation of specific schemes within each
sector keeping in view needs/situations of SCs and
utilization. of the funds specially earmarked for these
schemes.

(b) Target is to facilitate that economic development
of SCs by ensuring that all States/UTs provide SCP
allocation and utilize it accordingly.

{c)  Allocation of the funds is made by the State
Govemments/UT Administrations out of their Plan allocation.
The details are given in the statement enclosed.

(d) The States/UTs formulate specific schemes
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under Special component Plan for the development of SC
women in the field of education, housing, drinking water
supply facilities and also ownership rights on assets
created under SCP.

Statement

Statement showing the details of Special Component
Plan Outlays and expenditure during 2002-2003

(Rs. in Crore)

Sl.  States/UTs State Plan Flow to
No. Outlay SCP

1 2 3 4

1. Andhra Pradesh 10082.75 870.00
2. Assam 15070.35 69.78
3. Bihar 2724.13 5§72.48
4. Chhattisgarh 2025.73 150.99
5. Guijarat 7600.00 252.18
6. Goa*

7. Haryana 2034.00 404.82
8. Himachal Pradesh 1900.00 187.00
9. Jammu & Kashmir*

10. Jharkhand*

11. Karnataka 8610.61 667.40
12. Kerala 4326.00 402.55
13. Madhya Pradesh 4821.00 611.79
14. Maharashtra -4150.00 530.27
15. Manipur*

16. Orissa 3100.00 276.25

P
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1 2 3 4 Worid Bank Aided Power Projects
17.  Punjab 2793.00 392.33 *227. SHRI C.N. SINGH :
SHRIMATI NIVEDITA MANE :
18. Rajasthan 5622.91 895.73
Will the Minister of POWER be pleased to state :

19. Sikkim 133.35 9.49
20. Tamil Nadu 5751.52 1103.73 (a) the number of power projects under con-

struction in the country with the assistance from the
21. Tripura 631.93 65.36 World Bank and other International agencies, State-
22. Uttar Pradesh 7250.00 1540.00 wise:
23. Uttaranchal 1533.63 255.89 (b) the amount allocated to each project by

these agencies with the terms and conditions thereof,
24. West Bengal 6307.00 586.89 and
25. Chandigarh 4 10.07 .

Chandigar 165.42 0.0 (c) the time by which these projects are likely to be

26. Delhi 4700.00 250.67 completed?
27. . Pondicherry 421.00 59.86 THE MINISTER OF POWER (SHRI ANANT

GANGARAM GEETE) : (a) to (c) Nine Power generation

Total 88191.33 10165.53 projects are under execution with external financial. Details
*4 States not reported. are given in the statement enclosed.
Statement

Details of Externally Aided on-going Power Projects during
2002-03 (As on 31.01.2003)

Sl Name of Project Executing Funding Loan Amount Donor Date of
No. Agency/State Agency Currency In completion
Million
1 2 3 4 5 6
1. IDP-107 & 129 NHPC / JBIC (JY) 21981 March 2005
Dhauliganga HEP Uttaranchal

2. IDP-119 Turial HEP NEEPCO JBIC (JY) 11695 June 2009
3. IDP-94/128 Srisailam Left Bank HEP APGENCO JBIC (JY) 37066 Oct' 2003

4. IDP-53 Ghatghar Pumped Storage Maharashtra JBIC (JY) 11414 Sept 2004

Project
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1 2 3 4 5 6

5. IDP-98 Purulia Pumped Storage WBSEB JBIC (JY) 20520 March 2007

Project

6. Nathpa Jhakri HEP NJPC Worl Bank 485 Dec. 2003

7. Dulhasti HEP NHPC French 190 Dec. 2003

8. Chamera HEP NHPC EDC 175 May 2004

9. Teesta - V HEP NHPC Deutsche Bank & other 18240 Feb. 2007

banks in Tokyo under
NEXT, Japan cover

Liberalisation Policy for PSUs

228. SHRI SURESH RAMRAO JADHAV : Will the
Minister of HEAVY [INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whether many Public Sector Undertakings are
facing stiff competition following liberalisation;

(b) if so, the details thereof particularly with regard
to Navratna PSUs; and

(c) the steps taken by the Government to equip
these PSUs to sustain competition?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL) :
(a) to (c) After economic liberalisation the public
sector undertakings including Navratna PSUs are facing
increased competition. The Government have taken
various steps to equip public sector undertakings to
sustain competition. These include grant of enhanced
autonomy and delegation of powers under the
Navratna and Miniratna Schemes, greater operational
autonomy, professionalisation of Board of Directors and
extension of purchase preference policy for products and
services of central public sector enterprises up to
31.3.2004.

LPG Through Pipelines

*229. DR. MV.V.S. MURTHI :
SHRI KAILASH MEGHWAL :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) the details of the schemes to provide LPG
through pipelines to domestic customers in various cities
and towns;

(b) whether the areas of NCR towns and Delhi
would be covered by the scheme; and

(c) it so, the time by which all the areas of National

Capital Region and Delhi are likely to be covered by
pipelines?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (c) Public Sector Oil
Marketing Companies (OMCs) have no immediate plans
of marketing LPG through pipelines to domestic users.
However, OMCs have introduced LPG reticulated system
to supply LPG through pipelir;es to domestic customers in
individual housing complexes in certain cities like
Visakhapatnam, Mumbai, Chennai, Pune, Madurai and

Noida. .
s :
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The scheme of LPG reticulated system is not
envisaged to cater to the requirement of entire township
from a common supply source and laying of pipeline
through public roads and utility services. In the deregulated
scenario, OMCs would be free to adopt different modes
of supply of LPG to the consumers keeping in view their
market interest and customers' needs.

Task Force to Boost Exports

230. SHRI T.T.V. DHINAKARAN : Will the Minister of
HEAVEY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state :

(a) whether the task force constituted to boost
exports has since submitted its report to the Government;

(b) if so, the main recommendations of the task

force; and

(c) the follow up action taken by the Government
thereon?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE
PATIL) : (a) to (c) The Task Force, constituted by the
Department of Heavy Industry on 09.08.2002 for
recommending measures for facilitating Exports of Capital
Goods, has yet to submit its report.

Railway Officials Involved
with Touts

2401.SHRIMATI RAJKUMARI RATNA SINGH :
DR. M.P. JAISWAL :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government are aware that the
railway officials at the major railway stations hand-in-glove
with the touts involved in blacmarketing of railway tickets
as a result of which train passengers are facing difficulties
in getting tickets;

(b) it so, the details thereof;

(¢) the number of persons arrested including the
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railway officers and staff during the last three years in this
regard; and

(d) the action being taken by the Government and
the result achieved so far?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) to (d) During the last three years commencing from
1999-2000, the number of persons apprehended for
touting activities was 8548. The possibility of connivance
of some Railway officials with touts cannot be ruled out.
Regular checks are being conducted in the area of
reservations by Commercial, Vigilance and RPF
Departments to detect and prevent various malpractices
therein. The number of railway officials taken up under
disciplinary rules for various irregularities detected during
the course of these checks during the last three years was
2484.

Railways have taken various measures to dis-
courage touting activities some of which are mentioned

below:-

(i) Intensive checks by Vigilance, Commercial and
Railway Protection Force (RPF) Departments.

(i) Substantial increase in accommodation in the
trains by Introducing new trains, increasing
frequency of existing trains, running longer trains
from 20 coaches to 24 coaches, attaching extra
coaches in the trains, running special trains
during rush periods, efc.

(iii) Opening of 257 computerised Passenger
Reservation locations during last three years.

(iv) Introducing reservation of tickets through
internet.

(v) Display of reservation status and availability of
accommodation on Railway's website, electronic
and print media, etc.

Publications on Military History

*232. SHRI CHANDRA VIJAY SINGH : Will the Minister
of DEFENCE be pleased to state :
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(a) whether History Division exists in his Ministry
since April, 1992;

(b) it so, the expenditure incurred in maintaining this
Division since its inception;

(c) the number of books published by this Division
since its inception;

(d) whether the Government plans to make available
publications on military history to public;

(e) if so, the time by which these are likely to be
made available; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (PROF. CHAMAN LAL GUPTA) : (a) Yes, Sir.

(b) Since 1992, an expenditure of about Rs.
1,77,74,018 was incurred.

(c) Six books.
(d) Already six books have been published.
(8) These have already been made available.

() Question does not arise.
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Cost Escalation in the Power Projects

*233. SHRI G. PUTTA SWAMY GOWDA : Will the
Minister of POWER be pleased to state :

(a) the details of power projects in the country which
are lagging behind, their time schedule for completion
alongwith the reasons for delay;

(b) the cost of these power projects estimated at the
time of approval and the cost escalation due to delay; and

(c) the steps taken/proposed to be taken by the
Union Government for completion of these proiects
expeditiously?

THE MINISTER OF POWER (SHR!I ANANT
GANGARAM GEETE) : (a) and (b) Details of projects under
execution which are delayed are given in the statement
enclosed.

(c) Two tier monitoring system has been evolved.
Central Electricity Authority (CEA) reviews the progress of
projects under implementation on a monthly basis.
Secretary (Power) conducts a similar review every quarter.
Besides for each project nodal officer has been designated
in the CEA who monitors the projects under his charge
on day to day basis with a view to facilitating resolutions
of bottlenecks through interactions with the concemed
agencies at appropriate levels.

Statement

A. Thermal Power Projects

Name of project State Capacity Comm. Sch. Estimated Remarks

(MW) Original/ Cost Original/

Latest latest
(Rs. in crore)
1 2 3 4 5 6

Aknmota Lignite Gujarat 2x125 12/2002 1338.42/ Due to non-committal of funds by IDBI.
Based Thermal 06/2003 1395.00 Project authorities have now aproached
Power Plant, 03/2003 Power Finance Corporation for furids.
Unit-18.2, 08/2003
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1 2 3 4 5 6
Dabhol Combined Maharashtra 1444 Uncertain  5604.00 / 95% works completed. 4 Gas Turbine al-
Cycle Gas Turbine - ready synchronized. | Steam Turbine rolled.
Ph. II, Block &l Work held up since 6/2001 due to dispute
between Maharashtra State Electricity Board
and DPC.
Neyveli Thermal Tamil Nadu 210 02/2001 1590.58 / The sunchronization of unit is delayed
Power Station-| 7/2003 1423.47* supply of critical materials.
Expansion, Unit-2 (For unit 1
& 2)

B. Hydro Power Projects

Name of Scheme

State Capacity Comm.

Estimated cost

Reasons for Delay

(MW) Sch. Original/latest
Original/ (Price level)
Latest (Rs. crore)
1 2 3 4 5 6

Dhauliganga
(NHPC)

Dulhasti
(NHPC)

Purulia PSS

Nathpa Jhakri

Uttaranchal 280.00 1998-99 /
2004-05

Jammu &  390.00  July, 1994/ 1262.97 (10/88) /

Kashmir Dec.,2003

West Bengal 800.00 2002-03/
2006-07

Himachal 1500.00 Dec.2001 to 1578.02 (12/88) /

Pradesh March, 2002/
March, 2003 to
December,
2003

601.98 (12/89)/
1578.31 (8/99)

3559.77 (11/96)

1456.56 (9/91)/
3188.90 (4/94)

7666.31 (6/98)

Delay in tying up of funding, acquisition
of land and resettlement problems.

Law and order problem, withdrawal of
French consortium, poor geological strata
encountered in Head Race Tunnel
(Upstream) and rock burst leading to
burial of Tunnel Boring Machine.

Due to filing of Writ Petitions by the bid-
ders and consequential legal impediment
and also the delay in diversion of forest
land for the Purulia Pumped Storage
Project, the commencement of Lot-4 main
civil works was delayed.

Landslide and need for rock stabilisation
work, flash floods in July/Aug.2000, rock
fall in desitting chamber no 3&4 during,
May, 2000 and rock falls in the deslting
chamber no. 4 during Sept-Oct.2002.
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1 2 3 4 5 6
Tehri St.i Uttaranchal  1000.00 1997-99/ 3391.40 (3/93) /  Resettiement Problems.
(THDC) Dec.2004  5690.64 (8/99)
Larji Himachal 126.00  2002-03/ 796.98 (3/99)/ Delay in award of contract packages.
Pradesh 2004-05  908.64 (8/2001) Rock fall in Power House area.
Sardar Sarovar GujaratMadhya 1450.00 1994-96/ 1551.86 (1986-87)/ Resettlement problems, court cases and
Pradesh/Maharashtra 2003-07 3267.25 (1996-97) withdrawal of World Bank funding.
Bansagar Madhya Pradesh 20.00 1896-97/ 51.06 (9/90)/ Funds constraints, delay in finalising the
Tons PH IV 205-06 84.97 (2000) executing agency and relief and
rehabilitation problems.
Ghatghar Maharashtra  250.00 1995-96/ 485.96 (1992)/ Delay in land acquisition and delay in
PSS 2004-05 1184.60 award of major works etc.
(1999-2000)
Srisailam AP 900.00 1993-95/ 418.00 (1985-86) / 600 MW commissioned.
LBPH 2000-03  2620.00 (2001-02) Delay in award and slow progress of
civil works, etc.
Pykara Ultimate  Tamil Nadu 150.00  1994-95/ 70.16 (1987-88Y  Delay in award of civil and mechanical
2003-04 373.06 (1998-99) works.
Karbi Langpi Assam 100.00 1985-86/ 36.37 (1979)/ Delayed due to frequent changes in
(Lower Borpani) 2004-05 470.86 executing agencies, fund constraints.
Baspa St.il H.P. 300.00 2001-02/  949.23 (12/23)/ One unit successfully rotated on 24.1.03.
2002-03 under revision Delayed due to flash floods in July/
August, 2000.
Maheshwar M.P. 400.00  2001-02/ 1569.27 (1996-97 Delayed due to withdrawal of foreign
2005-07 1673.00 promoters of the project developers. Fresh
(4/2000) financial closure required.
[Translation) SHRI SATYAVRAT CHATURVED! :

improvement in Operation of
Trains and Punctuality

*234. SHR! SUNDER LAL TIWARI :

Will the Minister of RAILWAYS be pleased to

state :

¢ (ai

the action taken by the Government so far for
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improving the operations of trains and ensuring punctuality
alongwith the outcome thereof;

(b) the number of trains reaching their destinations
on time from January 1, 2002 till date, alongwith the
number of trains reaching late;

(c) the reasons for late arrival of trains;

(d) whether any accountability has been fixed for
the trains arriving late; and

(e) if so, detalls thereof and if not, the reasons

therefor?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) The following steps are being taken by Indian Railways
to improve operations and the punctuality of passenger

carrying trains:-

(i) Intensive, round the clock monitoring of trains at
all the three levels viz. Divisional, Zonal Head
Quarters and Railway Board.

(i)  Punctuality drives are conducted from time to

time.

(i) Running of trains at maximum permissible
speed subject to observance of safety limits and

speed restrictions.

(iv) Improvements in Time tabling to provide a clear
path.

(v) Improvement in standard of maintenance of
assets to reduce equipment failures.

(vi) Counselling and motivating staff to ensure

punctual running.

(vii) Liaison with State Government to tackie law and
order problems and miscreant activities.

{viii) Up-gradation of technology of track, rolling stock
and signalling.

PHALGUNA 15,

1924 (Saka) to Questions 54

(ix) To further strengthen the monitoring of punctuality
introduction of a Coaching Operations Information
System (COIS) has been proposed in the
Railway Budget 2003-04.

As a result, despite constraints punctuality performance of
various passenger services has been satisfactory.

(b) The punctuality performance is maintained in
terms of the percentage of trains reaching their destination
on time. During the year from January to December 2002,
the punctuality performance achieved was 91.3% for Mall/
Express trains, 96.5% for Passenger trains and 83.3% for
Suburban trains.

(c) The reasons for late running of trains include
various factors which are beyond the control of railways
such as miscreant activities, public agitations, Law and
Order problems, bad weather, cattie run over and electricity
grid failures. Some trains also lose punctuality on account
of reasons attributable to the Railways such as asset
failures, accidents, extra time taken for loading and
unloading of parcels and poor traffic control.

(d) and (e) Responsibilty is being fixed against
Railway staff, where necessary, for detention to trains.
During the period from January to December 2002, 5967
staff were taken up.

[English]
Fallure of Grid in North India

*235. SHRI Y.V. RAO : Wil the Minister of POWER be
pleased to state :

(a) whether in Janualy, 2003 the power grid failed
in North India including Delhi intermittently;

(b) it so, the reasons for the failure of the grid; and

(c) the steps taken/being taken by the Government
to prevent such failure in future?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) No, Sir. There was no case of
failure of the Northern Grid including Delhi during January,
2003.
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(b) and (c) Do not arise in view of reply at (a)
above.

Power Through Renewable Energy

*236. SHRI MANSINH PATEL :
SHRI LAXMAN GILUWA :

Wil! the Minister of NON-CONVENTIONAL ENERGY
SOURGES be pleased to state :

(a) whether the Government propose to provide
power connection to all villages through renewable
energy sources to attain sustainable development goals;
and

(b) it so, the details of efforts and investments made
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF NON-
CQNVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) and (b) There are about 80,000
unelectrified villages in the country of which about 18,000
villages are in remote and difficult areas where it would
not be cost effective to provide electricity through
conventional grid. Providing electricity to all villages
through renewable energy sources would not be a
practical option in the foreseeable future. A new
programme for providing electricity to the 18,000 remote
vilages was Initiated in 2001-02 during which an
expenditure of Rs. 20 crores was incurred. About 800
vilages have been electrified through renewable energy
in 2001-2002 and 2002-2003. A target of electrifying 5,000
such villages has been fixed for the 10th Plan period with
an outlay of Rs. 735 crores.

Renewable energy systems like solar photovoltaic
systems and power plants, small hydro units and biomass
gasifiers, which use locally available renewable energy
resources, have been identified as the most suitable
options for electrification of remote villages and hamiets.
Such systems have already been developed indigenousty
and are being deployed under the Ministry's programme.
By their environment — friendly nature, they contribute to
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sustainable development. Recently, the Ministry of Power
has also constituted a Rural Electricity Supply Technology
(REST) Mission to evolve a strategy based on technology
for low cost generation and delivery of power in rural
areas.

Release of Funds for APD and
Reforms Programme

*237. SHRI A. BRAHMANAIAH :
SHR! BASU DEB ACHARIA :

Will the Minister of POWER be pleased to state :

(a) whether the Government have released funds to
various State FElectricity Boards to implement the
Accelerated Power Development and Reforms Prog-
ramme during each of the last two years and current
financial year, A

{b) if so, the details of funds released during the
above period, State-wise;

(c) whether the work of Electricity Boards is being
closely monitored;

(d) if so, the impact of this programme on the
efficiency and profitability of State Electricity Boards; and

(e) the measures taken by the Govemment for
proper timely implementation of the programme?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) and (b) Under the Accelerated
Power Development and Reforms Programme (APDRP) an
amount of Rs. 978.13 crores was released to the States
in the year 2000-01 and an amount of Rs.1087.59 crore
during the present financial year so far. No releases were
made for projects sanctioned under APDRP during the
year 2001-02. Details of the releases are given in the
statement enclosed.

(c) and (o) Yes, Sir. To bring about commitment towards
distribution reforms, State Electricity Boards/Utilities have
been asked to sign a Memorandum of Agreement (MoA)
as a prerequisite for release of APDRP funds. The MoA,
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inter-alia, stipulates constitution of a State level Distribution
Reform Committee, within one month of singning of the
MoA. The Committee shall comprise of the State
Government, representative, head of the State Electricity
Boards, a representative from National Thermal Power
Corporation or Power Grid Corporation of india Limited and
a representative from Central Electricity Authority or
Ministry of Power. The Committee shall meet once in two
months and review:-

(i) Progress of APDRP project implementation.
(i) Compliance to MoU conditions.
(i) Compliance to MoA conditions.

(iv) Performance against APDRP targets and
Benchmarks.

In addition to the above, an APDRP Monitoring
Committee as well as Steering Committee under the
Chairmanship of Minister of Power and Secretary (Power)
respectively has been constituted to formulate guidelines,
approval of projects under APDRP schemes as well as to
monitor project implementation and reform milestones
agreed with different States.

(d) The impact of the APDRP has been mixed. While
several utilities could not fully utilize the funds sanctioned
an account of delay in release of funds by the concemed
State Governments, some states like Andhra Pradesh,
Gujarat, Haryana and Maharashtra have achieved cash
loss reduction as compared to the previous year.

Statement

Status of Fund Release under APDP/APDRP

Sl State 2001-01 2002-03
No.

1 2 : 3 4

1. Andhra Pradesh 97.45 111.82
2.  Bihar 21.44 16.1
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1 2 3 4
3.  Chhattisgarh 10.26 10.00
4. Delhi
5. Goa 15.52
6. Gujarat 13.62 75.42
7. Haryana 49.62 37.28
8.  Jharkhand 21.97 12.00
9.  Karnataka 81.50 87.46
10. Kerala 30.43
11. Madhya Pradesh 40.32 51.35
12. Maharashtra 134.44 91.74
13. Orissa 38.00 14.72
14, Punjab 37.70 41.72
15. Rajasthan 45.00 90.64
16. Tamil Nadu 65.54 768.67
17. Uttar Pradesh 101.46 30.12
18. Waest Bengal 43.50 19.02
19. Assam 20.02 96.97
20. Amachal Pradesh 6.32 0.00
21. Himachal Pradesh 25.32 33.04
22. Jammu & Kashmir 6.99
23. Manipur 0.72 2.67
24. Meghalaya 1.81 6.57
25. Mizoram 1.06 3.78
26. Nagaland 1.89 13.14
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1 2 3 4
27. Sikkim 6.38 17.20
28. Tripura 5.00 2.67
29. Uttaranchal 4.80 99.63
Bhuj 96.00
Total 978.13 1087.59

Investment Through Non-
Traditional Sources

*238. SHRI N. NARENDRA : Will the Minister of

RAILWAYS be pleased to state :

(a) whether in order to plan flow of investment from
non-traditional sources of revenue, a talk force was set up
by the Railways;

(b) if so whether the said task force has submitted
its report;

(c) if so, the details thereof and the action taken
thereon;

(d) whether Empowered Committees were formed
to expedite issue of guidelines; and

(e) if so, the details of their guidelines issued to

zonal Railways?

THE MINISTER OF RAILWAYS (SHRI! NITISH KUMAR) :
(a) to (e) Yes, Sir. A Task Force was set up for generating
additional resources through non-traditional sources. The
Task Force submitted its report in December, 1999 and
recommended generating revenues through non-traditional
means like commercial utilization ot land and air space,
BOLT (Built-Own Lease Transfer) Scheme, use of Right of
Way for laying optical fibre cable, commercial publicity,
Own Your Wagon Scheme and other financing packages,
including joint Ventures with private organization. As a
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result, Committees were set up and the following action
was taken :-

(i) Guidelines have been issued to all the Zonal
Railways for improving earnings from commercial
Publicity. The guidelines cover station premises,
trains, level crossings, approaches to the major
stations, etc. In each area of activity, the action
to be taken by the Zonal Railways have been
spelt out.

(i)  For commercially exploiting the Right of Way of
the Railways along railway track for laying of
optical fibre cable. Rail Tel Corporation of india
Limited, has been set up. This Corporation has
since started functioning.

(i) The methodology for commercial use of railway
land/air space has been issued to all Zonal
Railways and the Railways have ‘been asked to
take up the sites identified.

[Translation]

Compensation to Persons Killed/
Injured in Rail Accidents

*239. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of RAILWAYS be pleased to state :

(@) the number of cases of compensation in respect
of the persons killed/injured in rail accidents- pending with
various railway claim tribunals as on date and the amount
of compensation claimed therein;

(b) the period from which such claimed cases are
pending;

(c) the reasons for delay in disposal of these cases;

(d) the average time ganerally taken to dispose of
such cases; and

(e) the time by which the above cases are likely to

be disposed of?
s H
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THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) and (b) The age-wise pendency of 622 train accident
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cases as on 1.1.2003 in different benches of Railway
Claims Tribunal is as under:-

Bench Less than One year 2 year old 3 year oid 4 year old 5 year old Total
one year old & above
| old 5 years
Delhi 4 o] 0 0 2 0 6
Lucknow 10 15 20 7 0 0 52
Chandigarh 5 5 2 0 0 0 12
Gorakhpur 28 2 1 0 0 0 31
Jaipur 0 0 0 0 0 0 0
Chennai 2 0 0 0 0 0 2
Ernakulam 262 2 2 1 2 0 269
Secunderabd 11 0 0 10 0 0 21
Bangalore 4 0 0 0 0 0 4
Calcutta 39 6 2 1 0 0 48
Guwabhati 4 2 0 0 0 0 6
Patna 92 10 3 ) 2 2 0 100
Bhubneshwar 1 0 1 0 0 0 2
Mumbai 0 11 3 0 0 0 14
Nagpur (o] 1 0 0 1 0 2
Bhopal 9 2 2 1 2 0 16
Ahmedabad 6 0 0 0 0 0 6
Ghaziabad 9 3 9 1 0 0 22
Total 486 59 45 23 9 0 622

The total amount of compensation claimed in the above cases is Rs. 24.44 crores.
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(¢) The reasons for delay in disposal of these cases
are as under:-

(i) Non attendance by the applicants or their
counsels;

(i)  Adjournments sought by the applicants for
various reasons;

(i) Non-availability of heirship title with the
claimants;

(iv) Transfer of claims cases from one Bench
to the other, sought by the claimants; and

(v) Vacancy in benches.

(d) During 1997-1988 to 2001-2002, the average
time taken for disposal of train accident cases is one
year,

(e) Railway claims Tribunal is a quasi-judicial body.
The Tribunal has been requested to dispose of the rail
accident claims cases as early as possible.

[English]

Armed Forces Personnel killed
due to Terrorist attacks

*240. SHRI PRIYA RANJAN DASMUNSI : Will the
Minister of DEFENCE be pleased to state :

(a) the number of armed forces personnel killed/
injured due to terrorist attacks in J&K and other parts
of the country during each of the last three years till
date;

(b) the number of armed forces personnel killed due
to insurgent activities led by NSCN and other groups in
North-Eastern States;

(c) whether the tamilies and dependents of all those
personnel have been taken care of and necessary
compensation, reward or award paid to their families by
the Government; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (PROF. CHAMAN LAL GUPTA) : (a) to (d) The
number of armed forces personnel killed/injured due to
terrorist action in Jammu & Kashmir and other parts of the
country during the last three years till 25th February, 2003

is given below:

Year Army Air Force Navy

Killed Injured Killed Injured Killed injured

2000 351 787 —_ -_ — _

2001 364 1020 1 3 - —
2002 253 62 — - _ —
2003 14 38 — —_ — —
{Upto)

25.2.2003

Total 982 2507 1 3 — —

The number of armed forces personnel killed due

to insurgent activities in North-Eastem States is given
below:-

Year Army Air Force Navy
Killed Killed Kilied

2000 25 —_ —

2001 20 —_ —_

2002 20 — —_

2003 — — —

(Upto 25.2.2003)
Total 65 _ —_—

. Casualty figures for latter part of 2002 and 2003 may
be subject to minor moditication.
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A comprehensive welfare package for the armed
forces personnel, which includes ex-gratia fump sum
compensation in a graded scale, liberalized special family
pension on the basis of last pay drawn by the deceased
personnel, death gratuity and family gratuity as per
specified rates as applicable and insurance cover as
applicable, has been worked out and implemented for the
next of kin of those killed in terrorist aciion. Payment of
dues is a continuing process and all benefits as applicable
to the next of kin of deceased personnel are being paid
on completion of necessary documentation and on
meeting of legal requirements.

Dealership of IOCL to Kerala State
Warehousing Corporation

2232.SHRI T. GOVINDAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government have received

representation from Kerala State Warehousing Corporation,
a public sector undertaking to take up dealership of indian
Qil Corporation Limited for the supply of Servo (Auto)
Lubes in Kerala State; and

(b) if so, the details thereof and further reaction of

the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) Yes, Sir.

(b) Kerala State Warehousing Corporation (KSWC)
had applied for Servo Stockists (Auto) [SS(A)s] in 4
locations viz. Trivandrum, Ernakulam, Palakkad and
Kannur. They were called for interview for all four places
and were shortlisted as number 2 candidate at Trivandrum,
Palakkad and Kannur. Since, M/s. KSWC has no
experience in marketing either lubricants or any Fast
Moving Consumer Goods (FMCG) products, which was the
essential quatification for the selection, M/s. KSWC could
not be selected as dealer for supply of Servo Stockist
(Auto) Lubes.
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[Translation]

HBJ Pipeline

2233.DR. M.P. JAISWAL : Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government propose to extend the
HBJ Pipeline to cover Bihar;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) No, Sir.

(b) Does not arise.

(c) The availability of natural gas along HBJ
pipeline is much less than the demand. In view of shortage
of gas it would not be a viable proposition to extend the
HBJ pipeline to Bihar.

[English]

Rehabllitation of Orphaned and Destitute
Children in Gujarat

2234.SHR! MOINUL HASSAN : Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state :

(a) whether a large number of children orphaned
and rendered destitute during the earthquake and the
communal camage in Gujarat;

(b) if so, the details thereof incident-wiss;

(c) the welfare measures being taken by the
Government for rehabilitating such orphaned and destitute;

(d) whether the Govemment has received any
extemal assistance in this regard; and

(@) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) Yes, Sir.

(b) The Incident-wise details are given below:-

Orphaned  Single Parent

Children Children
(i) Earthquake 449 1309
(i) Communal riots 38 172

(c) The
Statement enclosed.

requisite information is given in the

(d) Yes, Sir.

(e) Assistance in the form of clothing, tents,
communication equipment, medical equipment etc. was
received from individuals, NGOs, foreign governments and
international  organizations following the devastating
earthquake in Gujarat. While some cash donations were
made through the Prime Minister's Relief Fund, Gujarat
Chief Minister's Relief Fund and other similar corpuses,
some donations from abroad were sent to Relief
Organizations working in the State directly.

Statement

The Welfare measures taken/being taken by the
Government for rehabilitating children orphaned and
rendered destitute by the earthquake and communal riots,
inter-alia, are given below:-

Earthquake Affected

decided that the
compensation to be paid to a child against the
death of parent will be kept in the Joint Account
of Collector/D.D.O. and orphaned and single
parent child.

() The State Government

(i) The Foster Parent Scheme, which was earlier
implemented in six cities viz.,, Ahmedabad,
Baroda, Surat, Jamnagar, Rajkot and Bhavnagar,
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is now extended to earthquake affected area
and monthly assistance of maintenance revised
from Rs. 350 per child to Rs. 500 per child.

(iii) Childline service, which is a toll free service
that can be accessed by a child in distress
or an adult on his behalf was established at
various places of the State affected by the
earthquake.

(iv) Ministry of Social Justice & empowerment
sanctioned a grant-in-aid of Rs. 156.85 lakhs
during 2000-01 to reputed Non Government
Organizations for setting up of Ashraya Grehs in
earthquake affected areas of the State.

Communal Riots Affected

() A rehabilitation project for orphaned and single
parent children under the Prime Minister's
Package was assigned to Self Employed
Women's Association (SEWA). An amount of
Rs.2.02 crore was sanctioned by the Ministry of
Soclal Justice & Empowerment for the project
under its Scheme ‘General Grant-in-Aid
Programme for Assistance in the field of Social
Defence". An amount of Rs.60 lakhs has so far
been released to SEWa for this purpose during
the current financial year (2002-03).

(i)  Department of Women & Child Development has
sanctioned a project for rehabilitating 170 minor
children in Gujarat under "Swadhar* Scheme
during the currsnt financial year (2002-03).

Gauge Conversion Projects in
Madhya Pradesh

2235.SHRI DALPAT SINGH PARSTE : Will the Minister
of RAILWAYS be pleased to state :

(8) the detalls regarding the narrow gauge railway
‘Iinos being converted into broad gauge lines in the State
of Madhya Pradesh;
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(b) the progress so far made in this regard, project-
wise, and

{c) the time by which these project are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (c) The
work of conversion of Jabalpur-Gondia including Balaghat-
Katangi line from narrow gauge to bload gauge is in
progress. In the first phase, work on Gondia-Balaghat has
been taken up where conversion block has started from
17.1.2003. This section is targeted for completion during
2003-2004. Earthwork on detoured alignment near Jabalpur
has also been taken up. No target date has yet been fixed
for completion of the entire project.

[Translation]

Withdrawal of Jan Shatabdi
Express Trains

2236.SHRI JAI PRAKASH : Will the Minister of

RAILWAYS be pleased to state :

(a) whether some of Jan Shatabdi Express trains
are not profitable;

(b) if so, whether the Government are considefing
to withdraw some of these loss making trains;

{c) it so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (d)
Train-wise figures of earning and expenditure are not
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separately maintained, therefore, details regarding ..
profitability of Jan Shatabdi trains are not available.

However, due to poor patronage, 2071/2072 Tatanagar
- Ranchi Jan Shatabdi Express has been replaced by 307/
308 Tatanagar — Muri and 307A/308A Muri - Ranchi
MEMU trains with effect from 10.2.2003.

[English]
FOB In Mumbai Division

2237.SHRI KIRIT SOMAIYA. : Wil the Minister of
RAILWAYS be pleased to.state :

(a) whether various projects of Foot Over Bridges
in Central Railway, Mumbai Division has been delayed
due to lack of co-ordination in Mumbai Division of Central
Railway,

(b) it so, whether the FOBs at Govandi, Kanur Marg,
Kurla, Ghatkopar, Dombivilli since long agreed upon, not
started yet;

(c) the details of all the FOBs planned in these
areas alongwith sanction date, plan date, amount for
starting work, etc.; and

(d) the time by which the work of these FOBs is
likely to be started and completed, FOB-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No, Sir.

(b) Does not arise.

(c) and (d) Details are as under:-

Sl Station Details of work of FOB Status

No.

1 2 3 4

1. Govandi Extension of FOB sanctioned in 2001-02 Tender invited. (Work likely to be started

at a cost of Rs. 30 lakh.

in June, 2003 and target date of compietion
is September, 2004.)
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1 2 3 4
2. Kanjurmarg Work of FOB with over head booking office No taget fixed.
sanctioned in the Works Programme, 2003-04
at a cost of Rs. 3.80 crore.
3. Kurla Work of 6m wide Additional FOB sanctioned Tender invited.
in 2002-03 at a cost of Rs. 1.75 crore. (Work likely to be started in May, 2003
and target date of completion is December,
2004).
4. Ghatkopat Work of 12 m wide additional FOB sanctioned Tender invited.
in 2001-02 at a cost of Rs. 2.32 crore. (Work likely to be started in June, 2003
and target date of completion is March,
2005).
5.  Dombivilli ‘Work of 12 m wide additional FOB sanctioned in Tender invited.

2001-0Z at a cast of Rs. 2.81 crore,

‘ (Work likely to be started in June, 2003
and target date of completion is March,
2005).

Looting of Trains

2238.SHRI AMAR ROY PRADHAN : Will the Minister
of RAILWAYS be pleased to state :

(a) the number of trains looted by the armed
persons, during the last three years State-wise;

(b) the number of arrests made in each case;

(c) the compensation paid to the persons injured/
lootd and families of deceased, if any, in such cases of
train robberies; and

(d) the steps taken by .the Govemment to prévent .

the recurrence of such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
"Policing” being a State subject, prevention and detection
of crime on Raliways, including running trains, is the
constitutional responsibility of the State Governments. The
cases of crime on Railways are reported to, registered and

investigated by the Government Railway Police. Therefore,
information asked for in the Question is not available with
the Ministry of Railways.

(c) Compensation amounting to Rs. 12.97 lakhs has
been paid in'5 cases during the last three years.

(d) Though maintenance of law and order and
control of crime on Railway premises including Railway
Stations and running trains is the responsibility of the State
Govemment concerned, the Raliways coordinate with the
State Govemments for ensuring better security to the
passengers. Foliowing steps have been taken to prevent
the recurrence of such incidents:-

(1) Anti-social elements are being removed from
Raitway premises -and trains by RPF.

(2) Coach Attendants/TTEs is keeping proper watch
on the passengers’ entering/detraining from the
coaches and the coaches are properly locked
during their run especially in night hours.
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(3) FIR forms are made available with the Trains
Guards/Station Master/RPF to facilitate the
travelling public to lodge their reports immediately.

(4) Sharing of Special Intelligence and Crime
Intelligence between RPF and GRP is being
done at all levels.

(5) Announcement through public address system
and CCTV at important Railway Stations to alert
the travelling passengers against theft of their
belongings and not to accept eatables from

strangers etc.

(6) GRP and Local Police are being conducted to
analyse the crime position on Railways with a
view to take suitable preventive measures.

(7) Special Intelligence and Crime Intelligence are
shared betweep RPF and the GRP at all levels.

Smuggling of Timber

2239.DR. JAYANT RONGP! : Will the Minister of
RAILWAYS be pleased to state :

(a) whether attention of the Government has been
drawn towards a news item captioned "Railway Driver
Arrested” published in “The Sentinel* on December 30,
2002;

(b) if so, whether any departmental enquiry has
been conducted by the Government to ascertain the
allegation made in the said news item; and

(c) it so, the outcome of that enquiry alongwith
action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Yes, Sir.

(b) Forest Department of Assam has registered a
case against one Assistant Driver of N.F. Rallway for
violation of 24, 25, 40 and 41 of the Assam Forest Rule,
1891.
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(c) The enquiry report has not been received from
the Assam Forest Department.

[Translation]

FM Stations for Residential
Schools in Gujarat

2240.SHRI MANIBHAI RAMJIBHAI CHAUDHRI : Will
the Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the Government are contemplating to
install FM station in the residential schools in the country,
including Gujarat;

(b) if so, the number and name of such schools
and the time by which this facility is likely to be provided;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) The Government has decided
to grant Community Broadcasting Licenses to well
established educational institutions/organizations,
recognized by the Central Government or the State
Government. These will include the Universities and
Institutes of Technology/Management and residential
schools.

(b) and (c) These stations are required to be put up
and operated by the institutions themselves, from their own
funds and resources.

[English)]

Setting up of TV Relay Centres
in Orissa

2241.SHRI ANANTA NAYAK :
SHR! PARSURAM MAJHI :

Wi the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :
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(a) whether some proposals are pending with the
Union Government for setting up of TV Relay Centres of
different capacities in the State of Origsa;

(b) if so, the details thereof;

(c) whether the Government have also a proposal
to set up some HPTs/LPTs/VLPTs in KBK districts in Orissa
during Tenth Five Year Plan period;

(d) if so, the places identified for this purpose;
and

(e) the time by which the proposed transmitters to
be set up by the Government in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) and (b) A low power TV
transmitter is presently under implementation at Bahalda
in Orissa.

(c) Twenty seven TV transmitters are presently
functioning in KBK districts viz. Koraput, Balangir, Kalahandi,
Malkangirl, Navrangpur, Rayagada, Sonepur and Nuapada.
There is no other proposal, at present, to set up any other
transmitter in these districts.

(d) and (e) Do not arise.

Grievances of Retired
Railway Employees

2242.SHRI VILAS MUTTEMWAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether a number of complaints have been
made by the retired railway employees of the South
Eastern railway with regard to their genuine grievances viz.
payment of pension etc.;

(b) it so, whether the grievances of the retired
railway employees have been examined by the Govem-
ment; and
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(c) it so, the steps taken by the Government to solve
the grievances of retired railway employees?

THE MINISi’ER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Yes,
Sir.

{(b) and (c) The grievances are attended to expeditiously
and settled as per rules and regulations applicable at the
relevant time.

[Translation]

Allotment of Petrol Pums and
LPG Agencles

2243.SHRI THAWAR CHAND GEHLOT : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) the decision taken by the Govermnment with
regard to allotment of petrol pumps and LPG dealership
in pursuance of the verdict of the Supreme Court on

cancellation of petrol pumps and LPG dealerships by the
Government;

(b) whether Union Govemment are again starting
the process of appointing agents for the agencies
sanctioned earfier in various areas of the country;

(c) if so, the time by which it is likely to be started;
(d) if not, the reasons therefor;

(e) whether Union Government propose to provide
the reservation facility to the people of scheduled caste/

scheduled tribe in the agencies of private institutions and
companies like Reliance etc.; and

(D it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS {(SHRI SANTOSH
KUMAR GANGWAR) : (a) The Supreme Court of India, in
jts judgement dated the 20th December, 2002, has
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quashed the order of the Government dated the Sth
August, :2002. cancelling allotments of retail outiet
dealerships (petrol pumps), LPG distributorships and SKO-
LDO dealerships made on the recommendations of the
Dealer Selection Boards (DSBs) since January 1, 2000,
except in respect of certain cases which were reported in
the media. The Court has also appointed a Committee
comprising a retired Judge of the Supreme Court of India
and a retired Judge of the High Court of Delhi and has
referred these media-reported cases to this Committee for
its examination. The Court has asked the Committee to
submit its report to the Court within a period of three
months. In respect of the remaining cases of selection,
which are not being examined by the aforesaid Committee,
the Government have advised the Oil Marketing Companies
(OMCs) to take further action.

(b) to (d) Consequent upon dismantling of the
Administered Pricing Mechanism in the petroleum sector
with effect from 1.4.2002, the selection of retail outlet
dealers/LPG distributors/SKO-LDO dealers will not be
‘made by the OMCs themselves as per the guidelines to
be adopted by them.

(e) and (f) No, Sir. The private institutions and
companies set up agencies based on commercial
considerations and reservation policy of the Govemnment

does not apply to them.
[English]
. Oll Refineries by Private Sector

2244.SHRI PARSURAM MAJHI : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government have a proposal to
allow private sectors to set up oil refineries in the country;
and

(b) if so, the details of norms prescribed for the
same?

THE MINISTER OF STATE IN THE MINISTRY OF
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PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) and (b) The refining sector
was delicensed in June, 1998. Following this, refinery
can be set up anywhere in the country by any private
company.

Regularisation of Services of EIL

2245.5HRI RAMSINH RATHWA : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to

state :

(a) whether Engineers Indian Limited (EIL) had
regularized services ot many employees on its rolls as
daily wager employees with qualitications such as Diploma
in Engineering, ITI, draftsman etc.;

(b) it so, the criteria adopted for adoption in
regularizing the services of these empioyees; and

(c) the number of such employees still working in
the EIL and the number of employees released on

superannuation?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) to (c) No daily wager with
technical qualifications such as Diploma in Engineering,
ITI, Draftsman, etc. has been regularised by Engineers
India Limited (EIL), as there is no provision in the Company
to employ such persons on daily wages. Presently no daily
wager employee with such technical qualifications is
working in EIL.

Construction of Ring Railways at
Nagpur to Ease Traffic

2246.SHRI SUBODH MOHITE : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government have received any
proposal for construction of Ring Railway at Nagpur and
other cities in various States to ease traffic problem;
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(b) if so, the details thereof;, State-wise, city-wise;
and

(c) the reaction of the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
No proposal has been received from any State Gowt.
regarding construction of a ring railway. However, a
demand for construction of ring railway at nagpur had been
received from an Hon'ble M.P.

(c) Proposal will be examined as and when it is
received from a State Gowt.

[Translation]
Pending Power Projects

2247.DR. BALIRAM :
SHRIMATI REENA CHOUDHARY :

Will the Minister of POWER be pleased to state :

(a) whether some proposals for power generations
from Govermnment of Uttar Pradesh and Delhi are lying
pending with the Union Government for approval,

(b) if so, the details thereof, and

(c) the time by which said pending proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) No, Sir.

(b) and (c) The question do not arise.
Functioning of E.P.l.

2248.SHRI RAJ NARAIN PASSI : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state :

(a) whether the Government have made any efforts
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for reducing the size of heavy divisions of the Head Office
after conducting enquiry into the functioning of the
Engineering Projects (india) Ltd. (EPI); and

(b) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL) :
(a) and (b) Review and rationalization of manpower in
public sector enterprises under the Department of Heavy
Industry including EPI is a continuous process. In the
current year 2002-2003 upto February, 150 employees
have availed of benefits under Voluntary Retirement
Scheme (VRS).

[English]
Private Sector Power Policy

2249. SHRI MOHAN RAWALE : Will the Minister of
POWER be pleased to state :

(a)  whether keeping in view the situation arising
out of power shortage in the country, Goverhment propose
to review the private sector power policy as it has failed
to take off in a significant manner; and

(b) it so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b) The
policy to encourage private sector participation in the
power sector was announced in 1991. The main objective
of this policy was to bring in additionality of resources in
view of the growing gap between the demand and supply
of power and the serious resource crunch being faced by
the State Electricity Boards (SEB) and Central / State
Sector generating stations. Though a number of power
projects have been envisaged tor development through the
private sector, the maijority of the projects have been
unable to achieve financial closure in spite of progressing
vpll on ;other fronts. The foremost problem due to which
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many pro;ects have ‘been unable to achieve financial
closure _has. been the poor- fmanclal health o! the SEBs,
who do not have the flnancaal capablmy to sUppoh the
projects in terms of regular reimbursement of bills, opemhg
of letters of credit- and escrow accounts. ‘Other reasons
include’ the following:- '

(i) - Delay-in finalization of varioys -contracts guch

- as Power -Purchase Agreement, Fuel Supply

Agreement and Fuel Transportation Agreement

efc.

(i)  Court cases in the form of Public Interest

Petitions etc. ,

(i) Increase in the prices of liquid fuels, particularly
naphtha, which has made these States reluctant
to pursue naphtha based generation.

(iv)  Withdrawal by EPC contractors.

Government has, therefore, initiated the process of
reforms with a view to. improving the financial condition of
the various power \ulilities in order to make them
commercially viable. The States have accepted the
need for power sector reforms. A .consensus was
reached in the Conference of Chief Ministers/
Power Ministers held in March, 2001 on the need.to
depoliticise power sector reforms and speed up their
implementation and that the real challenge of reforms lay
n the distribution sector. It was also resolved that
State Electricity Regulatory Commissions (SERCs) would
be made functional and tariff petition filed and subsidy
would be given, if required, to the extent of State
Government's capacityx to pay the subsidies explicitly
through budget

The Ministry of Power has launched the Accelerated
Power Development Programme (APDP), now known as
Accelerated Power Development and Reforms Prog-
famme (APDRP) in the year 2001-01 as an imponént
step towards reductibn of Aggregate Technical and
Commercial losses and restoring commercial viability of
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T

the power sector. Twenty Six States have signed
Memoranda of Understanding for undertaking reforms and
restructuring in a time bound manner and linking the
support of Govemmant' &f 'Ihdia"' fo-*achievement of
predetermined milestones.’ o Brihng about commitment
towards disgribution taforms. S!ate Electricity Boards /
Utilities have been asked to sngn a Memorandum of
Agreement (MoA) with Mmistry of Power as a pre-requisite
for reléase of APDRP funds.Till now. Twenty Five States
have signed the MoA:: . E R ‘

As per the MoA, the boneﬁcia'ry‘ Sta;eb are required
to agree to systematically improve their financial viability
by benchmarking their performance and | riodically
monitoring the same. The existing benchifarks shall be
compared with the expected level to'be achieved within
the agreed time frame. These benc‘:h;ma(ks.‘ inter alia, apply
to SEB/Utility level as well as Circle levels cove.ing the
followihg parameters:-" e

o . J

— . Input energy to circle Vs metered energy sale
to consumers (energy billed on flat rate /
-assessed basis is pot to be included).

—  Transmission & Distribution losses in Million
Units (MU) (flat rate sales and unmetered sales

are not to be included).

—  Gap between Average Revenue Realisation
and Average Cost of Supply (ARR & ACS) per
unit of energy (ARR - ACS) - Average revenue
realization - ARR (Ratio of Gross Revenue
sales in crores of Rupees and Net Energy Input
in MU) for entire state, ACS (Ratio of cost of
supply [including generation cost, purchase and
overhead cost] in crores of Rs. and Net energy
Input in MU for entire State).

- Productivity - Ratio of Metered energy sale to
consumers and total Manpower strength in the
circle (executives plus supervisors plus support
staff). -
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[Transiation]

Construction of ROBs at
Palam and Bijwasan

2250. SHRI SAIDUZZAMA
RAILWAYS be pleased to state :

Will the Minister of

(a) whether Government propose to construct
overbridges at Palam and Bijwasan railway crossings in
view of the heavy rush there;

(b) it so, the details thereof;

(c) the time by which the said overbridges are likely
to be constructed; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Yes, Sir. A Road over bridge and a Road under bridge are
under construction near Palam Railway Station at
Km. 18.02 and near Bijwasan at Km. 23.18 respec-
tively as deposit works of Delhi Development Authority for
which contracts have been awarded and works have
commenced.

(c) Both these works are targeted for completion by
June 2004.

(d) Does not arise.

Expansion of Civil Areas In
Jabaipur Cantonment

2251. SHRIMATI JAYASHREE BANERJEE : Will the
Minister of DEFENCE be pleased to state :

(a) the total civil area in Jabalpur Cantonment at
present;

(b) the date on which civii area was expanded
in Jabalpur Cantonment along with the total areas
thereof: !
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(c) whether the Cantonment Board has submitted
any proposal for expanding civili area at Jabalpur
Cantonment; and

(d) if so, the time by which the Government are
likely to dispense it of by according its approval?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) The total civil area at present is 104
acres.

(b) The civii area was extended vide Gazette
Notification No. 388 dated 20.10.1857 from 77 acres to 104
acres.

(c) No proposal for expanding the civil area has
been received by the Government.

(d) Question does not arise.
[English]

Wasteful Expenditure in Government
Departments

2252. SHRI SHEESH RAM SINGH RAVI : Will the
Minister of POWER be pleased to refer to the reply given
to Unstarred Question No. 1820 dated November 29, 2001

regarding Wasteful Expenditure in Govemment Departments
and state :

(a) whether the information has since been
collected;

(b) if so, the details thereof; and
{c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) The
Assurance given to the Lok Sabha Unstarred Question
No.1820 dated 29th November, 2001 was fulfiled on
19.2.2003. The Implementation Report was also laid on the
Table of the Lok Sabha by the Ministry of Parkamentary
Affairs on 20.3.2002. However, a copy of implementation
Report is enclosed as statement enclosed.
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Ministry of Power
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Date of Fulfiliment 19.2.2002.

When & How fulfilled

Remarks for
Delay

Question Sbbiect Promise made
No. & Date

1820 dated Wasteful Expenditure in (a) to (c) : The
29.11.2001 by Govt. Departments information is
Shri Brahma  asking : being collected
Nand Mandal, (a) whether he is aware and will be laid
M.P. that Ministry of Finance on the Table of

has already identified the House.
some departments in
which wasteful expen-
diture is maximum,

(b) if so, the details of
such wasteful expen-
diture identified therein
during each of the last
three years ; and

(c) the steps taken so far
by his Ministry to stop
such wasteful expenditure?

It is Government's constant
endeavour to contain non-
plan, non-developmental ex-
penditure. It is in this context
that, along with other
measures, instructions to
avoid wasteful expenditure
are issued from time to time
by the Ministry of Finance to
all the Ministries/Depart-
ments. These measures
include ban on the creation
of posts, reduction in the
number of sanctioned posts,
restrictions on the filling up of
vacant posts, reduction in
office expenses, restrictions
on foreign travel and on
entertainment/hospitality ex-
penses etc. The instructions
are scrupulously followed by
each Ministry/Departments of
the Gowvt. of India and their
attached/sub-ordinate offices,
efc.

Assurance has
been fulfilled
within the
stipulated
three months'
time

Setting up of A.LR In Bodh Gaya

2253.SHRI RAMJEE MANJHI : Will the Minister of

INFORMATION AND BROADCASTING be pleased to state:

(a)

located at Bodh Gaya, South Bihar;

(b)

wheather there is any All India Radio Station

a unit A.LLR. at Bodh Gaya in Bihar; and

it so, the details thereof and the time by

it not, whether there is any proposal to locate  SHANKAR PRASAD) : (a) No, Sir.

which the A.L.R. Station is likely to be set up at Bodh
Gaya?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING

(SHRI  RAVI
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(b) and (c) One 10 KW FM Radio Centre of AIR has
been proposed at Gaya during the 10th Five Year Plan.
However Gaya is at present receiving adequate radio
coverage from the 100 KW MW AIR Stations at Patna and
Ranchi.

Educational and Economic Development
of Minorities

2254.SHRI BHIM DAHAL : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) whether there is any proposal to formulate a .

comprehengive plan for the educational and economic
development of minorities; and '

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) and (b) National Minorities Development
and Finance Corporation (NMDFC) is providing loans to
individuals belonging to minority communities living below
double the poverty line for. self-employment ventures at
concessional rate of interest.. A new scheme-of Educational
Loans has been introduced by NMDFC with effect from 1st
January 2003. Under this scheme, a loan of up-to
Rs.75,000/- is available to poor students belonging to
minorities for pursuing short-term professional courses at
concessional interest rate of 3% per annum.

The Ministry is implementing a scheme of coaching
for weaker sections among minorities and other backward
classes to enable them to compete on equal terms with
other candidates in competitive examinations for various
jobs, and admission to proféésionab’tochnical institutions.
The Maulana Azad Education Foundation i1s fosmulating
and implementing schemes f{oc; benefit of educationally
rasource
Development is implementing Area Intensive and Madrasa

backward minorities. Ministry of Human

Modefnisation Programme for educationally backward
minorities. ‘ L S A TGN |
R R IR

Besides. benatis of all the schemes being yysemanted®
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by the govemment for economic and educational
development are available to minorities also.

[Translation]
Railway Hospital in Danapur

2255.PROF. RITA VERMA  Will the Minister of

RAILWAYS be pleased to state :

(a) the present strength of the doctors in various
departments of the Danapur Railway Hospital under
Central-East Railways as compare to the requisite strength
thereof;

(b) whether the Government are aware that the
patients do not get proper treatment due to shortage of
doctors and outdated machines and equipments in
Danapur Hospital;

() if so, the details thereof and the reasons
therefor;

(d) the details as to how old these important
equipments such as X-Ray Machines. Colour Dopler.
Ultrasound Machines etc.;

(e) the new machines and equipments purchased
for this hospital during the last three years,

(h  whether any proposal regarding rmodernisation
of the hospital is under consideration; and

(@) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARLU DATTATREYA) : (a) As
against a éanctioned strength of 22 Medical Officers at
Danapur Raitway Hospital, 20 are in position. The Chiet
Medical Superintendent of Raiway Hospita: passed away
recently and an anestbetists post is vacant.

(b) No, Sir. Patients get adequate treatment at
Danapur Railway Hospital and there are no such reports.

{c) Does not ae
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(d) Some imporant items of equipment are
(i) Ultra Sound Machine, 1997

(i) Mutltiformat Camera for Ultra Sound
Machine, 1999

(iii) 300 MA X-Ray Machine, 1987
(iv) 20 MA Portable X-Ray Machine, 1999

All the above items are in satisfactory working

condition.

(e) Details of machines /4eqmpment procured during
last three years are given in the statement enclosed.

(f) and (g) No, Sir. However, a work costing Rs 72.93
lakhs, for improvement of infrastructure at Railway
Hospital/Danapur, was sanctioned in the year 2002-03
and ténders for Civil Engineering Works have been
invited. : '

Statement

1. Surgical Operating Microscope for Eye Surgery
received on 02.11.2001.

2. Shadowless ceiling suspension OT Light received
on 14.9.2002.

3. Boyle's Anesthetic Machine received on
19.12.2001.

4. High Pressure Steam Steriliser (Honzontal)
received on 28.6.2002.

5. Streak Retinoscope for eys recewves on
13.11.2000.

6. Upper G-I Endascope recerved on 11.4.2000
7. Foetal Dopler Machine f};:ce.wed ‘.o'n‘27 0.2502
8.  Baby incubator received in August 200:

9 Tlental Chalr tecaived n XEtARr B

PHALGUNA 15, 1924 (Saka)

. to Questions 90

10. Wax Bath racetved in October, 2002.
11.  Compound Microscope received in 2002.

12. Water Bath for Biochemistry lab tests received
in '2002.

Shortage of Officers and Employees
in Commercial Department

2256 SHRI DINESH CHANDRA YADAV : Will the
Minister of RAILWAYS be pleased to state :

(a) the yardstick under which serious charge are
ievelled against the commercial officers and employees of

the Railways,

(b) whether the commercial employees are not
assigned any work due to petty charges and they are paid
their full salary;

(c) if so, whether this has led to acute shortage of
officers and employees in the commercial department
of the Railways which is affecting the work adversely:
and

(d) if so, the steps to be taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) . (a) Charges
are levelled against commercial staff in accordance with
The Railway Services (Conduct) Rules.

(b) No, Sir.
{c) and (d) Do neot arise.
IEr)glis}vl

Canceliation/Restoration of Petrol Pumps
and LPG Agencies

2257.SHBI C. SREENIVASAN
SR AMPANE S (A
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SHR! RAGHURAJ SINGH SHAKYA :

Wil the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) the number of petrol pumps and LPG agencies
cancelled in the country during the last three years, year-
wise, State-wise,;

(b) the charges on which petrol pumps and LPG
agencies were cancelled; and

(c) the details of petrol and LPG agencies which
have been restored after cancellation during the above
period?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) The year-wise details of Retail
outlets and LPG distributorship cancelled (terminated)
during the last three years and April to December, 2002
all over the country are as follows:-

Year Retail outlets LPG
1999-2000 53 28
2000-2001 107 14
2001-2002 122 24
April-Dec. 2002 80 09

(b) The Retail outlets and LPG distributorships were
cancelled (terminated) due to various reasons viz.,
malpractice/irregularities, resignation, non performance,
benami operation, unauthorized reconstitution, violation of
dealership agreement and dishonor of instruments etc.

(c) 17 Retail outlets and 3 LPG distributorship have
been restored during the above period.

Setting up of Bio-gas Plants

2258.DR. N. VENKATASWAMY : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased tq
state :
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(a) the number of Bio-gas plants set up in the
country during the year 2002, State-wise;

(b) the size and capacity of these plants and total
power generated by them.

(c) the amount of subsidy given for setting up these
bio-gas plants;

(d) whether the subsidy-component would be
increased so as to make the scheme more attractive;
and

(e) the total amount sanctioned and spent under the
scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) State-wise information on 91,894 family
type biogas plants set up under the National Biogas
Programme (NBP) and three bio-methanation projects
installed under Waste to Energy Programme (WEP) during
2002-03 (April, 2002 - January, 2003) is given as
statement-l and |l

(b) Information in respect of the bio-methanation
projects, including one project set up for power generation,
is given in statement-Ii. The size or capacity of family type
biogas plants, which are mainly used for meeting cooking
energy needs, varies from one to six cubic metres gas
production per day.

() The amount of subsidy for bio-methanation
projects given up to February, 2003 is indicated at
statement-l. Details of the amount of the Central subsidy

given for a family type biogas plant are mentioned at
statement-|il.

(d) At present, no proposal is being considered for
increasing subsidy component under National Biogas
Programme (NBP) and Waste to Energy Programme
(WEP).

(e) Information is given below:-
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Scheme Sanctioned Budget for Amount spent 1 2 3
2002-03 (April, 2002 to
February, 2003) 15. Maharashtra 4888
NBP Rs.59.50 crore Rs.22.60 crore 16. Manipur 16
17. Mizoram 76
WEP Rs.20.00 crore Rs.5.52 crore
18. Nagaland 87
Statement-!
19. Orissa 6079
State-wise detalls of family type biogas plants
set up so far during 2002-03 under 20. Punjab 2740
Nationa Biogas Programme
21. Rajasthan 167
Sl. State Number of plants
P 22. Sikkim 492
No. (Aprl, 2002 ~ January,
2003) 23. Tamil Nadu 1598
1 2 3 24. Tripura 93
1. Andhra Pradesh 12214 25. Uttar Pradesh 7870
2. Arunachal Pradesh 78 26. Uttaranchal 700
3.  Assam 2676 27. West Bengal 11613
4. Bihar 1309 Total 91804
5. Chhattisgarh 3856 Statement-i
. Waste to Energy Programme: State-wise detalls of
6. Gujarat 4389 )
number of bio-methanation project set up so far
7 Goa 32 during 2002-03; size/capacity of profects and
the amount of Central subsidy given/releasec’
8. Haryana 1095 upto February, 2003
9.  Himachal Pradesh 214 State Number of Rated size/  Amount of
projects capacity of subsidy
10. Jammu & Kashmir 22 project for biogas given/
generation/ released up
11.  Jharkhand 155 power to February,
generation 2003
12. Karnataka 17536
1 2 3 4
13. Kerala 6506
Madhya Pradesh One 300 cubic Rs.43.25
14. Madhya Pradesh 5393 metres per day lakh

#
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1 2 3 4
Maharashtra One 1000 cubic  Rs.31.00
metres per day lakh
Tamilnadu One 0.50 MW Rs.170.72
lakh
Statement-lli

A\l

Amount of Central subsidy given for setting up of a

e

family type biogas plant for the year 2002-03
under National Biogas Programme .

Category Amount
of Central
subsidy
per plant
North Eastern Region States and Rs.11,700/-
Sikkim (except plain areas of Assam)
Plain areas of Assam Rs.9,000/-
Jammu and Kashmir; Himachal Pradesh; Rs.3,500/-
Uttaranchal (excluding terai region),
Nilgiris of Tamil Nadu; Sadar Kursoong
and Kalimkpong sub-divisions of the
Darjeeling district and Sunderbhns
(West Bengal) and Andaman dnd
Nicobar Islands
Scheduled Castes; Scheduled Tribes; Rs.2,300/-
desert districts; small and marginal .
farmers; landless labouwrsers; terai
region of Uttaranchal; Western Ghats
and other notified hilly areas
Others ' Rs.1.800/-

Completion of Power Projects

) . n
2259.GHRI AMBAREESHA :

POWER be pleased to state

< MARCH 6, 2003

Will the Ministef of
¥

« to Questions 9§

_(a) the details of . power pro;ects ‘completed by
different public sector power corporatlons during the last
three years and upto February 28, 2003, State-wise;

(b) the details of power projects whlch are running
behind time schedule, State-wise; o

(¢) 1the reasons for delay in respect of these power
projects; and .

(d) the steps taken by the Union Governmant to
completc these power projects expeditiously?.

THE MINISTER OF STATE 'IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) The"details
of thermal and hydro power projects completed in Central
and State during the last three years and current year upto
28.02.2003 State-wise are given in statement-|.

(b) and (c) The details of power projects in Public
Sector lagging behind their schedule along with reasons
for delay are given in statement-Il.

(d) Effective monitoring mechanisms have now
been put in -place to ensure timely completion, of the
targeted projects. Monthly reviews are being undertaken
by Central Electricity Authority (CEA) and quarterly reviews
are being undertaken by Secretary (Power).

The system of having a nodal officer for each on going
project has been introduced. The nodal officer is required
to keep track of and facilitate resolution of problems which
may delay thel project by escalating the issue to
appropriate levels for immediate resolutions.

For hydro power project, the three stage d;veiobmenl
system has been introduced with the objective of reducing
time and cost overruns by ensuring that before main
contract packages are awarded :-

-

(@) necessary infrastructure is developed:;

(b} land is acquired; and

(c) Detauled Project Report are prepared after

[

thorough investigation. co
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Statement-| 1 2 3 4 5

A. Detals of thermal power projects completed 6. West Bengal WBPDCL
(synchronized) by different Public Sector Power

Corporations during the last three years and Bakreshwar TPP

current year upto 28.02.2003 Uniit-| 210 18.07.99
Sl. Name of the Capacity Name of Date of 7. Gujarat GPCL
No.  Project (MW) Public  synchro-
Sector  nization Surat Lignite
Power Unit-1 125 16.01.00
Corporation
Unit-2 125 06.11.99
1 2 3 4 5
8. Pondicherry PPCL
1999-2000 Karaikal CCGT
1. Haryana NTPC ST 9.6 15.10.99
Aridabad CCGT 9. Rajasthan RRVUNL
GT 143 29.06.99 Suratgarh TPS St-I (RSEB)
GT-2 143 18.10.99 Unit-2 250 28.03.00
2. Kerala NTPG 2000-2001
Kayamkulam CCGT 10. Haryana
ST 119.4 30.10.99 a) Faridabad CCGT ST
3. Madhya Pradesh NTPC b) Tau Devi Lal TPS 144 NTPC  31.07.00

Vindhyachal STPS St- IV Unit--6 210 HPGCL 31.03.01

11. West Bengal

St-ll
u-8 500 26.02.00 Bakreshwar TPP WBPDCL

4. Uttar Pradesh NTPC Unit-2 210 20.05.00
Unchahar TPS St-Il Unit-3 210 31.03.01
Unit-4 210 22.10.99 2001-2002

5. Karnataka KPCL 12. Delhi PPCL
Raichur TPP Pragati CCGT

GT 104.6 15.03.02

Unit-6 210 22.07.99
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13. Rajasthan RRVUNL Raichur TPP U-7 210 11.12.02
Suratgarh TPS- St-ll 20. Tamilnadu NLC
Unit-3 250 29.10.01 Neyveli TPS | Exp. 210 21.10.02
Unit-l
Unit-4 250 25.03.02
B. Details of hydro power projects completed by
14. Gujarat different public corporation during last three
years and upto 28.02.2003
Hazira CCGT GSECL
S..  Name of the Capacity Name of Date of
GT 52 30.9.01 No. Project (MW) Public synch-
Sector ronization
GT-2 52 16.10.01
Power
ST 52.1 31.3.02 Corporation
1 2 )
15. Andhra Pradesh NTPC 3 4 5
Jammu & Kashmir 35.0 JKPDC 9.7.2000
Simhadiri TPS
1. Upper Sindh-i| 35.0 11.9.2001
Unit | 500 22.2.02
2.  Chenani-Ill 7.5 JKPDC  6/7-2000
2002-2003
3. Upper Sindh Extn 35 JKPDC  29.3.2002
16. Delhi
4. Sewa lll 9 JKPDC  19.3.2002
Pragati CCGT
Gujarat
GT-2 104.6 PPCL 9.11.02
5. Sardar Sarovar 2x50 SSNNL 4.9.02
ST 121.18 31.1.03 Canal Head (Ro(a(ed)
Power House
17. Rajasthan RRVUNL
Andhra Pradesh APGENCO
Ramgarh CCGT
6. Singur 7.5 6.12.99
GT-2 35 7.8.02
i 75 31.3.2000
18. Andhra Pradesh
7. Srisailam LBPH 4x150 APGENCO 26.4.2001
Simhadari TPS U-2 500 NTPC 24.08.02 12.11.2001
19.4.2002
19. Karnataka KPCL 5 29.11.2002
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1 2 3 4 5 1 2 3 4 5
Karnataka 11. Sikkim
8. Kalinadi-ll (Kodasalt) 40 KPCL 28.8.99 Rangit, NHPC 3x20 NHPC 5.2.2000
9. Sharavathy Tait 4x60 ‘KPCL 20.2.01 12. Nagaland
15.5.01 .
1.11.01 Doyang 3x25 NEEPCO  29.6.00
30.3.02 5.7.00
8.7.00
10. Orissa
13. Arunachal Pradesh
Upper indravati 4x150 OHPC 5.9.99
23.12.99 Ranganadi 3x135 NEEPCO  26.1.02
30.9.00 29.1.02
16.4.01 29.3.02
Statement-li
Name of Project State Capacity Comm. Sch. Remarks
(MW) Original/Latest
1 3 4 5

A. Thermal Power Projects Under Construction having time overruns

Akrimota Lignite Based
Thermal Power Plant,
Unit-182

Neyveli Thermal
Power Station-1
Expansion, Unit-2

Gujarat

2x125 12/2002

Tamil Nadu

06/2003
03/2003
09/2003

210 02/2001

12/2002

Dut to non-committal of funds by IDBL. Project
authorities have now approached Power Finance

Corporation for funds.

The synchronization of unit is delayed due to

delay in supplies.

B. Hydro Power Projects Under Construction having time/cost overruns

Dhauliganga
(NHPC)

Dulhasti (NHPC)

Uttaranchal 280.00 1998-99 /
2004-05

J&K  390.00  July, 1994/
Dec., 2003

Delay in JBIC funding

Due to poor geologicat strata encountered in Head
Race Tunnel (Upstream) and Law and order

problem.
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1 2 3 4 5
Purulia PSS West Bengal 900.00 2002-03/ Due to filing of Writ Petitions by the bidders and
2006-07 consequential legal impediment and also the delay
in diversion of forest land for the Purulia Pumped
Storage Project, the commencement of Lot-4-
main civil works was delayed.
Nathpa Jhakri Himachal Pradesh 1500.00 Dec., 2001 to Due to flash floods in July/Aug. 2000, rock fall in
(NJPC) March, 2002/ desilting chamber no. 3&4 during May, 2000 and
March, 2003 to rock falls in the desilting chamber no. 4 during Sept-
December, Oct. 2002 etc.
2003
Tehri St.! (THDC) Uttaranchal 1000.00 1997-99/ Due to relief and rehabilitation problems and
Dec., 2003 Uttrakhand agitation.
Larji Himachal Pradesh 126.00 2002-03/ Delay in award of contract packages.
2004-05
Sardar Sarovar Gujarat/Madhya 1450.00 1994-96/ Court cases, cancellation of World Bank loan and
Pradesh/Maharashtra 2003-07 suspension of JBIC loan etc.
Bansagar Tons PH IV M.P. 20.00 1996-97/ Funds constraints, delay in finalizing the executing
2005-06 agency and reliet and rehabilitation problems.
Ghatghar PSS Maharashtra 250.00 1995-96 / Delay in land acquisition and delay in award of
2004-05 major works etc.
Srisailam LBPH AP 900.00 1993-95 / Delay in land acquisition and delay in award of
2000-03 major works etc.
Pykara Ultimate Tamil Nadu 150.00 1994-95/ Delay in award of civil and mechanical works.
2003-04
Karbi Langpi Assam 100.00 1985-86/ Delayed due to frequent changes in executing
(Lower Borpani) 2004-05 agencies, fund constraints.

Modification in Selection Procedure
for Retall Outlest

(a) whethr the Government has directed the Oil

PSUs to again modify their new Dealer Selection Process
and site selection process;

2260.SHRI NARESH PUGLIA : Will the Minister of

PETROLEUM AND NATURAL GAS be pleased to state #

(b)

whether the Directions shall also be applicable
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on such locations/sites/dealers where huge investments
have been made;

(c) it so, whether the Government/oil companies
shall compensate this loss;

(d) if not, whether this decision shall not be applied
for the old cases/pipeline case where the investments have
already been made; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) to (e) Consequent on the
dismantling of the Administered Pricing Mechanism in
the petroleum sector with effect from 1.4.2002, the selec-
tion of locations for dealerships/distributorships of petroleum
products will be made by the Public Sector Oil Companies,
provided that the locations meet certain norms like
commercial viability and non-encroachment of the existing
dealerships/distributorships. The selection dealers/
distributors will be made by the Oil Marketing Companies
themselves as per the guidelines to be adopted by

them.
[Translation]

MPs Visit to the Site of
Train Accidents

2261.SHRI RAVI PRAKASH VERMA : Will the Minister
of RAILWAYS be pleased to state :

(a) the number of MPs visiting the site of train
accidents from- January, 2002 to till date;

{b) the number of train accidents occurred from year
2002 to till date;

(c) the reasons for increasing number of train
accidents;

(d) the steps being taken to check the increasing
number of train accidents;

PHALGUNA 15, 1924 (Saka)
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(e) whether Parliamentary Committee on Railways
have submitted its report on the subject to Union
Government; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Figures
in this regard are not maintained.

(b) 324 consequential train accidents have taken
place during the year 2002-03 (April 2002 to February
2003). *Figures are provisional.

(c) and (d) The number of consequential train
accidents has shown a declining trend over the last few
years. From 473 during 2000-01, they have come down
to 414 in 2001-02, showing a decline of 12.5%. However,
efforts are made on a continuous basis to prevent
accidents by improved maintenance practices, intensified
training of staff and regular safety audits etc.

(e) No, Sir.
() Does not arise.
Vacant Posts of SC/ST/OBC

2262.SHRI RAMDAS ATHAWALE :
SHRI P.D. ELANGOVAN :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether a few posts of GC/ST and OBC in
various categories are lying vacant in various depart/tﬁents
and undertakings under the Ministry; '

(b) if so, the details thereof;

(c) whether employees working in these depart-
ments and undertakings have been given promotion
on new recruitments have been made dunng last three
years,

(d) if so, the year-wise and category-wise details of

L]
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new appointments made in various categories during the
above mentioned period and current year, till date;

(e) whether prescribed norms have been followed
in respect of recruitment and promotion of SC/ST and OBC
candidates; and

(i # not, the remedial measures taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATIOIN AND BROADCASTING (SHRI RAvVI
SHANKAR PRASAD) : (a) to {f) The information is being
collected and will be laid on the Table of the House.

[English]
Mejia Thermal Power Project

,2263.SHRI SUNIL KHAN : Will the Minister of POWER
be pleased to state : :

(a) whether the loss of Mejia Thermal Power Project
is basically material loss which comes by rail transportation
from E.C.L. and B.C.C.L,;

(b) if so, the time of extraneous material alongwith
Coal received by MTPP for E.C.L. and B.C.C.L.

(c) the quantum of theft and pilferage of coal;
and

(d) the step taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) to (c) There
is occasional loss of coal during transit by rail from Eastern
Coalified Limited (ECL) and Bharat Coking Coal Limited
(BCCL) but the same is well within reasonable limit. The
extraneous material is approximately 0.25%. The quantum
of theft and pilferage is meager.

(d) The steps taken are as under -

¥
(i)  Reduction of coal price equivalent to the quantity
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of extraneous material is made from the bills of
the coal companies.

(ii) Regular interaction with Quality Control
Department of the Coal Company to improve the
quality of coal, and

(iii)  Regular interaction with the District Administration.
[Transiation]
Privatisation in Rallways

2264. KUNWAR AKHILESH SINGH : Will the Minister
of RAILWAYS be pleased to state :

(a) whethr the Government have privatised some of
the railway services;

(b) if so, the details thereof, alongwith the norms
adopted therefor;

(c) the work handed over to the private companies

in the first phase alongwith the date thereof, company-
wise;

(d) whether the Government have received
complaints against favouritism adopted while assigning
computerised railway reservation counters to private
parties;

(e) if so, the details thereof: and
() the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No
passenger services have been privatized.

(c) and (c) Do not arise.

(d) to (f) Computerised Passenger Reservation System
(PRS) terminals have been allotted to three Rail Travellers'
Service Agent (RTSAs) in Mumbai area of Central Railway

ron an experimental basis. After finalisation of the names

of these three RTSAs by a selection committes, a Writ
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Petition was filed in the Hon'ble High Court of Mumbai
against this decision. Hon'ble High Court has disposed off
the petition directing the Railway to decide representation
made by the petitic;ner. The representation of the petitioner
was disposed off as per Hon'ble High Court's directives.
The petitioner has again filed a writ petition before Hon'ble
High Court, Mumbai, which is subjudice.

[English]
Hydel Potential in Orissa

2265.SHRI BHARTRUHARI MAHTAB : Will the
Minister of POWER be pleased to state :

(a) whether the Government are aware of the

tremendous Hydel potential in Orissa;

(b) if so, the steps taken to exploit the hydel
potential in that State;

(c) the details of the hydel projects presently under

execdtion in the State: and

(d) the details of the hydel projects presently under
execution in the State; and

(e) the details of assistance provided by the Union
Government to Orissa for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) The Central
Electricity Authority (CEA) had identified 18 schemes with
an estimated hydro power potential of 2999 MW in Orissa
from studies carried out during 1978-87.

(b) 7 hydro power projects with an installed capacity
of 1843.5 MW have already been developed and 2 hydro
projects of 210 MW installed capacity are under
development.

(c) and (d) Balimela Dam Toe (2x30 MW) and Balimela
Extension (2x75 MW) are presently under execution.
Jalaput Project (3x6 MW) has been cleared by CEA for
execution in Orissa. Power Finance Corporation has
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sanctioned a loan of US$ 21.21 million and Rs. 29.04
crores for Balimela Extension Project Unit 7 & 8 (2x75

MW).
Subsidy on Electricity for Agriculture

2266.SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :
SHRI ASHOK N. MOHOL :

Will the Minister of POWER be pleased to state :

(a) whether the Union Government have planned
extensive guidelines in the filed of electricity supply for
agriculture for adoption by various State Governments;

{b) if so, the details thereof;

(c) whether the Union Government have aiso
opposed the heavy subsidies in electricity/free electricity
for agriculture sector;

(d) if so, the reasons therefor;

(e) whether the Government have a proposal that
the tariff structure on both irrigation and energy are likely
to be reviewed and revised every five year; and

() it so, the reaction of the State Governments
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) No, Sir.

(b) In view of (a) above does not arise.

(c) to (f) Distribution of electricity is the responsibiity
of the State Government. Retail tariff for supply of power
to the various consumers is determined by the State
Government or State Electricity Regulatory Commission,
wherever in operation.

Section 29(2) (c) of the Electricity Reguiatory
Commissions (ERC) Act, 1998 requires the State
Commission to ensure inter alia that the tariff progressively
reflects the cost of supply of electricity at an adequate and

*
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improving level of efficiency. Section 29(3) of the Act,
provides that State Commission while determining the tariff
under this Act, shall not show undue preference to any
consumer of electricity, but may differentiate according to
the consumers load factor, power factor, total consumption
of energy during any specified period or the time at which
supply is required or the geographical position of any area,
the nature of supply and the purpose for which the supply
is required.

The State governments, however, have the powers to
grant subsidy to any class of consumers in the tariff
determined by the State Commissions, Section 29(5) of the
ERC Act provides that if the State Government requires
the grant of any subsidy to any consumer or class of
consumers in the tariff determined by the State Commission,
the State Government shall pay the amount to compensate
the person affected by the grant of subsidy in the manner
the State Commission may direct.

The Chief Ministers Conference held on 3rd March,
2001 resolved that "it is necessary to move away from the
regime of providing free power. The past decision of CMs
of a minimum agricultural tariff of 50 Paise may be
implemented immediately".

Under the Accelerated Power Development and
Reforms Programme (APDRP), actual reduction of the gap
between revenue and cost in the State is to be incentivised
through grants.

The Tenth Five Year Plan adopted by Government of
India envisages increase in irrigation charges. Accordingly,
the allocations under Accelerated lrrigation Benefit
Programme (AIBP) has been linked with Water Tariff
Reforms. The reforming states agreeing to revise their
water rates within a period of five years for fuli recovery
of O&M costs would be entitled to have better terms of loan
under a special dispensation of the programme and are
to enter into a Memorandum of Understanding (MoU) with
the Government of India for this purpose. So far four States
namely, M.P., Rajasthan, Orissa and Maharashtra have
signed MOUs with Governments of India agreeing to revise
the water charges withir five years. ¢
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[Translation]

Poliution Control Equipments in
Thermal Power Plants

2267. SHRI PADAM SEN CHOUDHRY : Will the

Minister of POWER be pleaded to state :

(a) whether the Government have directed the
Thermal Power Stations for installation of pollution control
equipments with the aim of controlling pollution;

(b) if so, the details thereof, and
(c) the expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes,
Sir.

(b) The Government has 'notified environmental
protection rules under the Environmental Protection Act,
1986. These rules provide for norms to limit the suspended
particular matter discharges, ambient air quality standards
and water quality discharge standards. While according
Environmental Clearance to Thermal Power Projects the
conditions of installation of Pollution Control Equipments
are imposed. In case of old Thermal Power Stations where
pollution control equipments are unable to meet the
regulatory norms specified by Ministry of Environment &
Forests/Central Pollution Control Board, the equipments
are refurbished or replaced under the Renovation and
Modernisation programme.

(c)  The expenditure on these measures is projects
specific.

[English)

Outstanding Dues of Employees
In BSCL

2268. SHRI MAHBOOB ZAHED!I : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

" pleased to state :
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(a)  whether Refractory and Ceramic Group of units
of Burn Standard Company Limited at Raniganj were
closed by separating its employees through VRS on
October 31, 2000;

(b) if so, whether 156 employees out of 356 have
not yet received their outstanding dues;

(c) if so, whether the employees whose settlement
claims were cleared from 2000-01 onwards in phases
received reduced interest rates on P.F. than that prevailed
in earlier years;

(d) if so, whether Government are planning to
liquidate the outstanding payment on account of P.F. of
156 employees left over @11.237% interest on an
emergent basis;

(e) if so, the action taken/proposed to be taken by
Government to ensure that the employees whose claims
were settled at lesser rate of interest on PF dues, receive
back their legitimate claim of higher interest entitled for;
and

(f) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL) :
(a) Yes, Sir.

(b) to (f) Only Provident Fund (PF) dues of 156
emipoyees were outstanding for which an amount of
Rs.3.66 crore has been released by the Government to
the Company on 20.2.2003. The rate of interest on PF is
fixed by the PF Trust whose trustees are representatives
of the employees and employers. The Government has no
role in this matter. The rate of interest varies from year to
year. The deposits in PF carried lower rate of interest after
1999-2000. All the employees are paid interest on PF at
the same rate in a given year.

Identification of FM Stations

2269. SHRI CHANDRA VIJAY SINGH : Wil the
Minister of INFORMATION AND BROADCASTING be

pleased to state :
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(a) the names and number of stations have been
identified for establishment of FM stations in the country
during 2002-2003;

(b) if so, the details thereof, location-wise, State-

wise;

(c)  whether Moradabad in West Uttar Pradesh find
place on that list;

(d) if so, the details thereof, and

(e) if not, the reasons for Ignoring such a
commercially important town?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) and (b) During the year 2002
03, one FM Station of All India Radio at Bhadarwah in
Jammu & Kashmir was targeted for completion and the
station was commissioned on 13th July, 2002.

() No, Sir.
(d) Does not arise.

(e)  Moradabad falls in the primary grade coverage
2ones of 100 KW and 200 KW MW transmitters of AIR Delhi
and 20 KW MW Transmtter of AIR Rampur. Some parts
of Moradabad district are also covered by 100 KW MW
Transmitter of AIR, Najibabad.

Independent Head for MES

2270. SHRI BRIJ BHUSHAN SHARAN SINGH : Will
the Minister of DEFENCE be pleased to state :

(a) whether the Military Engineer Services is not
having any independent head whereas other Engineeing
Services are having independent heads;

(b) whether Fifth Pay Commission has strongly
recommended that MES should have independent
head;

(c) whether Director General Mamied Acocommo-
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dation Projects which ‘was carved out of MES has been
provided with an independent head recently;

(d) it so, the reasons for not providing Independent
Head to MES; and

(e) the time by which the same will be done?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) No, Sir. Engieer-in-Chief is the head
of Military Engineering Service.

(b)  No, Sir.

(c) Yes, Sir. Director General Married Accommoda-
tion Projects has been provided with independent
head.

(d) Does not arise in view of answer to (a)
above.

(e) Does not arise in view of answer to (a)
above.

Blographical Fiim on "Chhatrapati
Shahu Maharaj"

2271. SHRI SADASHIVRAO DADOBA MANDLIK : Will
the Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a)  whether the Government propose to produce
biographical film on “Chhatrapati Shahu Maharaj";

(b) if so, the details thereof; and
(¢)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (c) Presently there is no such
proposal. However, a sponsored serial on Chhatrapati
Shahu Mabharaj entitlted "Lok Raja Rajshri Shahu® is
already being felecast by Doordarshan every week
on Sahyadri Terrestrial Network of Mumbai for 52
episodes. « . .’ BN ¢
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Replacement of Old Road
Crossing Gates

2272. SHRI ANANT GUDHE :
RAILWAYS be pleased to state :

Will the Minister of

(a) whether the Government are aware that
railway-road crossing gates installed by the railways 50-
60 years ago are of no use, keeping in view the increase
in population; and .

(b) if so, the steps being taken by the Government
for replacement of these railway crossing gates with gates
of bigger size?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Level crossing gate widths are provided commensurate
with the requirement of road widths. The upgradation of
level crossing is done based on TVUs (Train Vehicle Unit
is the figure arrived at by. multiplying the number of Road
vehicles and number of trains passing on the level
crossing during the 24 hours). Census of traffic at level
crossings is taken once every five years. Further to improve
operation of gate opening and closure, gate leaves at level
crossing gates are replaced by lifting barriers in a
programmed manner.

Filling up of Vacancies of
Disabled People

2273. SHRI SUBODH ROY : Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state :

(a) the concrete steps taken to give employment to
the disables after enacting the Disabilities Act, 1995;

(b) whether the Govermnment is odhsidering to
launch a special employment drive.to fill the backlog
vacancies of 3% reservation in all services earmarked for
disabled people; ‘and - ‘

'n

(c) if so, the details thereof? 3
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THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) to (c) An Expert Committee constituted by
the Government has reviewed the Identification of posts
done in 1986 and a revised list of over 1900 posts in all
Groups in the establishments of Government of India and
Public Sector Undertakings have been notified as suitable
for persons with different disabilities in June, 2001. Special
drives for filling up the vacancies reserved for persons with
disabilities are undertaken by the recfuitment agencies
from time to time. Besides, all the Mini'stries/Depa[tments
have been requested to furnish a certificate to the
recruiting agencies that the policy relating to 3%
reservation for persons with disabilities has been taken
care of. As per information provided by Department of
Personnel & Training (DOPT) in March, 2001, the
reservation for persons with disabilities in various
Ministries/Departments with reference to the identified
posts in Group A,B,C,&D, is more than the statutory
provision of three per cent.
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Power to Kerala "

2274. SHRI P.C. THOMAS . Will the Minister of

POWER be pleased to state :

(a) the details ot the quantity of power'brought from
PSUs outside State and the mode by transmission to

Kerala;

(b)  whether there is a proposal to avail more power
from Eastern Region through Central Grid in the Southern

Region of Kerala; and
(c) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) As per the
regional energy accounts of January, 2003 Kerala has
‘pmcuréd scheduled power from Cen{ral Public Sector
Undertakings (pPSUs) outside the State as given

below:-

Central Public Sector Undertaking Power Station Million Units
National Thermal Power Corporation Ramagundam STPS 205
“Neyveli Lignite Corporation TPS I Stage-l 46
Neyveli Lignite Corporaiion TPS I Stage-Ii 64
Neyveli Lignite Corporation TPS | (Expansion) 03
Nucle;r Power Corporation Madras 07
Nuclear Power Corporation Kaiga 11
National Thermal Power Qo:poration Stations in Eastern Region 87

423

Total

Presently Kerala State receives ,its share of
power from various Central Sector Ger{erating Projects
located outside the State mainly through 400 kV
Udumalpet-North Trichur D/C line interconnecting

Kerala with Southemn Regional grid. In addition, it
also receives its share through following 220 KV
lines interconnecting Kerala with other neighbburing

States.-
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With Karnataka

(i)  Mysore-Kozikode 220 kV D/C

With Tamil Nadu

(i)  Edamon-Kaithar 220 kV S/C

(i) Iduki-Udumalpet 220 kV S/C

(i)  Sabargiri-Theni 220 kV S/C

From Eastern Reglon

(i) Jeypore-Gazuwaka HVDC back to back line.
(ii)  Talcher-Kolar HVDC bipole.

(b) and (c) Kerala would be availing power from
Talcher Stage |l (4x500 MW) located in Eastern Region
to be commissioned by 2004-05. Kerala has a share of
14% (280 MW) in Taicher Stage-Il.

[Tran8lation]

Handing Over of Land in Una to Western
Command Headquarters

2275. SHRI MAHESHWAR SINGH : Will the Minister
of DEFENCE be pleased to state :

(a) whether the Army's Western Command Head-
quarters, Chandimandir has requested the Himachal
Pradesh Government for handing over few hundreds acres
of selected land at Una district in the State so that a military
station could be set up there;

(b) if so, whether the Himachal Pradesh Govern-
ment has given permission for handing over the said land;
and

(c) if so, the details thereof and the time by which
final decision is likely to be taken in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) Himachal Pradesh Government
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had indicated willingness to offer land in Una to the Army
in two pockets separated by a strip of land. The Army
Authorities while accepting the offer in principle, for
locating their units and establishments, requested the State
Government to offer land in one pocket, therefore,
indicated 790 acres of land in Una. The Board of Officers
has been ordered to ascertain the suitability of the land
and the issue will be further examined on receipt of the
Board proceedings.

[English]

Direct Investment in Power Projects
of Gujarat

2276. SHRI P.S. GADHAVI :
POWER be pleased to state :

Will the Minister of

(a) whether the Government have any direct
investment in power projects located in the State of
Gujarat;

(b) if so, the details thereof and amount of
investment made during the last three years, project-wise;
and

(c) the share of State Government in these power
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) (a) No
investment has been made in Central Sector in Gujarat
during the last three years.

(b) and (c) Do not arise.

Uniform Law/Guidelines Adoption
of Children

2277. DR. RAGHUVANSH PRASAD SINGH :
SHRI RAM PRASAD SINGH :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :
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(a) whether there is no uniform law/guidelines for
adoption of children in the country;

(b) whether the Union Government propose to
make uniform guidelines/law for adoption of children; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) to (c) The Hindu Adoption and Maintenance
Act, 1956 and the Juvenile Justice (Care and Protection
of Children) Act, 2000 provide for adoption of children in
India. Guidelines on in-country adoptions were issued to
States for the first time in 1998 to streamline the procedure

involved in adoption.

Forcing Orders and Technical
Assignments to PSUs

2278. SHRI P.D. ELANGOVAN : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state ;

(a) whether the Government have provided any
facilities and relaxations for PSUs to set up foreign
establishments to execute their foreign contract commit-
ments;

(b) if so, whether the Government have provided

any sops for the PSUs to get the foreign orders and’

technical assignments; and

(c) if so, the details thereof and the orders along
with nature of work and value got at present?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRlSéS (SHRI BALASAHEB VIKHE
PATIL) : (a) to (c) The Navratna PSUs have been given
enhanced powers to open offices in India and abroad and
aiso to establish finanéiel joint ventures and wholly owned
subsidiaries in India or abroad subject to certain
stipulation. The details of orders, nature and value of work
are not centrally maintained.
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Funds to States for imparting Education
to Handicapped Child

2279. SHRI RAGHURA. SINGH SHAKYA :
SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :

(a) whether Government have received proposals ~
form the State Governments and various NGO's seeking
permission to release grant-in-aid for the upliftment of
orthopedically handicapped children, eaming impaired
and home for aged during 2002-2003;

(b) if so, the details thereof, State-wise particularly
from Maharashtra and Karnataka;

(c) the amount sought as grant-in-aid and the
amount released so far by the Government ynder such

schemes; and

(d) the details of reasons of the proposals received
from Maharashtra and Karnataka rejected by the Govern-

ment?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY

PASWAN) : (a) Yes, Sir.

(b) 1512 proposals from different states including
164 from Maharashtra and 100 from Karnataka have been

received.

(c¢)  Under the schemes for upliftment of orthopedi-
cally handicapped, hearing impaired and home for aged
assistance to the extent of 90% of the eligible amount of
grant sought is consideved for release. During the year
2002-03, a sum of Rs. 88.27 crores has been sanctioned
for release in the country as a whole.

(d) Proposals not found in accordance with

the norms of the schemes and guidelines have been
rejected. ‘
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Modern Signalling System

2280. SHR! K. YERRANNAIDU : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the All India Loco Running Staff
Association has blamed the faulty system for Ghatnandur,
Maharashtra accident on 3rd January, 2000;

(b) it so, whether signalling system used there, is
an out dated and it gives scope for many errors; and

(c) if so, the action being taken to instal modem
signalling system to avoid accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Yes,
Sir.

(b) Track circuiting is not available from Fouling
Mark to Fouling Mark on main line, as the station was on
‘E' route. In the absence of track ciréuit. the trains are
received after the manual verification of the clearance of
the main line.

(c)  Provision of track circuiting from Fouling Mark
to Fouling Mark on the main line of this station to prevent
reception of trains on occupied main line has been
sanctioned during 2002-03. The work is targeted for
completion by Dec., 2003.

(Translation]

Cost of Power Generation from
Ditferent Fuel

2281. SHRI RAM PRASAD SINGH : Will the Minister
of POWER be pleased to state :

(a) whether water, atomic energy, coal, Naphtha,
Oil, Gas and Bagasse are used as fuel to generate power
in the country;

(b) if not, the other forms of fuel used to generate
oower during each of the last three years; and '
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(c) the average cost of production of power
generated through each of the above forms of fuel?

THE-MleSTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Yes, Sir.
However, hydroelectric power generation does not involve

the use of water as a fuel.
(b) Does not arise.

(¢)  According to the Central Electricity Authority the
average cost of generation of Power from various sources
for the year 2000-01 is given below :

Sources Cost of Generation
(paise/kWh)

Hydro 63*

Coal ' 151°
Naphtha 506"

Gas 220°
Nuclear 82-295

Small Hydro 200-250
Biomass Power/Bagasse 150-275

Co-generation

“All India weighted average.

Reform in Power Sector

2282. YOGI ADITYA NATH :

SHRI RADHA MOHAN SINGH :
DR. N. VENKATASWAMY :

Will the Minister of POWER be pleased to state :

(a) whether the government have formulated any
sineme to reform in the power sector;

(b) if so, the details thé[eof, State-wise;
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(c) the funds proposed to be allocated by-the
Government for implementation of this scheme;

(d) the number of States which have signed
Memorandum of Understanding (MoU) with Union Govern-
ment for undertaking reform in power sector, and

(e) the total amount of financial assistance ex-
tended to these States and also ‘additional power supplied
to them as on December 31, 20027

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) In
order to upgrade the sub-transmission and distribution
network with the objective of accomplishing reduction of
transmission and distribution (technical and commercial)
losses, reduction in cash losses by State Electricity Boards/
Utilities and supply of reliable and interruption free power,
the Government of India introduced the Accelerated Power
Development Programme (APDP) in February, 2001 now
rechristened as Accelerated Power Development and

Reforms Programme.

Funds under APDRP will be provided for measures
like metering of 11 kV feeders, replacement of defective
meters, replacement of conductors and trans-
formers, bifurcating power loaded conductors and trans-
formers, renovation of sub-station and information technol-

ogy, etc.

(d) 26 States have signed Memoranda of Under-
standing (MoU) with the Ministry of Power for undertaking
reforms and restructuring of the power sector in a time
bound manner and linking the support of Government of
India to achievement of predetermined milestones.

(e) An amount of Rs. 978.13 crores was released
to the States in the year 2000-01 and an amount of Rs.
1087.59 crores has been released till date in present
financial year under APDRP scheme. Under the provisions
of the MoU signed with the various States, as on
31.12.2002, Karnataka has been aflocated an additional
80 MW power froin'the unafiocated quota of Neyveli Lignite
Thermat Power Station Stage-# and Madhya Pradesh haé
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been allocated an additional 50 MW power from the
National Thermal Power Corporation Stations in Eastern
Region.

[English)

Rehabilitation Schemes for
Handicapped Persons

2283. SHRI ASHOK N. MOHOL :
SHRI A. VENKATESH NAIK :
SHRI RAMESHETH THAKUR :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :

(a) the number of handicapped persons at present
in Karnataka and Maharashtra and the details of the
rehabilitation schemes initiated by the Government;

(b) the funds allocated for these schemes during
the last three years; and

(¢) the steps taken by the Union Government to
provide special assistance to ease the hardships faced by
the handicapped in daily walks of life?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) to (c) Based on the sample survey
conducted by the National Sample Survey Organisation
(NSSO) in 1991, approximately 8.76 lakh and 18.19 lakh
persons in Karnataka and Maharashtra, respectively are
estimated to be suffering from some kind of physical or
sensory disability. There are six National Institutes/Apex
level Institutions setup in each major area of disability
which work inter-alia towards manpower development
through long term and short term training programmes.
provide rehabilitation services, undertake functional re-
search etc. The artificial Limbs Manufacturing Corporation
of India (ALIMCO), a public sector undertaking under the
aegis of this Ministry manutactures and promotes availabil-
ity, supply and distribution of quality aids and appliance
for. persons ‘with disabilities. The National Handicapped
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Finance & Development Corporation (NHFDC), set up in
1997, provides financial assistance to persons with
disabilities on soft terms for self-employment and income
generating activities. Schemes are also under implemen-
tation for providing support to non-government organiza-
tions working for various programmes for rehabilitation of
persons with disabilities.

The Government has also taken initiatives for
improving outreach with a view to ensuring wider coverage
and holistic rehabilitation of persons with disabilities. Over
hundred districts have been identified for setting up District
Centers with the objective of providing comprehensive
rehabilitation services. Schemes are also under implemen-
tation for setting up Composite Regional Centres for
providing composite rehabilitation services and Regional
Rehabilitation Centres (RRCs) for persons with spinal
injuries and other orthopaedic disabilities. The National
Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities has become
functional.

A total amount of Rs. 2374.59 lakh and Rs. 1504.66
lakh has been released to Karnataka and Maharashtra
respectively in the last three years for this sector.

Recommendations of Khanna
Committee Report

2284. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Khanna Committee Report recom-
mended that 35000 km rail track are to be replaced,

(b)  whether the said commiltee also emphasized
that out of 12000 rail bridges half of them are of 19th
century;

(c) if so, whether the committee recommended that
the rail track is to be replaced within 5-7 years and bridges
to be reconstructed;

(d) it so, the kilometre track so far replaced by thd
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railway and number of projects constructed in lieu of old
bridges of railways;

(e) whether keeping in view the recent rail
accidents, the Governments have taken any specific and
speedy steps to implement recommendations of the
Khanna Committee;

4} if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Yes, Sir.
Khanna Committee (Aug.'99) had recommended to wipe
out arrears to the extent of 12.260 km on Broad Gauge
(as of 1.4.99) and fresh accruals @ 3250 km per year for
next 7 years which works out to 35010 km of renewal.

(b)  Yes, Sir. The Committee mentioned that 51340
nos. of bridges on Indian Railways are of 19th century
vintage.

(c) Yes, Sir. The Committee had recommended to
replace over due and fresh accrual of track renewal within
next 7 years and that the rehabilitation of distressed
bridges should be completed in a time span of 5 years
along with fresh accruals.

(d)  The progress of track renewal/bridges during
last two years is as under:-

Year Total Track Total Bridge
Renewal rehabilitation/
in Km rebuilding/regirdering

etc. done (nos)

2001-02 3620 725
2002-03 (Targeted) 4000 999
2002-03 3817 754

(Progress upto Jan. 03)

. (e) to (g) The Railway Safety Review Committee has
made 278 recommendations in both the parts of the report.
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214 of them have either been accepted ‘'fully' or ‘partially'.
28 recommendations have not been accepted and 36 are
under examination. 47 recommendations have been

implemented.

Action to implement the accepted or partially accep-
ted recommendations is at various stages depending
upon availability of resources and success of trials, in few

cases.

Expansion of Kayamkulam
Power Project

2285. SHRI V.S. SIVAKUMAR : Will the Minister of
POWER be pleased to state :

(a) whether the Government intend to expand
Kayamkulam Power Plant in Kerala into a Super Thermal
Power Plant of 2000 MW with LNG as fuel during the Tenth

Five Year Plan; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b)
National Thermal Power Corporation (NTPC) has prepared
a plan to expand the existing 350 MW naphtha fired
combined cycle power plant of NTPC at Kayamkulam by
adding 1950 MW capacity in Stage-ll based on Liquified
Natural Gas (LNG)/natural gas as fuel. The implementation
of Kayamkulam Stage-Il is envisaged to yield benefits in
11th Plan period and would be subject to availability of
fuel at reasonable and firm prices and commitment from
the beneficiary utilities to take power from the project with
signing of Power Purchase Agreement.

National Trust for Welfare of
Disabled Persons

2286. SHR! BIKRAM KESHARI DEO :
SHRI RAMESH CHENNITHALA :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :
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(a) whether National Trust for the weifare of
persons suffering from Autism, Cerebral Palsy, Mental
Retardation and multiple disabilities has been set up;

(b) if so, the steps the Government is taking to put
it right to promote development and safeguard the interest
of these groups;

(c) whether the Government have issued guide-
lines for issue of identity cards to persons of disabllities
to the States and Union territories;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) Yes, Sir.

(b) The steps being taken for the welfare and care
of persons with autism, cerebral paisy, mental retardation
and multiple disabilities include setting up of Local Level
Committees to address guardianship issues, providing
financial support to run day care, respite care and
residential care centres, training of special teachers and
home based care givers, establishment of information
centres, development and dissemination of information
bookiets for parents and families, organizing awareness
campaigns and seminars efc.

Gavernment of India has contributed Rs. 100 crores
for the corpus of the National Trust and the income from
this is being utilized to implement the schemes/programmes
of the Trust.

(c) and (d) Yes, Sir. In order to have uniformity in the
identity cards for persons with digabilities so as to ensure
that various legitimate concessions/benefits are available
to persons with disabilities, the Ministry of Social Justice
and Empowsrment, in August 2000 has circulated guide-
lines in this regard to all States/Union territories with a
request to adopt the same for the purpose. As per Guide-
lines, State Government/U.T. Administration, prescribe the
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appropriate authority and procedure for issue of Identity
Cards keeping in view the convenience of persons with
disability who should not have to travel for the card. All
those who are certified by the appropriate authority to have
disability as per the definitions given in the Persons with
Disabilities (Equal Opportunities, Protection of Rights and

Full Participation) Act 1995 will be eligible to obtain the
. Identity Card. Medical Certificate is a necessary pre-
requisite. In case of any dispute, the appe'ate authority
will be the State Commissioner for Disabilities.

(e) Does not arise.
Rehabilitation of Sick PSUs

2287. SHRI VINAY KUMAR SORAKE : Will the
Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state :

(a) whether the Government have plans to take the
sick PSUs out of the purview of the Board for Industrial
and Financial Reconstruction (BIFR) to enable their
liquidity and faster rehabilitation;

(b) it so, whether under the proposed company
Law Amendment the BIFR would be scrapped; and

(c) if so, the quantum of liability of outstandings of
patentially sick PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTE\PPHISES (SHRI BALASAHEB VIKHE
PATIL) : (a) and (b) The proposed setting up of National
Company Law Tribunal (NCLT), as envisaged in the
Companies (Second Amendment) Act, 2002, takes the sick

PSUs out of the purview of BIFR in the sense that.

PSUs will be able to approach only NCLT for rehabilitation
once the relevant provisions in this regard are notified,
after the Sick Industries Companies Act, 1985 (SICA) is
repealed.

{c) The total outstandings with the CPSUs regis-
tered with BIFR as on 31.12.2002, in terms of outstanding
statutory d‘ues and outstanding salary and wages were Rs.
1627.62 crores as on 30.6.2002.
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National Rail Vikas Yojana

2288. COL. (RETD.) SONA RAM CHOUDHARY : Will
the Minister of RAILWAYS be pleased to state :

(a) whether the Prime Minister has launched Rs.
15,000 crores National Rail Vikas Yojana on December
26, 2002;

(b) whether the Prime Minister has stressed the
need for infrastructures like the railways to mobilise funds
from non-conventional sources;

() whether the funds/resources available under
Special Safety fund, would be utilised to help replace
aging assets and modernise the entire railway system;

(d) if so, the target fixed for completion of this
National Rail Vikas Yojana and the source of required
funds and proposed annual release’ of funds for this
Yojana;

(e) whether the Government propose to ensure
completion of this vital ambitious project on scheduled time
and the Ministry of Finance has given Okay for the required
funds; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) Yes, Sir.

_ (b) It has been decided that the National Rail Vikas
Yojana will be funded through a mix of budgetary and non-
budgetary resources.

(c) The funds/resources available under Special
Railway Safety Fund (SRSF) are being utilized for
replacing identified overaged assets of track, bridges,
signalling and telecom equipment, rolling stock and for
other safety enhancement measures which would contrib-
ute towards greater safety in Railway operations.
Modemisation is a continuous ongoing process which is
effective over a course of time depending on thé
avﬁilability of budgetary resources.
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(d) The National Rail Vikas Yojana will be
completed in a period of five years. The funds will be
sourced from a mix of budgetary and non-budgetary
resources.

(e) Yes, Sir. The Government plans to complete the
project in the scheduied time. The mobilization of
resources is being done in consuitation with the Ministry
of Finance.

) A first loan of US$ 313.6 million has been tied
up with ADB. Rs. 1500 crores are expected as budgetary
support. It is planned to avail World Bank funding for the
Mega Bridges included under the National Rail
Vikas Yojana. A preliminary dialogue with the World Bank
has been held. Efforts are being made to secure public
and private participation for executing Port Connectivity
works.

[Translation]
Gas and Oil Reserves in Himalayas

2289. SHRI SURESH CHANDEL : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the Government have taken any
steps for the exploration of gas and oil reserves in
Himalayas on the basis of reports of geo-scientific survey
etc.; and

(b) it so, the details thereof and expenditure likely
to be incurred thereon and the time by when success is
likely to be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) and (b) Government have
awarded one exploration block, namely HF-ONN-2001/1
in Himalayan Foothill area in the State of Himachal
Pradesh, to Oil and Natural Gas Corporation Ltd. (ONGC)
under the third round of New Exploration Licensing Policy
(NELP) for which Production Sharing Contract has been
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signed on 4.2.2003. In addition, ONGC is hoiding two
Petroleum Exploration Licenses (PELs) one each in the
States of Jammu & Kashmir and Himachal Pradesh, on
nomination basis. Oil India Ltd. (OIL) is also holding one
PEL in Kashipur block, on nomination basis in the
Himalayan Foothill area in the States of Uttaranchal and
Uttar Pradesh.

During the X Plan period (2002-07), the total
expenditure envisaged on exploration by ONGC and OIL
is Rs. 77.30 crores and Rs. 53.20 crores, respectively,
and there is no fund constraints for taking up'’ any
additional work programme which may arise during the
above period.

The National Oil Companies (NOCs), namely ONGC
and OIL are vigorously pursuing exploration activities to
get a break-through in Himalayan areas, although no
commercial success has been achieved so far. Since
exploration is input deterministic and output probabilistic
in nature, no time frame can be laid down for the
same.

New Rall Projects

2290. SHRI RATILAL KALIDAS VARMA : Will the
Minister of RAILWAYS be pleased to state :

(a} whether the Government have recently sanc-
tioned new rail projects in the country;

(b) if so, the details thereof;

(c) the funds allocated by the Government for these
projects;, and

(d) the time by which these projects are likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! BANDARU DATTATREYA) : (a) to (c)
The following projects under plan head New Lines and
Doubling have been recently approved by the Govermnment
and included in the budget 2003-2004. The detalis of these
projects, funds proposed for 2003-2004 is as under : .
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Name of the project Anticipated Proposed 1 2 3
cost allocation - .
03-04 Aligarh-Ghaziabad 3rd line  230.73 30.00
1 2 3 Naini shunting neck 0.83 0.83
New Line Metropolitan Transport Project
Kosi bridge 323.41 10..00 Mumbai Urban Transport 3125.2 295.00
Project (MUTP)
Doubling
(d) The works would be taken up once the budget
Pakni-Mohol 42.73 15 is passed by the Parliament.
Mansi-Maheshkhunt 15.32 1.00 Approval to Power Generating Projects
Rohtak-Jakhal 41.79 1.00 2291. DR. SUSHIL KUMAR INDORA :
Hapur-Kankather 97.74 1.00 SHRI RAMJI LAL SUMAN
Sahibabad-Anand Vihar 49,22 10.00 Will the Minister of POWER be pleased to state :
3rd and 4th line (a)  whether 13 projects of private sector have been
Ambaturai-Kodaikkanal 22.95 0.96 approved during 1999 to 2002 for power generation in the
country;
Chennai Beach-Korukkupet 59.57 5.00
(b) if so, the details thereof and production capacity
Katalya Dandi-Lohgara 64.46 1.00 of these projects, project-wise;
Shujalpur-Akodia 31.36 1.00 (c)  whether these projects are being constructed as
per schedule;
Barauni-Tilrath 13.85 1.00
(d) if so, the time by which power generation at
Barharwa-Tinpahar 40.00 2.00 each project will be started;
lam-Ch 21.4 .
Kayankulam-Cheppad 8 3.00 (e)  whether the construction work of each project
Kayankulam-Mavelikara 21.84 5.00 completed;
Jahanabad-Bela 75.00 1.00 (0 it not, reasons therefor; and
Chandpara-Bangaon 27.48 1.00 (@) the details of the projects whose construction
work yet to be started?-
Raichur-Guntakal 136.62 20.00

THE MINISTER OF STATE IN THE MINISTRY OF
Cuttack-Barang 127.13 10.00 POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Yes,
Sif{ 13 private sector power generation projects

- i 133. . ¥
Khurda-Barang 3rd line 33.41 10.00 have been accorded Techno-Economic Clearance (TEC)
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by the Central Electricity Authority (CEA) since April,
1999.

(b)  The required details are given in the statement

enclosed.

(c), (e) and (g) Construction work on the power
plants generally starts only after all the required inputs/
clearances have been tied up and financial closure
has been achieved. So far, none of the projects
mentioned in the annexure have been able to achieve
financial closure and due to this, activities on these
projects have either not been initiated or are not in full
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(d)  The project-wise time schedule for commission-
ing of the power plants/ units from date of financial closure
is indicated in the statement enclosed.

) One of the main reasons the private power
projects not being able to achieve financial closure is the
inability of the respective State Electricity Boards (SEBS)
or their successor entities to provide acceptable payment
security, to meet the requirement of the lending institutions.
The other issues are generally project specific issues such
as non finalization of contracts viz., Power Purchase
Agreements and implementation agreements etc., fuel
related issues, inability of the respective SEB to off take

swing. the power, etc:
Statement
Approval to Power Generating Projects
Sl Name of Project and Capacity Date of Commissioning schedule
No. executing agency (MW) clearance original/now expected
1 2 3 4 5
1. Jamnagar TPP 500 20.4.1999 36/39 months from FC
M/s. Reliance Power Ltd. (2 x 250)
2. Vemagiri CCPP 492 14.1.1999 GT:12/04ST:3/06/GT 2/05
M/s. Ispat Industries Ltd. ST:5/05
3. Nagarjuna TPS 1015 29.4.1999 35/39 months from FC
M/s. Nagarjuna Power Corpn. Ltd. (2x507.5)
4. Kaniniminke CCPP 107.6 29.9.1999 17 months from FC
M/s. Peenya Power Co. (2x35.3) +
(1x 37)
5. Kannur CCPP 513 16.2.2000 25 months from FC
M/s. Kannur Power Projects Pvt. (3x111.9) +
Ltd. (1x177.3)
6.  Cuddalore TPP 1320 13.8.1999 39/44 months from FC
M/s. Cuddalrre Power Co. Ltd (2x680)
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1 2 3 4 5
7. Vembar CCGT 1873 2.9.1999 38 months from FC for Ist
M/s. Indian Power Projects Ltd. (5 modules module and balance at inter-
of 374.6 val of 3 months
MW each)
8. Ib Valley TPS Unit 5 & 6 500 26.2.1999 33/36 months from FC
M/s. AES Ib Valley Corpn. (2x250)
9. Dubri TPP 500 29.4.1999 33/36 months from FC
M/s. Kalinga Power Corpn. (2x250)
10. Gouripore TPS 150 19.4.1999 no longer being developed
M/s. Gouripore Power Co. (1x150) through private sector
Hydro
11. Shrinagar 330 14.6.2000 2006-072006-07
M/s. Duncans North Hydro Power (4x82.5)
Co. Ltd.
12. Dhamwari Sunda 70 6.7.2001 2005-06/11th Plan
M/s. Dhamwari Power Corpn. Ltd. (2x35)
13. Allain Duhangan 190 20.8.2002 2008-09/2008-09
M/s. Rajasthan Spinning and (2X95)
Woeaving Mills Ltd.
Abbreviations:
FC : Financial Closure
TPP : Thermal Power Project
TPS : Thermal Power Station
CCPP : Combined Cycle Power Project
CCGT : Combined Cycle Gas Turbine
GT: Gas Turbine
ST : Steam Turbine
MW : Mega Watts
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[English]

Power Generation, Consumption,
Transmission and Distribution

2292. SHRI V. VETRISELVAN : Will the Minister of
POWER be pleased to state :

(a) whether Rural Electrification Corporation has
undertaken a number of projects covering power genera-
tion, power conservation, power transmission and power
distribution in the country; and

(b) if so, the details of the projects undertaken in
Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Rural
Electrification Corporation (REC) supplements the re-
sources of State Electricity Boards/State Power Utilities by
providing loan assistance for eligible rural electrification
projects including power generation, power transmission,
power distribution and power conservation in the country

on normal commercial terms.

(b) Loan assistance sanctioned by the Rural
Electrification Corporation (REC) for such projects in Tamil
Nadu during the last three years and in the current year

is given as under :

Year No. of System Loan amount

Improvement sanctioned
Project (T & D) for System
sanctioned Improvement Projects
(Rs. in crore)

1999-2000 40 194.47

2000-01 - -

2001-02 4 244.90

2002-03 (upto 42 546.73

January, 2003)
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Privatisation of Power Generation
and Distribution

2293. PROF. DUKHA BHAGAT :
SHRI HARIBHAI CHAUDHARY :

Will the Minister of POWER be pleased to state :

(a) the power projects in the country which were
proposed to be privatized but have not been privatized so
far during the last three years, State-wise;

(b) the details regarding the privatisation of power
generation and distribution in country, State-wise;

(c) whether it has enabled States to reduce the
power loss in transmission and distribution; and

(d) if so, the decrease in transmission ,and
distribution losses, for the last two years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) No
privatisation of any power generation project during the
last three years has been reported. Electricity is a
concurrent subject and distribution is the responsibility of
the State Governments. As per information available, 18
companies are engaged in the distribution of power in the
public sector and 11 in the private sector. Details are given

in statement-|.

(c) and (d) A Statement showing Transmission &
Distribution (T&D) losses for the period 1997-98 to 1999-
2000 is enclosed as statement-il. It has been noted that
reforming States, after detailed studies conducted into their
operation, have reported higher T&D losses compared to
figures before restructuring. The apparent increase in
reporting of T&D losses by most of the State Electricity
Boards (SEB) is on account of a more realistic assessment
of losses within the network. Since a large number of
consumers were unmetered, e.g. agricultural pumpsets, it
was customary in the past to ascribe part of the losses,
particularly commercial losses (i.e. theft), to consumption
by the unmetered segment. With State Regulatory
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Commissions insisting on sample metering of unmetered
segments of consumers, energy audh, etc. the T&D losses
now being reported are closer to actuals. Even now, the
figures being reported are estimates on account of
the continued existence of unmetered categories of
consumers.

Central Electricity Authority have issued Guidelines for
reduction of transmission and distribution losses in
February, 2001. The steps taken to reduce the transmis-
sion and distribution losses include energy auditing, 100%
metering, elimination of power theft and strengthening/
upgradation of sub-transmission and distribution system.
Comprehensive Guidelines have also been formulated by
a Steering Committee of Experts to streamline the sub-
transmission and distribution systems and ensure more
reliable figures of energy generated and supplied.

During the present financial year, under the Acceler-
ated Power Development & Reforms Programme (APDRP),
sub-transmission & distribution projects worth Rs. 8484.27
crores have been sanctioned for 284 towns. Under this
programme, 50% assistance is being provided for
upgradation of the sub-Transmission & Distribution and the

remaining 50% as cash incentive to utilities to reduce cash -

losses.
Statement-|
. Public Distribution Companies
Andhra Pradesh
1.  Central Power Distribution Company
2. Eastern Power Distribution Company Ltd
3. Northern Power Distribution Company Ltd
4. Southern Power Distribution Company Ltd
Haryana
5.  Dakshin Haryana Bijli Vitran Nigam Ltd

6. Uttar Haryana Bijli Vitran Nigam Ltd.
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Rajasthan

7. Ajmer Vidyut Vitran Nigam Ltd

8. Jodhpur Vidyut Vitran Nigam Ltd

9.  Jaipur Vidyut Vitran Nigam Ltd

Uttar Pradesh

10. Uttar Pradesh Power Corporation Ltd
11. KESCO

Uttaranchal

12. Uttaranchal Power Corporation Ltd

Karnataka

13. BESCOM

14. MESCOM )
15. HESCOM

16. GESCOM

West Bengal

17. Durgapur Projects Ltd
18. Disergarh Power Supply Company Ltd
Madhya Pradesh

19.  Madhya Pradesh Madhya Kshetra Vidyut Vitran
Co.Ltd. (Central)

20. Madhya Pradesh Poorva Kshetra Vidyut Vitran
Co.Ltd. (East)

21. Madhya Pradesh Paschim Kshetra Vidyut Vitran
Co.Ltd. (West)

Private Disribution Companies

Gujarat

- 1. Ahmedabad Electricity Company Ltd
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2.  Surat Electricity Company Ltd
Maharashtra

3. Bombay Suburban Electric Supply Co. Ltd.
West Bengal

4. Calcutta Electric Supply Company Ltd
Uttar Pradesh

5. Greater NOIDA Power Company
Orissa

6. NESCO

7. WESCO

8. SOUTHCO

Delhi

9. North Delhi Power Company Ltd.

10. BSES Yamuna Power Ltd.

11. BSES Rajdhani Power Ltd.

Statement-il

Percentage Transformation, Transmission and Distribu-

tion losses (including commercial losses such as
pilferage etc.) in SEBS/EDs.

Region/SEB/ED 1997-98 1998-99 1999-2000*
1 2 3 4

Northern Region:

Haryana 34.04 35.33 38.28

Himachal Pradesh 20.13 26.11 22.41

Jammu & Kashmir 49.95 47.64 44.90

Punjab 18.94 18.11 18.40
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1 2 3 4

Rajasthan 26.41 29.53 30.44
Uttar Pradesh 26.18 30.23 39.83
Chandigarh 22.38 22.48 24.70
DVB(Delhi) 47.91 43.71 46.29
Western Region:

Gujarat 21.57 20.83 21.59
Madhya Pradesh 19.58 19.87 32.38
Maharashtra 18.75 18.41 32.28
Dadra & Nagar Haveli 12.90 15.37 31.69
Goa 31.02 30.40 27.56
Daman & Diu 14.69 21.83 11.33
Southern Region:

Andhra Pradesh 32.14 34.08 37.13
Karnataka 19.31 30.45 38.22
Kerala 18.73 17.18 17.05
Tamil Nadu 17.29 17.22 16.83
Lakshadweep 15.70 12.78 10.13
Pondicherry 13.56 10.44 12.25
Eastern Region:

Bihar 16.26 24,80 21.43
Orissa(GRIDCO) 50.10 36.72 5.682@
Sikkim 22.87 12.44 12.07
West Bengal 19.67 23.73 27.79
A&N Island 20.59 20.03 16.52
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North Eastern Region:

Assam 27.32 38.72 38.96
Manipur 21.09 59.55 62.06
Meghalaya 12.28 19.66 27.66
Nagaland 29.79 26.52 32.32

Tripura 31.11 26.82 29.63
Arunachal Pradesh 34.10 30.60 47.12
Mozoram

46.84 44.79 47.63

All India (Utilities) 24.79 26.45 30.93

*Provisional

@for 1999-2000 in case of Orissa the losses are for
GRIDCO only.

Acquiring of Auto-Pilot System

2294. SHRI RAGHUNATH JHA :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the Minister of DEFENCE be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned, "Auto Pilot System: |IAF
upgradation projection hangs fire" appearing in the Indian
Express dated February 5, 2003;

(b) if so, whether CAG in last report blamed the Air
Headquarters for the failure to speed up acquisition of auto
pilot system for Jaguar aircratft;

(c) it so, the reason for delay in acquiring the Auto-
Pilot system;

(d) whether price negotiations committee has
submitted its report in regard to Jaguar upgradation
programme; and £
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(e) if so, the details thereof and the steps taken or
being taken by the Government in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir.

(b) Report No. 8 of 2001 of the Comptroller and
Auditor General of India (CAG) has pointed out delay in
procurement of Auto Pilot svstem.

(¢) A contract was signed for procurement of a
suitable Auto Pilot system in 1999, This could not be
implemented in practical terms due to non-availability of
adequate space for the Auto Pilot Electronié Unit (APEU)
in the aircraft. Suitable reconfiguration and certification by
Original Equipment Manufacturer is required for the
installation of the APEU. The price negotiation for
the procurement of the Auto Pilot has been concluded and
a supplement to the previous Contract will be signed
shortly.

(d) and (e) In regard to the Jaguar Upgradation
Programme, the price negotiation has been completed and
Government has approved the upgradation programme by
Hindustan Aeronautic Limited at the negotiated cost. Action

is being taken to negotiate and conclude the Contract with
HAL.

[Translation]

Kasganj-Mathura Gauge
Conversion Work

2295. SHR! KISHAN LAL DILER : Will the Minister of
RAILWAYS be pleased to state :

(@) the present status of the Kasganj-Mathura
gauge conversion work; and

(b) the time' by which the conversion work is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
The work of gauge conversion of Kasganj-Mathura as part
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of Kanpur-Kasganj-Mathura, Kasganj-Bareilly project is in
progress. Earthwork and bridge works have been taken
up. No target has yet been fixed for the conversion of this
section.

[English]
Acquisition of DSRV

2296. SHRI RAMJIVAN SINGH : Will the Minister of
DEFENCE be pleased to state :

(a) whether the indian Navy is yet to have a Deep
Submergence Rescue Vessel (DSRV) which is of vital
importance to rescue the trapped personnel in the disabled

submarines;

(b) if so, the reasons for not acquiring the
submarine re.cue kits so far, and

(c) the steps taken by the Gavernment to equip the
Navy with DSRV?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) All Indian Navy submarines have
the capability to allow escape of crew from about a depth
of 120 meters, using escape suits. Submarines have
rescue hatches, which are standard fit and are designed
to mate with Deep Submergence Rescue Vessels (DSRVs)/
diving bells. Action is being taken to acquire two DSRVs
and Rescue Kits for the Navy.

[Translation)
Muzaffarpur TPS on Lease

2297. SHRI NAWAL KISHORE RAI :
SHRI RAMJI LAL SUMAN :

Will the Minister of POWER be pleased to state :

(a) whether the decision to take the Muzaffarpur
Thermal Power Station on lease by the NTPC in the final

stage;

(b) if so, the details thereof and the time by which
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the above said task is likely to be executed,

(¢) the scheme formulated by the NTPC for
utilization of the installed capacity;

(d) the percentage of the power generation capac-
ity being utilised at present; and

{e) thg additional expenditure likely to be incurred
on implementation thereof?

THE MlNlSTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT| MEHTA) : (a) In pursuance
of discussion with Bihar State Electricity Board (BSEB), the
National Thermal Power Corporation has submitted a
proposal to BSEB for taking over of their Muzaffarpur
Thermal Power Station. Further action is dependent on the

response of the BSEB.

(b) to (e) In view of (a) above, do not arise at this

stage.

Save of Electricity

2298. SHRI BIR SINGH MAHATO : Will the Minister
of POWER be pleased to state :

(a) whether the Government have done any work
under the save electricity programme during the last two

years,
(b) if so, the details thereof;

(c) the steps taken by the Government to encour-
age the save electricity programme and to execute it
strictly, and

(d) the extent to which the Government has been
successful in its efforts?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT!I JAYAWANT! MEHTA) : (a) and (b)
During the last two years, the Govemment have organised
many mass awareness programmes through public
interaction, road shows, audio-visual and print media.



151 Written Answers

Every year, the Government of India celebrates 14th
December as “National Energy Conservation Day" and on
this occasion awards are given to selected industrial units
for their exemplary work done in the field of energy
conservation. 17 sub-sectors of the industries participate
in the Award Scheme. The participating units, in the last
2 year schemes i.e. 2001 and 2002 have been able to
collectively save 1126 million kWh of electrical energy at
the end of 2001-02 which is equivalent to the energy
generated from a 212 MW of thermal power station at a
PLF of 60% as per the details given below :

Award Year Electrical Energy

(Financial Year)

Million Equivalent Avoided
kWh Capacity in MW
2002 (2001-02) “1126 ‘212
2001 (2000-01) 485 90

*Includes recurring saving of 2000-01.

(c) and (d) The Government of India, in recognition o
the importance and benefits of energy efficiency has
enacted "The Energy Conservation Act, 2001". The Act has
come into force on March 1, 2002. The Bureau of Energy
Efficiency (BEE) has been established in March, 2002 as
a national nodal agency to initiate and coordinate energy
efticiency activities in the domestic, commercial, industrial
and agricultural sectors through various regulatory and
promotional instruments. The Bureau is to institutionalize
energy efficiency services and establish delivery mecha-
nisms for these activities, with the prime objective to reduce
intensive and wasteful use of energy in the Indian

economy. Bureau of Energy Efficiency has prepared an °

Action Plan which gives thrust on energy efficiency in
industrial sector, standard & labeling for appliances,
demand side management, energy efficiency in commer-
cial buildings, energy conservation building codes,
capacity building of energy managers and energy auditor,
energy performance codes & manual preparation and
awareness creation, etc.
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To achieve energy efficiency in the industrial sector
which consumers over 50% of all commercial energy, the
Bureau has initiated action to develop capacity and
capability among the energy managers in the designated
consumers so that they are able to establish energy
management system in the industry and creation of
professional energy auditors who will provide quality
energy auditing services. Benchmarking, fixation of energy
consumption norms, waste heat recovery and process
integration together with adoption of best practices will
result in significant energy saving.

To introduce energy efficiency in buildings, the Bureau
has undertaken the work of energy audit in 9 Central
Government Buildings. It is hoped that the Central
Ministries and Departments would be able to effect energy
saving of about 30% during the next five years. The State
Governments and Union Territory Administrations have
also been advised to implement energy conservation
measures in their Government Bﬁildings and Establish-
ments.

Gas Distribution Schemes of GAIL

2299. SHRI RAJO SINGH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a)  the number of gas distribution schemes of the
Gas Authority of india Ltd. (GAIL) on which work has
already been started by GAIL to meet the gas requirements
of the country;

(b)  the number of gas distribution schemes of the
GAIL which are pending with the Govemment for
clearance; and

(c) the time by which the pending schemes are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NA'i'UFIAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) GAIL (India) Limited (GAIL) has
started work on 7 gas pipeline piojects across the country
as a part of Gas Grid. In addition, GAIL has also regional
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pipeline networks in Gujarat, Mumbai, K.G. Basin, Cauvery
Basin, Assam and Tripura. GAIL has also started work on
Compressed Natural Gas (CNG) and city gas distribution
projects in 5 cities.

{(b)  No project of GAIL is pending with Government
for clearance.

{c) Does not arise.
[English]

LNG Pipeline from Visakhapatnam to
Secunderabad

2300. DR. MANDA JAGANNATH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether Gas Authority of India Limited (GAIL)
is planning to convert its LPG pipeline into a Natural Gas
Tr;nsponation pipeline which runs from Visakhapatnam to
Hyderabad and Secunderabad; and

(b) the steps taken to develop gas distribution
network in Visakhapatnam Amilapuram, Bhimavaram,
Rajamundry, Kakinada and Secunderabad cities in
AP?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) GAIL (India) Limited (GAIL) is
examining the possibilities of use of a part of the
Vizag-Secunderabad LPG pipeline for natural gas trans-
portation.

{b) GAIL has approximately 716 Km. of pipeline
network in Andhra Pradesh and is supplying about 7.74
Million Standard Cubic Meters Per Day (MMSCMD) natural
gas in the State through the Krishna-Godavari (KG) Basin
Pipeline network and Tatipaka Lanco Pipeline. This
includes the recently completed 69 Km. pipeline at a cost
of Rs. 113.5 crore under KG Basin Phase-il. These
pipelines cover Rajamundry, Vijayawada, Kakinada,
Amlapuram and Bhimavaram regions in Andhra Pradesh.
Presently, there is no gas pipeline to supply natural gas
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in Vizag and Hyderabad-Secunderabad. In a phased
manner pipeline network may be expanded to supply
natural gas to these cities also.

[Translation)
Contract Workers in ONGC

2301. DR. BALIRAM : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state :

(a)  whether highly educated employees are work-
ing as skilled/semi-skilled contract/society workers in
different projects of ONGC in Assam, West Bengal and
Maharashtra for more than ten years;

(b) if so, the number of employees from Scheduled
Castes and Scheduled Tribes/most backward classes

community out of them;

(c) whether the Government have not issued any
guidelines for making the contract labourers permanent in
the establishments of ONGC Limited;

(d) it so, the reasons therefor; and

(e) the steps being taken by the Government to
appoint the labourers permanently?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) to (e) Information is being
collected and will be laid on the Table of the House.

[English]

World Bank Funds for Power
Reforms in Karnataka

2302. SHRI R.L. JALAPPA : Wil the Minister of

POWER be pleased to state :

(a) whether the World Bank has committed to give
funds to the Karnataka's power sector reforms;

(b) if so, the amount so far released by the World
Bank for this purpose;
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(c) if not, the reasons therefor;

(d) whether the Government have taken steps to
ensure that the amount is released by the World Bank for
the above purpose; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) There is
no World Bank Power Reform Project in Karnataka.

(b) to (e) The question do not arise.
[Translation)
Cancellation of Old Projects

2303. SHRI RADHA MOHAN SINGH : Will the Minister
of RAILWAYS be pleased to state :

« (a) whether the Government have cancelled the old
railway projects;

(b) if so, the details thereof and the reasons
therefor; and

(c) the total expenditure incurred on the survey
works etc. in regard to these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No,
Sir.

(b) and (c) Do not arise.
[English]

Construction of Rallway Underbridge
at Mansa

2304. SHRI BHAN SINGH BHAURA : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Government are aware of the
difficulties faced by the people of Mansa in Punjab in
crossing the railway track;
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(b)  whether the various representations from differ-
ent bodies were received by the railway authorities for
constructing an underbridge at Mansa;

(c) it so, the steps taken by the Government for
construction of an underbridge at Mansa; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Yes, Sir. Representations have been received for
construction of Road underbridge in replacement of level
crossing No. 206 at Mansa.

(c)  State Government has been advised to sponsor
firm proposal duly fulfilling certain preliminary pre-
requisites required under extant rule to take up the work
on cost sharing basis. Plan and estimate had also been
sent to them for acceptance but State, Govt. has not yet
responded. However a Road overbridge near Mansa at
Km. 245.92 in lieu of existing L.C. No. 208 B has been
included in the Railway Budget of 2003-04.

(d) Does not arise.

Setting up of Air Centres
in Orissa

2305. SHRI KHARABELA SWAIN : Will the Minister

of INFORMATION AND BROADCASTING be pleased to
state :

(a) the numbers and names of Radio Centres are
functioning in Orissa at present:

(b)  the names of places, identified for setting up of

new Radio Centres in the State during the next financial
year;

(c)  whether the Government decided to make the
Soro Radio Centre functional in the near future;

(d) if so, the time by which the said centre to be
functional?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) At present there are 11 Radio
Centres at Cuttack, Jeypore, Sambalpore, Keonjhar,
Baripada, Berhampur, Bolangir, Bhawanipatna, Rourkela,
Puri and Joranda, functioning in the State of Orissa.

(b) 4 (Four) New Radio Centres of AIR at
Bhubaneswar, Deogarh, Raygada and Rairangapur. have
been proposed during the 10th Five Year Plan.

(c) and (d) The Radio Station at Soro will be functional
as soon as the staff is available for which efforts are being

made.
[Translation]

Non-Governmental Organisations

2306. SHRI SHIVAJI MANE :
DR. M.P. JAISWAL :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :

(a) whether Non-Governmental Organisations have

earned a bad name;

(b)  the details of NGOs functioning in the country;

and

() the number and names of NGOs out of these
funded by both Government and foreign countries and
amount funded thereto alongwith the ratio of foreign and
domestic assistance?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN): (a) and (b) By and large the NGOs are
doing a good job in delivery of project based services at
the grass roots level. The Ministry of Social Justice and
Empowerment extends financial assistance to over
2600 Non-Governmental Organisatons. The informa-
tion regarding location, nature of project and grant
released is voluminous. However, it is available in the
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Ministry's Annual Report and on its website (www.
socialjustice.nic.in)

(c) The Ministry does not maintain this informa-
tion.

Power Generation by NTPC in
Madhya Pradesh

2307. SHRI RAMANAND SINGH : Will the Minister of
POWER be pleased to state :

(a) whether there is a shortfall of electricity in
Madhya Pradesh;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by the
government to meet the shortage of power in Madhya
Pradesh; and

(d) the quantum of power being generated by
Madhya Pradesh from its own sources?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) and (b)
During the period April, 2002-January, 2003, the power
supply position in Madhya Pradesh was as under:

Energy (MU) Peak (MW)

Requirement 26270 Peak Demand 5738
Availability 22381 Peak Met 4157
Shortage 3889 Deficit 1681

Percentage (%) 14.8 Percentage (%) 27.6

(c) Electricity is a concurrent subject. Supply and
distribution of electricity in a State is the responsibility’ of
the State Government/State Power Ulility concerned which
decides the priorities of power supply to various category
of consumers/areas in the State. Government of India
supplements the efforts of the State Governments by
setting up power projects through Central Public Sector
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Companies to augment availability of power in the region.
Besides firm allocation of 1140 MW in Central Generating
Stations in Western Region, Madhya Pradesh has been
provided following assistance:

(a) 27.5% (224. MW) from unallocated quota of
CGS in Western Region. .

(b) 300 MW from unallocated quota of NTPC
stations in Eastern Region.

(c) 50 MW from unallocated quota of NTPC stations
in Eastern Region via Northern Region.

In addition, the following steps are being taken in
order to mitigate power shortage in the country including
Madhya Pradesh:

(i) Besides capacity addition of 595 MW in State
Sector and 978 MW in Private Sector in Madhya
Pradesh. generation capacity of 5367 MW is
planned to be set up in Central Sector in
Western Region during 10th Plan in which
Madhya Pradesh will have entitlements.

(i) Implementation of Renovation, Modernization
and Life Extension (R&M & LE) Schemes for old
and inefficient generating units for overall
improvement in generation performance.

Power Finance Corporation disburses loan with

interest subsidy of 3% under Accelerated

Generation and Supply Programme for this

purpose.

(i)  Enhancement in evacuation of sumplus power
from castern region to other regions including
Western Region of which Madhya Pradesh is
a constituent by setting up of inter-regional
links.

(iv)  Promoting energy efficiency and energy conser-
vation measures.

(v) Government of india is striving for achieving
financial turn around-around of State Electricity‘
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Boards/Utilities so as to enable them tc
become commercially viable. To bring about
reforms in distribution, Ministry of Power in
Government of india has launched Accelerated
Power Development & reforms Programme
(APDRP) as a ‘major step towards reduction in
aggregate transmission and commercial losses
and attaining commercial viability of the power
sector.

(d) During the period April, 2002-January, 2003,
electricity generated by own sources in Madhys Pradesh
was 13,775 Million Units. '

[English]
Passenger Trains

2308 SHRI SAVSHIBHAI MAKWANA : Will the
Minister of RAILWAYS be pleased to state :

(a)  the total number of passenger trains being run
in the country;

(b)  the total number out of those trains running on
western railways;

(¢)  whether there is any proposal to provide a
passenger train from Hapa to Bandra to meet the long
outstanding demand of the people;

(d) the time by which this train will be ready:
and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
The average number of Passenger trains run daily on
Indian Railways during 2001-02 is 8702 and the
corresponding figure for Western Railways is 1640.

{c}  No, Sir. Not at present.

(d) Does not arise.



161 Whritten Answers

(e)  Operational and resource constraints.
Malpractices at Loading Points

2309. SHRI PAWAN KUMAR BANSAL :
Minister of RAILWAYS be pleased to state :

Will the

(a) whether the Government are aware of various
malpractices at various loading points in the movement of
coal from Assam to North Indian Stations; and

(b) if so, the action taken to check the same?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No, Sir.

(b) Does not arice. However, Railway vigilance
conducts regular preventive checks from time to time in
order to detect various malpractices wherein some cases
of overloading of coal from Assam to North Indian Stations
were detected when re-weighment of rakes were under-
taken. Due undercharges including penal charges were
realized from defaulters besides taking up the Railway
officials found responsible in those cases. To prevent the
malpractices on this account, electronic in-motion

PHALGUNA 15, 1924 (Saka)
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weighbridges at Rangapani and Jogighopa were commis-
sioned to detect cases of overioading.

({Translation)
Funds to States for Power Crisis

2310. SHRI AVTAR SINGH BHADANA : Wil the

Minister of POWER be pleased to state :

(a) the names of State Govemments sought
assistance from the Union Government to get rid of power
crisis; and

(b) the nature of assistance provided to State
Govemments to overcome this crisis?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b)
According to information available, the details of requests
received from various States in the recent past (9 months)
for providing assistance by aliocation of additional power
from the unallocated pool of Central Sector Generating
Stations for mitigating power shortages are given in
Statement enclosed.

Statement

Details of requests received from various States for additional
allocation of power from Central Pool

Sl Reference received Quantum of power Action taken
No. from requested from central
pool (in Month/Year)
1 2 3 4
Southern Reglon
Kerala:

1. Minister of Electricity,
Gowvt. of Kerala

Additional allocation of
300 MW power from
Eastemn Region (July, 2002)

Kerala was allocated approximately 90 MW by
increasing allocation from 4% to 25% in unallo-
cated power of Central Generating stations of
Southern Region w.e.f. 17.08.2002.
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4

Chief Minister, Kerala

Andhra Pradesh :

Chief Minister, AP

Chief Minister, AP

Raising share of State

from unallocated power
of Southern Region to
100 MW(July, 2002)

Restoration of share of
AP in unallocated
power of central

generating stations in

Southern Region to

40% from 28% and
also its share in Eastern

Region (May, 2002)

Request for restoration

of AP share to 40%

which was reduced to
28% (July, 2002)

(i) Additional impori from Eastern Region was
not possible due to transmission constraints.

(i) Enhancement of allocation by re-appropria-
tion of available Eastern Region power was
not possible in view of the power situation
prevailing in other States.

Share in unallocated power in Southern Region
and Eastern Region could not be restored as
enhancement in allocation to Karnataka was
necessary to help tide over its power crisis pre-
vailing in the State at that time. On the other
hand, power situation improved in AP after
commissioning of units at Simhadri TPS of
NTPC.

Restoration of allocation v}/as not found feasible
due to following reasons:

(i) Poor monsoon resulted into high shortage
conditions in Karnataka and Kerala which
are predominately dependent upon hydel
generation.

(i) AP was under drawing from central sector
stations in Southem Region since May,
2002.

(iii) Commissioning of additional generation
capacity at Simhadri TPS (NTPC) fully
dedicated to AP.

(iv) Stoppage of drawal by AP from GRIDCO
(Orissa) on 220 KV Upper Sileru-Balimela
line w.ef. 16.04.2002.

Karnataka:
1. Chiet Minister, 100 MW from Allocation to Kamataka was enhanced as under:
Karnataka unallocated share of .
CGS in Southem () From 28% to 40% (about 60 MW) from

‘Region and additional unallocated share of Central Generating
100 MW from Eastern stations in Southern Region.

Region (May, 2002) (i) Additional 50 MW from Eastemn Region.
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1 2 3 4
Tamil Nadu:

1. Minister for Electricity,
Tamil Nadu

Pondicherry:

1. Chief Secretary,
Gowt. of Pondicherry

2. Chief Minister,
Pondicherry

Delhi:

1. Chief Minister,
Delhi

2. Chief Minister,
Delhi

Allocation of additional
335 MW from the
unallocated quota

(i) Extension of 45 MW
allocation from
unallocated power of
Southern Region for six
months from 01.07.2002
(i) Enhancing allocation
from unallocated power
of Southern Region to
55 MW from 45 MW
(May, 2002)

Enhancing allocation
from unallocated power
of Southern Region
(September, 2002)

Northern Region

Request of Delhi made

during meetings with

Minister of power and
Secretary (Power)
(January, 2003)

Request for
enhancement of Delhi's
share in unallocated
quota for summer
season (Feb., 2003)

Tamil Nadu was advised to avall 100 MW from
Kayamkulam CCGT of NTPC which was under
utilized. It was not possible to allocate additional
power from unallocated quota due to shortages
prevailing in other States of the region.

Allocation of 45 MW from unallocated power of
Southern Region was extended for six months
from 1.7.2002.

Due to fire in conveyor system of Neyveli Ther-
mal Station-Il on 4.9.2002, 50 MW additional
power was allocated to Pondicherry w.e.f.
19.9.02 till restoration of generating units at
Neyveli TS-II.

Allocation from unallocated quota enhanced by
100 MW during peak periods on 7.01.2003 and
further increased by 50 MW on 16.01.2003.

Allocation from unallocated quota is reviewed
from time to-time keeping in view relative power
shortage in the States in a.region and next
review for Northern Region is likely to be made
by CEA in 1st week of April, 2003.
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1 2 3 4
» Haryana:
1.  Chief Minister, Additional allocation of Allocation to Haryana from unallocatedequota
Haryana 20 LU/day from was increased from 22% (around 173 MW) to
unaliocated quota 26% (around 205 MW) i.e. 0.7 LU/day w.ef.
(May, 2002) 25.05.2002.
Punjab:
1. Member, Transmission, Allocation of 35% from Allocation from unallocated quota increased to
PSEB, Patiala unallocated quota Punjab from 10% to 15% i.e. about 39 MW w.e.f.
during 24.07.2002 to 17.08.2002 to 31.08.2002. Besides, 15% (33
31.08.2002 to meet MW) unallocated quota of RAPP-3 (220 MW)
enhanced agricultural was also allocated to Punjab during off-peak
requirement (July, hours w.e.f. 16.08.2002.
2002)

Himachal Pradesh:

1. Chairman, HPSEB Aliocation of 20% HPSEB has been allocated 12% (i.e. about 95
unallocated power and MW) during peak hours and 15% (i.e. about 118
50 MW from Eastern MW) during off-peak hours from 01.11.2002 from
Region for the period unaliocated quota of Northern Region.
01.11.2002 to
31.03.2003

(September, 2002)

Jammu & Kashmir:

1. Principal Secretary, Allocation of 350 MW Allocation from unallocated quota varying bet-
Gowvt. of J&K during Ramjan period ween 162 to 209 MW was made to J&K in
(November, 2002) November, 2002 which was increased to 189 to

213 MW in January, 2003 during different parts
of the day was made to J&K.

Western Region
Maharashtra:

1. Chief Minister, Request for 100% The allocation is made on installed capacity of
Maharashtra availability as per the station. However, the entitlement in actual
t
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Madhya Pradesh:

1.  Chiet Minister,
MP,
Pr.Secy. (Energy),
Gowt. of MP and
Chairman, MPSEB

Chhattisgarh:

1. Chief Minister,
Chattisgarh

Daman, Diu and DNH

1. Administrator of
Daman & Diu

Bihar:

1. Power Minister

share allocation
(February, 2003)

Enhancement in
allocation from
Central Sector power
to the tune of 500
MW and 300 MW out
of CSEB's share
during Rabi season
(September, 2002)

Restoration of 90
MW power allocated
to M.P. (Nov., 2002)

Request for allocating
additional 25 MW
from Central Stations
in Western Region
(April, 2002)

Eastern Region

184 MW additional to
present allocation of
700 MW from NTPC
stations in Eastern
Region (Dec., 2002)

in actual gets reduced on account of auxiliary
consumption, transmission losses, and level of
generation. Accordingly, share ' entittement is
being fully made available to the State.

MP has been allocated additional power as

under :

(i) Additional 50 MW from Eastern Region via
Northemn Region.

(ii) 90 MW out of 498 MW share of CSEB
w.e.f 12,11.2002 upto March, 2003

(liy) 50 MW from Eastern Region in February,
2003.

It was not possible to allocate more power due

to shortages prevailing in other States of the

region.

Considering the requirement of M.P. the tem-
porary allocation of 90 MW from Chhattisgarh
has been continued till March, 2003.

Allocation of additional . 3 MW from Eastemn
Region has been made in February, 2003.

80 MW power has been restored to the State
in merit order of NTPC stations in Eastern

Region.
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Pending Power Projects
in Chhattisgarh

2311. SHR!I P.R. KHUNTE : Will the Minister of

POWER be pleased to state :

(a) whether the proposal to set up certain thermal
and hydel power projects in Chhattisgarh are pending with
the Union Government;

(b) if so, the reasons therefor;
(c) the level at which this proposal is pending; and

(d) the time by which these proposal are likely to
be cleared by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) tc (d) There
is no H.E. schemes from State of Chhattisgarh whose DPR
is pending for Techno-Economic Clearance in Central
Electricity Authority (CEA). However, four schemes, namely
Bhdpalapattanam (8x125 MW), Kutru-1 (3x50 MW), Kutru-
Il (3x50 MW) and Matnar (3x20 MW) respectively were
returned to Project authorities for resubmission for TEC
after complying with the comments of CEA/Central Water
Commission.

DPR for installation of 2x250 MW Thermal Power
Project has been in January, 2003 from
Chhattisgarh State Electricity Board (CSEB) for installation
of the project at the de-commissioned site of 100 MW
Korba (East) TPS. CSEB has been informed on 27.01.2003
by the CEA that certain essential inputs/clearances viz.
water allocation (State & Centre), SPCB clearance, MOE&F
clearance, land availability for ash disposal, tentative

received

financial package, compliance of Section 29(2) & (3) of
Electricity (Supply) Act, 1948 are pending and need to be
tied up for further examination of DPR.

[English]
Collaboration with Cli

2312. SHRI CHANDRA BHUSHAN SINGH : Will the
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Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state :

(a) whether the Government in collaboration with
the confederation of India Industry are working together to
target foreign manufacturing companies with the objective
of substantially increasing the outsourcing requirements of
these companies from India;

(b) If so, the steps taken in this regard;

(c) whether the Government had set up an Inter-
ministerial Group focusing on growth of capital goods
industry; and

(d) if so, the modalities worked out so far in this
direction?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL) :
(a) to (d) An Inter-Ministerial Committee (IMC) has been
constituted under the Department of Heavy Industry to
coordinate matters relating to development and growth of
the capital goods industry. The IMC consists of represen-
tatives trom different Ministries/Departments. It also
provides for co-opting members from concerned Industry
Associations/Bodies/Institutions. So far two meetings of the
IMC have been held to identify and evaluate the problems
and set out the course of action.

Increase in Speed of Long Distance
Super Fast Trains

2313. SHRI KALAVA SRINIVASULU : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Railways have undertaken any
study on the possibility of increasing the maximum speed
of long distance super fast expresses in the country to cut
travel time;

(b) it so, the details of the study made in this regard;

(c) the present average maximum speed of Indian
t trains; and
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(d) the time by which the Railways will be able to
double the present maximum speed of the trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Improving the working of Railways including speeds of
trains is an ongoing process subject to availability of
resources and operational feasibility.

(c) 2001 Bhopal-New Delhi Shatabdi Express is
having maximum average speed of is 87.625 kmph.

(d) There is no such proposal at present.
Uplinking of Foreign News Channels

2314, SHRI G.M. BANATWALLA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government are considering any
proposal to allow wholly-owned or partly-owned foreign
channels to enter the news television segment;

(b) if so, the details thereof;

()  whether any such TV network have applied for
permission to uplink from India for its news channels;

(d) if so, the details thereof, and

(e) the time by which the final decision is likely to
be taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (e) Applications have been
received from wholly owned foreign companies for India-
focussed 24 Hour News Channels to be uplinked from
India. This has necessitated a re-look at the existing policy,
which permits uplinking of channels from India irrespective
of ownership, equity structure or management control,
which is aimed at Indian viewership. Necessary consul-
tations have been held with various Ministries and the
matter is proposed to be taken to the Cabinet for
consideration, shortly. '

PHALGUNA 15, 1924 (Saka)
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[Translation)]
Work on NCES in Rajasthan

2315. SHRI JASWANT SINGH BISHNOI : Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state :

(a) the works carried out in the non-conventional
energy sources sector in Rajasthan during the last three
years and the achievements made in this regard;

(b) whether the Union Government are satisfied
with the achievements made; and

(¢) I not, the reasons therefor and steps taken by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (c) Details of achievements made
under various non-conventional energy programmes
during the last three years, i.e., 1999-2000 to 2001-02 in
Rajasthan are given in the statement which are satisfac-

tory.
Statement

Details of achievements made under various non-
conventional energy programmes during last three
years, i.e., 1999-2000 to 2001-02 in Rajasthan

Sl Programme Achievements

No. made during
last 3 years

1 2 3

1. Wind Power (MW) 16.10

2. Solar Photovoltaic Power (kW) 50

3. Small Hydro Power (MW) 0.55

4. Biogas Plant (Nos.) 2321

5. Community/institutional/Night-Soil 18

based Plant (Nos.)
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6. Improved Chulha (Nos. in lakh) 1.31
7. Solar Photovoltaic Pump (Nos.) 28
8. Solar Cooker (Nos.) 100
9. Solar Photc:;;oltaic
Street Lighting System (Nos.) 680
Home Lighting System (Nos.) 19642
Solar Lantern (Nos.) 4664
Power Plant (kWp) 25.80
10. Energy Park (Nos.) 6
11. Integrated Rural Energy Programme 36

(No. of Blocks)

MW = Megawatt, kW = Kilowatt, kWp = Kilowatt peak.

Use of NCES

2316. SHRI CHANDRAKANT KHAIRE

pleased to state :

Will  the
Minister of NON-CONVENTIONAL ENERGY SOURCES be

(a) the percentage of population using non-
conventional energy;

(b) the sources of non-conventional energy being
utilized on large scale,

(¢) the amount spent by the Government on the
development of non-conventional energy during the last
three years; and

(d) the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) and (b) Biomass, solar, wind and small
hydro are the major sources of non-conventional energy.
While major applications of wind and small hydro pertain
to generation of grid quality power, biomass and solar
energy are used mainly in decentralized stand-alone
applications for meeting the energy requirements of
households. A major percentage of thé population uses
biomass for cooking purposes.

{c) and (d) A total amount of Rs. 1151.98 crores has
been utilized by the Ministry for the development and
promation of various non-conventional energy programmes
during the last three years, i.e., 1999-2000 to 2001-02.
Details of achievements made under various programmes
during last three years are given in the statement.

Statement

Programme-wise Cumulative Physical Achievements During Last Three Years,
i.e., 1999-2000 to 2001-02

SI.No. Programmes Unit Achievement
1 2 3 4

1. Biogas Plant No. in lakhs 5.05

2. Community/Institutional/Night Soil based Biogas Nos. ) 1229

3 improved chulha No. in lakhs 51.8

4, Integrated Rural Energy Programme No. of Blocks 860
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1 2 3 4
5. Energy Park Nos. 108
6. Solar Phtovoltaic Programme (SPV)

SPV Home Light Nos. 115298

SPV Lantem Nos. 206076

SPV Street Lighting System Nos. 8772

SPV Power Plant kWp 354
7 SPV Pump Nos. 1633
8. Solar Thermal Energy Programme

Solar Water Heating System Sq.m. collector area 83100

Solar Cooker Nos. 41000
9. Wind Pump Nos. 224
10. Hybrid System kw 74.8

l. Wind Power Mw 604.4

12. Small Hydro (upto 25 MW) Mw 229.08
13. Biomass Power Mw 210.3
14, SPV Power MW 0.975
15. Biomass/Gasifier MW 20.92
16. Waste to Energy Programme MwW 16.2
17. Village Electrification Programme No. of villages 341

MW = Megawatt; kW = Kilowatt, kWp = Kilowatt peak.

Setting up of New Power Plants

2317. SHRI SURESH PASI : Will the

POWER be pleased to state :

up new power plants in view of the increasing requirement

of power in the country;

Minister of

(b)

whether the Union Government propose to set (c)

if so, the details thereof; and

the number of Thermal and Hydel Power Plants
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existed in the country at present alongwith the per day 1 2 3 4

power generated therein?

Kahalgaon (Bihar) 660 660
THE MINISTER OF STATE IN THE MINISTRY OF

POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) A Barh (Bihar) 660 660
capacity addition target of 41,110 MW has been set for

the 10th Plan, of which 22,832 MW capacity will be coming Vindhyachal (M.P.) 500 500
from Central Sector. Details of projects identified are given

) Dadri (U.P.) 490 490
in the statement enclosed.

(c) The number of Power Houses in the country and Unchahar (U.P.) 210 210
their daily generation as on 27.2.2003 is given below : Sipat-ll (Chhattisgarh) 660 660
T No. of P i i

ype o. of Power Stations  Actual daily N. Karanpura (Jhark.) 660 600
(More than generation in
20 MW and MU as on THDC
above capacity) 27.2.2003
Tehri HEP (Uttarachal) 1000 1000
Thermal 138 1297.04
Koteshwar (-do-) 400 400
Nuclear 6 59.45
Tehri PSP (-do-) 1000 1000
Hydro 96 132.99
NHPC
Total All India 240 1489.48
Dulhasti (J&K) 390 390
Statement
Chamera -ll (H.P.
Capacity addition during 10th Plan- (HP) 300 300
Central Sector Dhauliganga-l (Uttaranchal) 280 280
Name of the Project Hydro  Thermal Total Teesta-V (Sikkim) 510 510
(MW) (MW) (MW)
Indirasagar (JV)(M.P.) 1000 1000
1 2 3 4
Sewa-ll (J&K 1
NTPC (J&K) 20 120
Bav (Mah
Simhadri (A.P.) 500 500 (Mah) 87 37
Talcher (Orissa) 2000 2000 Purdlia PSS (JV)(WB) 900 900
Rihand (U.P.) 1000 1000 Omkareshwar (JV)(MF) 520 520
Ramagundam (A.P.) 500 500 Teesta low dam-lil, WB 132 132

Sipat-l (Chhatisgarh) 1320 1320 . Teesta low dam-lV, WB 168 168




PHALGUNA 15, 1924 (Saka)

181 Written Answers

1 2 3 4
bve
Mejia - 4, WB 210 210
Mejia - 5, WB 250 250
Maithon (Jharkhand) 1000 1000
Chandrapur (do) 500 500
NJPC
Nathpa Jhakri (H.P.) 1500 1500
Rampur (HP) 400 400
NEEPCO
Kopilli-ll, Assam 25 25
Tuiria; (Mizoram) 60 60
Tripura (Tripura) 500 500
M/o Coal - NLC
NLC Extn.-l (TN) 420 420
NLC Extn.-ll (TN) 500 500
Barsingsar (Rajsthan) 250 250
Nuclear
Tarapur, NPC, Mah. 1080
Kaiga, NPC, Kamnataka 220
Total including Nuclear 8742 12790 22832

Publication of Newspapers/Journals from
Gujarat, Mumbai and Delhi

2318. SHRI ADHI SANKAR :
SHRI CHANDRESH PATEL :
SHRI G.J. JAVIYA :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

to Questions 182

(a)  whether any application for registration of new
daily, weekly, fortnightly and monthly newspapers/journals
to be published from Gujarat, Mumbai and Delhi have
been received since December 1, 2002;

(b) it so, the details thereof;

(¢) the number of journals registered under
consideration for registration and the number of applica-
tions for registration of journals rejected;

(d) the number of daily, weekly, fortnightly and
monthly journals being published from Delhi, Mumbai and
Gujarat as on lill date with their name and address;

(e) the number of advertisements given alongwith
the value thereof to each journal since January 1, 2002
to till date; and

f) the criterion for issuing advertisements to

journals?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) Yes. Sir.

(b) to (e) Details of applications received, approved.,
remaining under consideration for registration and the
number of applications rejected by the Registrar of
Newspapers for India (RNI) for daily, weekly, fortnightly
and monthly newspapers/journals to be published from
Gujarart, Mumbai and Delhi for the period from 01.12.2002
to 28.02.2003 are given in Statement-l.

The number of newspapers/fjoumnals being published
from the above places and registered with the RNI as on
28.02.2003, is given in Statement-II.

The list containing the name and addresses of all
these newspapers/journals is quite voluminous and
information sought is not commensurate with the efforts

involved in compiling it.

The total number of advertisements issued by the
Directorate of Advertising & _Visual Publicity (DAVP) to
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newspapers/journals being published from Guijarat, Mumbai
and Delhi during the period 01.01.2002 to 27.02.2003 was
8,532, 11,770 and 42,721, respectively and the quantum
of advertisements released in terms of amount was Rs.
4,29,08,853/-, Rs. 791,09,426/- and Rs. 37,52,33,991/-,
respectively.

MARCH 6, 2003
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() DAVP issues Government advertisements to
newspapers/journals keeping in view the contents. the
target audience, availability of funds and recommendation
of the client Ministries/Departments and the 'Advertisement
Policy of the Government of India and Guidelines for
Empanelment of Newspapers with DAVP'

Statement-|

Details of Applications received/approved for Registration/under consideration (Pending)/Rejected by
the Registrar of Newspapers for India (RNI) during the period 1.12.2002 upto 28.02.2003

State/ Daily Weekly Fortnightly Monthly
Place -
Appl. Appr. Pend Rejc. Appl. Appr. Pend Rejc. Appl. Appr. Pend Rejc. Appl. Appr. Pend Rejc.
Recd. Recd. Recd. Recd.
Delhi 7 7 0 0 30 21 9 0 25 18 7 0 90 58 32 0
Mumbai 4 3 1 0] 27 2 25 0 13 0 13 0 17. 1 16 0
Gujarat 4 4 0 0 40 19 21 0 7 6 1 0 20 8 12 0
Total 15 14 1 0 97 42 55 0 45 24 21 0 127 67 60 0

Statement-li

Statement showing the number of Newspapers/Joumals
registered with the Registrar of Newspapers for
India (RNI) as on 28.02.2003

State Daily Weekly Fortnightly Monthly Total
Delhi 389 1354 1020 3291 6054
Mumbai 148 469 181 1696 2494
Gujarat 207 1213 246 619 2285
Total 744 3036 1447 5606 10833
[English]

Rail Line between Nanjangud and Nilambur

2319. SHRI K. MURALEEDHARAN : Will the Minister

of RAILWAYS be pleased to state : 5

(a) whether the Government propose to connect
Nanjangud and Nilambur in Kerala by railway line;

(b) if so, the details thereof;

{(c) whether Railways has undertaken any survey
in this regard;

(d) if so, the outcome thereof; and

(e)  the time by which the work on the said project
is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (e)
A survey for construction of new rail line between Nilambur
Road and Nanjangud has been ordered. The survey is in
progress.

[Translation]
Rehabllitation of People of Weaker Section

2320. SHRI PRABHUNATH SINGH : Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state :
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(a) whether any national level programme has
been started for rehabilitation of people of weaker sections
of the country particularly of Bihar State State-wise;

(b) if so, the details thereof and the areas identitied
for this purpose and number of targeted beneficiaries; and

(c) the State-wise amount released for this purpose
during the current financial year, till cate?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) Yes, Sir. The Ministry has launched two
National Level programmes for rehabilitation of weaker

sections:

(i) National Scheme of Liberation & Rehabilitation
of Scavengers (NSLRS) in 1991-92.

(i)  National Programme for Rehabilitation of
Persons with Disabilities (NPRPD) in 1999-
. 2000.

These programmes are implemented throughout the

country.

(b) NSLRS is a Centrally Sponsored Scheme and
funds are released to the States. The scheme was
launched with the objective of assisting scavengers for
their training and rehabilitation in alternative occupations.
6,76,008 scavengers have been identified for training and
rehabilitation in alternative occupation throughout the

country as a whole.

Under the Scheme of NPRPD, 82 districts are to be
covered in different States of the country for providing
comprehensive Rehabilitative Services to persons with
disabilities especially those living in rural areas.

(c) During the current financial year, under the
scheme of NSLRS, the proposals have been received from
the following State Govemments and funds have been

released:-

Andhra Pradesh — Rs. 27.38 crore
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Himachal Pradesh -~ Rs. 2.40 crore

The NPRPD is a State Sector Scheme, which was
launched in 1999-2000 and during the IXth Plan Period,
funds releases were made by the Ministry of Social Justice
& Empowerment, Government of India. However, in the
Tenth Five Year Plan (2002-07), the States have to fund
the programme through their own resources and as such
there is no budgetary allocation under NPRPD in the

current year.
[English)

Status of Colonel and Superintending
Engineer

2321. SHRI RAM MOHAN GADDE : Will the Minister
of DEFENCE be pleased to state :

(a) whether the Colonel and a Superintending
Engineer of IDSE on posting as CSEW become colleagues
and equivalent to each other but on posting to staff
appointments the relationship changes to that of a superior
and a subordinate;

(b) whether his Ministry has asked Engineer-in-
Chief's Branch to establish equivalence as given to AFHQ
and CSS vis-a-vis MES civilians;

(c) whether the Engineer-in-Chief's Branch is not
responding to above direction; and

(d) if so, the action is intended to establish the

equivalence?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir.

(b) No. Sir. The E-in-C's Branch have been
requested to examine the issue of equivalence.

(c) No reply has been received so far from E-in-
C's Branch.

(d) As the issue under consideration is complex in
nature, Army Headquarters may take some time to
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examine and submit a report with a proposal. It would not
be possible to lay down a time frame for this.

Tamluk-Digha Rall Project

2322. DR. NITISH SENGUPTA : Will the Minister of
RAILWAYS be pleased to state :

(a) the present status of construction work of
Tamluk-Digha railway line;

(b) whether the work on the project is being
delayed;

(c) it so, the reasons for delay; and

(d) the time by which the work qf the said project
is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) The
w?)rk. on Tamluk-Deshpran has been completed. Earthwork,
bridgework and other works are in progress on Tamluk-
Kanthi section.

(b) and (c) The work is being progressed as
rescheduled. Minor delays, whenever occurring, are being
made up.

(d) The work of track linking up to Nachinda
Passenger Halt (46.4 Km) is likely to be completed by
31/03/2003 and up to Kanthi by 30/06/03.

Theatre in Kurla Express

2323. SHRI A. KRISHNASWAMY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government has decided to attach
compartment with theatre facility in Kurla Express;

(b) if so, the details of the expenses to be incurred
on it;

(c)  whether this decision would be enlarged to
other long distant trains; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No,
Sir.

(b) to (d) Do not arise.

Expansion of Thermal Power
Plants in Orissa

2324. SHRI K.P. SINGH DEO : Will the Minister of
POWER be pleased to state :

(a)  whether the Government have a proposal for
the expansion of the Thermal Power Plant at Kaniha in
Angul district, Orissa;

(b) if so, the steps taken in that regard; and

(c) the time by which the third Gnit of that power
plant start generation of power?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANTI MEHTA) : (a) to (c)
National Thermal Power Corporation (NTPC) have already
taken up expansion of Talcher Thermal Power Project
from 1000 MW (2x500 MW) capacity under Stage-| to 3000
MW (6x500 MW) capacity in Angul district of Orissa. The
3rd unit of the project has been commissioned on
21.2.2003 and the generation of power has already
commenced.

Expansion of Vindhyachal Power Project

2325. SHRI VIRENDRA KUMAR : Will the Minister of
POWER be pleased to state :

(a)  whether the proposal for the expansion of
Vindhyachal Super Thermal Power Plant in Madhya
Pradesh was under the consideration of the Government:

(b) if so, the present capacity of the plant;

(¢) the capacity proposed to be added after
'expans,ion: and
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(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PCWER (SHRIMAT! JAYAWANT! MEHTA) : (a) to (d)
National Thermal Power Corporation (NTPC) have set up
boal based Vindhyachal Super Thermal Power Plant in
Sidhi district of Madhya Pradesh with a generating capacity
of 2260 MW under Stage-l (6x210 MW) and Stage-l!
(2x500 MW). NTPC is taking up expansion of the project
by implementing Stage-Ill having a capacity of 2x500 MW.
This project is scheduled for commissioning in the 10th
Plan.

[Translation]
Rail Projects

2326. SHRI HARIBHAI CHAUDHARY :
SHRI ABDUL RASHID SHAHEEN :

Will the Minister of RAILWAYS be pleased to state :

(a) the number of the railway projects of more than
Rs. 5 crore which have not been completed on due date
together with the due date of these projects;

(b) whether the Government have made any
assessment of the work under these projects; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (c)
The time schedule of completion of the project can be fixed
when there is matching availability of resources. There is
a heavy throwforward of ongoing projects with limited
availability of resources. The targets are fixed on year-to-
year basis based on availability of resources.

{English]
Misuse of Travel Concession Given to MPs

2327. SHRI K.E. KRISHNAMURTHY : Will the Minister
of RAILWAYS be pleased to state :
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(a) whether the Government are aware that the Rail
Travel Concession meant for Member of Parliament is
being misused by others;

(b) it so, the details thereof, and

(c) the remedial measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (c)
A few cases of misuse of reservations made on the basis
of Identity Cards issued to Members of Parliament have
come to notice during the course of ticket checking but no
separate statistics or details are maintained for the same.
Besides the normal checks on trains, additional checking
is undertaken by the various squads of Commercial and
Vigilance Departments to prevent misuse of various kinds

of travel authorities.
[Translation]
Special Team of Railway Officers

2328. COL. (RETD.) DR. DHANI RAM SHANDIL : will
the Minister of RAILWAYS be pleased to state :

(a) whether a spec_ial team of railway officers has
been selected for getting' rid of the hold of brokers at

Railway Reservation Centres,;

(b) if so, (i) the number of stations raided, (ii) the
number of brokers involved and caught during the last
three years and (iii) action taken against them and (iv) the
measures taken to make it more active; and

(c) the details thereotf?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) In order
to curb the menace of unauthorised sale of tickets, regular
and surprise checks are conducted by the Commercial and
Vigilance Departments under the general sufiéwision of
their officers both in and around reservation offices at all
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important stations. Police/Railway Protection Force are

also associated from time to time.

(b) and (c) Checks against touts is a regular feature
and no separate statistics are maintained regarding the
number of stations raided. However, during the checks
conducted during the financial years 1999-2000, 2000-
2001 & 2001-2002, the number of persons apprehended
was 3112, 2857 & 2579 respectively who were dealt with
under the relevant provisions of the law. Besides, during
peak rush periods, monitoring at important locations is
stepped up and campaigns are launched through various
media for educating the general public to desist from
purchasing tickets from unauthorised persons.

[English]
Kachiguda-Bangalore Express Accidents

2329. SHRIMAT! PRABHA RAU :
SHRI VILAS MUTTEMWAR :
SHRI K.E. KRISHNAMURTHY :
SHRI IQBAL AHMED SARADGI :

Will the Minister of RAILWAYS be pleased to state :

(a) whether report of inquiry into the accident of
Kachiguda-Bangalore Express on December 20, 2002 in
Andhra Pradesh, submitted by the Commissioner of
Railway Safety has been examined by the Government;

(b) if so, the details thereof including the cause of
the accident;

(c) the action taken against the persons found to
be responsible for this accident;

(d) the number of persons died/injured in the

accident; and

(e) the financial assistance provided to the next of
kin and to the persons injured etc.?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (c)
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Commissioner of Railway Safety, South Central Circle has
submitted preliminary inquiry report into the deraiiment
of 7685 Kachiguda-Bangalore Express on 21.12.2002,
wherein he has concluded that the train derailed 'due to
tampering with the track’ and the accident falls under the
category of "tampering with track by persons other
than Railway Staff." Detailed examination of final inquiry
report, when received, will be undertaken by the Zonal
Railway

(d) 19 persons died and 78 persons were injured
in this unfortunate accident.

() Compensation for death or injury of Rail
passengers in train accic nts are decided by Railway
Claims Tribunal. Compensation will be paid soon after
the claims are decreed by the Tribunal. However, ex-
gratia amounting to Rs. 22.90 lakhs has been paid to the
victims of the accident to take care of their immediate
needs.

ldentity Cards to Persons
with Disabilities

2330. SHRI RAMESH CHENNITHALA : Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state :

(a)  whether uniform guidelines for issue of identity
cards to persons with disabilities have been circulated to
States/Union Territories;

(b)  whether any action plan has been initiated for
issue of identity cards to them;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (DR. SANJAY
PASWAN) : (a) In order to have uniformity in the identity
cards for persons with disabilities so as to ensure that

¢ various concessions/benefits are available to persons with
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disabilities, guidelines in this regard were circulated to all
States/Union territories in August. 2000 a request to adopt
the same.

(b) to (d) The matter regarding issue of Identity Cards
to persons with disabilities comes under the purview of
State Governments/U.T. Administrations.

[Translation]
Power Generation in Rajasthan

2331. SHRI KAILASH MEGHWAL : Will the Minister
of POWER be pleased to state :

(a) the quantity of power being generated in
Rajasthan presently alongwith its demand in the State;

and

(b) the steps taken by the Government to bridge
the gap between demand and supply of power in
Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) The
electricity generation in Rajasthan during April, 2002-
January, 2003 was 17,979 Million Units including Central
Generating Stations located in the State. Power supply
position during the same period in the State is given

below :

PHALGUNA 15, 1924 (Saka)

Energy (MU) April- Peak April-
January, (MW) January,

2003 2003

Requirement 21815 Peak Demand 3880

Availability 21354 Peak Met 3820

Shortage 461 Deficit 60

Percentage (%) 2.1 Percentage (%) 1.5

(b)  Electricity is a concurrent subject. Supply and
distribution of electricity in a State is the responsibility of
the State Government/State Power Utitity concemed which
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decides the priorities of power supply to various category
of consumers/areas in the State.

However, in order to mitigate power shortage in the
country including Rajasthan, the following steps are being
taken :

(i) Besides capacity addition of 660.32 MW in
State Sector in Rajasthan, generation capacity
of 7340 MW is planned to be set up in Central
Sector in Northem Region during 10th Plan in
which Rajasthan will have entitliements.

(i)  Implementation of Renovation, Modermization
and Life Extension (R&M & LE) Schemes for old
and inefficient generating units for overall
improvement in generation performance. PFC
disburses loan with interest subsidy of 3%
under Accelerated Generation and Supply
Programme for this purpose.

(i) Enhancement in evacuation of surplus power
from Eastern region to other regions including
Northem Region of which Rajasthan is a
constituent by setting up of inter-regional links.
Recently, Sasaram HVDC back-to-back station
has been commissioned which has facilitated
transfer of 500 MW from Eastern Region to
Northem Region in asynchronous mode.
Rajasthan is also a beneficiary of Eastern
Region Power.

(iv)  Promoting energy efficiency and energy conser-
vation measures.

(v} Government of India is striving for achieving
financial turn around of State Electricity Boards/
Utilities so as to enable them to become
commercially viable. To bring about reforms in
distribution, Ministry of Power in Government of
India has launched Accelerated Power Devel-
opment and Reforms Programme (APDRP) as
a major step towards reduction in aggregate
transmission and commercial losses and attain-
ing commercial viability of the power gector.
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[English]
Generation of Power by NCES

2332. SHR!I T.T.V. DHINAKARAN : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state :

(a) the target capacity of generation of non-
conventional energy fixed for the Ninth Plan;

(b) the quantum of actual generation during the
saild Plan; and

(c) the target fixed for the Tenth Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) and (b) The Ministry fixed a target
capacity addition of 1241.90 MW for power generation from
various non-conventional energy sources against which a
total of 1340.33 MW capacity addition of power generation
was achieved during the Ninth Plan period.

(¢) The Ministry has fixed a target capacity addition
of 3075 MW for power generation from various non-
conventional energy sources during the Tenth Plan period.

[Translation]
Purview of Kurdukar Commission

2333. SHRI JAI PRAKASH : Will the Minister of

POWER be pleased to state :

(a) whether the Government of Maharashtra have
consuited the Union Government while deciding the
purview of Kurdukar Commission looking into the failure
of Dabhol Power Project;

(b) if not, whether the Union Government have
given any suggestion to State Government in this regard;

(c) if so, the details thereof, and

the reaction of the Government of Maharashtra

(@)

thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT!I MEHTA) : (a) No, Sir.

MARCH 6, 2003

§

to Questions 196

(b) and (c) Ministry of Power, Government of India
has addressed a communication to the Government of
Maharashtra (GOM) advising them that appointment of the
Commission of Inquiry by the Government of Maharashtra
to the extent that it purports to empower the Commission
to make an inquiry, inter-alia, into the validity of various
agreements, statutory clearances/concurrences, etc. (which
would include statutory clearances given by Central
Government Agencies), and failure of governance, is
beyond the power and competence of the State Govern-
ment. It has been pointed out to the GOM that where the
Central Government, has, in exercise of various statutory/
executive powers conferred by various laws regarding
electricity, environment, etc. given certain clearances/
approvals, State Governments cannot exercise any
executive power regarding such statutory clearances/
approvals. GOM were accordingly requested to delete the
relevant provisions relating to the Central Government from
the Terms of Reference of the Commi.ssion as contained
in their notification dated 7.11.2001. Pending amendment
of the notification, GOM were requested to ask the
Commission of Inquiry to defer its ongoing proceedings/
hearings. It was also mentioned in the said communication
that Government of Maharashtra should have consulted
the Government of India before drafting the Terms of
Reference.

(d) In response, GOM have conveyed that they are
examining the issues raised by Government of India and
that in the meanwhile, the Commission of Inquiry has
deferred its ongoing hearings till 13.3.2003.

[English]

Interest Rate on Solar
Water Heater

2334. SHR!I KIRIT SOMAIYA : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state :

(a)  whether the interest rate on Solar Water Heater
has pot been revised for the last two years;
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(b)  whether in spite of general reduction in interest
rates the same has not been reflected;

(c) if so, the details of the interest rate Government
is paying to the banks;

(d) the subsidy and actual interest paid by the
customers;

(e) whether the Government have asked national-
ized banks to revise and reduce the interest rate of 11.5%
charged by them;

) if so, the details thereof, and

(g) the details of the subsidy actually paid by the
Government during the above period?

THE' MINISTER OF STATE OF THE MINISTRY of
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) and (b) Under the soft loan programme
on Solar Water Heaters being implemented by the Ministry
through the Indian Renewable Energy Development
Agency (IREDA) and designated public sector banks, the
following interest rates are currently being charged from
the customers :

(i) 5% for individuals, institutions, hospitals, nurs-
ing homes, small business establishments,
housing cooperative societies, developers,
nonprofit organizations etc. No change has
been made in this rate.

(ii) 7% for commercial organizations. The rate
being charged earlier for commercial organiza-
tions was 8.3% and was lowered to 7% during
2002-03 keeping in view the general reduction
in interest rates.

(c) and (d) According to the arrangements con-
cluded with the banks, the Ministry provides assistance to
the banks to cover the difference between their normal rate
of interest for financing such systems and the rate of
interest actually charged under the scheme. At present the
normal rate of interest of most banks is close to their prime
lending rate or priority sector rate. Customers pay an
interest rate of 5% or 7% as mentioned above.

PHALGUNA 15, 1924 (Saka)
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(e) and (f) No, Sir.

(90  The amount of interest subsidy released by the
Government during the period is as follows :

2000-01 Rs. 0.80 crore

2001-02 Rs. 1.00 crore’

2002-03 Rs. 5.89 crores (till Feb. 2603)
[Translation] '

Achievements by 1.L.LM.C.

2335. SHRI SURESH RAMRAO JADHAV : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the Indian Institute of Mass Communi-
cation has achieved its objectives;

(b) if so, the details of the achievements made
during the last three years;

(c) the number of curriculum and diploma
programmes organised by the Institute during the last three
years, and

(d) the details of amount provided to the said
Institute and the expenditure incurred by it during the last
three years?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) Yes, Sir. The Institute has been
achieving its objectives, inter alia, of education, research
and training in the field of mass communication and

journalism.

(b) and (c) A statement showing the number of
programmes and achievements during the last three years
is given in statement-I.

(d)  The details of amount provided by the Ministry
of I1&B to the Institute and the expenditure incurred during
the last three years is given in statement-Ii.
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Statement-il

MARCH 6, 2003 to Questions 204

Amount provided by Ministry of I1&B to Indian Institute

of Mass Communication for last three years

(Rs. in lakhs)
Year Total
2001-2000 507.20
2000-2001 584.81
1999-2000 777.56
Total 1869.57

Expenditure incurred by the Indian Institute of Mass
Communication for last three years

(Rs. in lakhs)
Year Total
2001-2002 654.38
2000-2001 660.55
1999-2000 853.24
Total 2168.17
[English]

Expansion of AIR in North

Eastern States

2336. DR. JAYANTA RONGPI : Will the Minister of
INFORMATION AND BROADCASTING be pleased to

state :

(a)  whether

the Govemment

have undertaken

expansion of AIR network in the North Eastern States;

(b) if so, the projects undertakento be undertaken
under the said programme in Assam particularly in
the Karbi, Anglong and North Cachar regions of Assam;

and

(c) the time by which the proposed AIR stations
likely to be expanded?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (c) The following AIR projects
are proposed to be implemented in Assam during the 10th
Five Year Plan :-

(i) Jorhat - 10 KW FM Transmitter

(i)  Silchar 5 KW FM Tr. and Refurbish-

ing of Studios

(iii) Karimganj - 1 KW FM Tr.
(vy Lumding - 1 KWFMTr
(v) Golpara - 1KWFMTr

(vi)  Guwahati Upgradation of existing
uplink facility to Digital

mode.

Proposed FM Transmitter at Lumding will cover some
of the uncovered areas of Karbi district also.

[Translation]

Agreement with Iranian Companies for
Exploration of Petroleum

2337. SHRI MANIBHAI RAMJIBHAI CHAUDHRI : Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the Government are contemplating to
make an agreement with the lranian Companies for
exploration of petroleum;

(b) it so, whether the Government have any action
so far in this regard; )

(¢) if so, the details thereof; and

(d) it not, the reasons therefor?
3
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) to (c) A consortium of Indian
companies, namely, ONGC-Videsh Limited (OVL), Indian
Oil Corporation Limited (IOC) and Oil India Limited (OIL)
signed an Exploration Service Contract with National
Iranian Oil Company (NIOC) on 25.12.2002 for the Farsi
offshore Block in Iran. The participating interest of three
consortium members OVI, IOC and OIL is 40%, 40% and
20% respectively. The projected investment by the
consortium in the Block is of the order of US $ 38 million
(Rs. 186 crore approximately) and initial work has already
started.

(d) Does not arise in view of (a) to (c) above.
Separate Budget for DRDO

2338. SHRI A. NARENDRA : Will the Minister of

DEFENCE be pleased to state :

(a) whether the Government have approved cre-
ation of a separate head in the budget for Defence
Research and Development Organisation in view of the
importance of research and development in the field of

sophisticated arms capacity; and
(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir. A new budget head has been
created for the Department of Defence Research and

Development.

(b)  The budget of Department of Defence Research
and Development was earlier combined with that of Army
under "Major Head 2076". A new "Major Head 2080" has
now been created for the Department of Defence Research
and Development. The budget for the year 2003-2004 will
be provided from the new Major Head. Related minor/sub
heads have also been finalised to enable proper
compilation of the expenditure incurred from the Grants

under this head.

PHALGUNA 15, 1924 (Saka)

to Questions 206

[English]

Loan by PFC to Loss
Making SEBs

2339. SHRI VILAS MUTTEMWAR : Will the Minister
of POWER be pleased to state :

(a) whether the Power Finance Corporation (PFC)
have decided to give loans to loss incurring State
Electricity Boards against bonds;

(b) if so, the details thereof; and

(c) the loans given by the PFC to the
State Electricity Boards during the last six months and
how far this additional amount of loans are likely to
help the State Governments to clear their accumulated

arrears?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and
(b) Power Finance Corporation (PFC) Ltd., has not
decided to give loans to loss incurring State Electricity
Boards against bonds. PFC, however, provides
medium term loans (more than one year and upto five
years) to State Power Utilities against pledge of State
Government guaranteed bonds. A loan of Rs. 213 crores
has been extended to APGENCO in the current financial
year for meeting their medium term working capital

requirements.

(¢) The details of loan given to various State
Power Utilities during the last six months is given in
statement. The assistance was provided to Power Utilities
for the Power Projects under various categories viz.
Generation, Transmission Capacitors, Renovation &
Modernisation, Urban Distribution, System Improvement,
Studies, Computerization etc., and also to meet
short/medium term requirement of funds for their working
capital. However, the objective of these loans is not to
enable to State Governments to clear their accumulated

arrears.
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Statement
Details of Loan Given to Various State Utilities During the Last Six Months
(Rs. in crores)

Sl State State Power Utility Disbursement during

No. 1.09.02 to 28.02.03

1 2 ' 3 | 4

1. Andhra Pradesh Andhra Pradesh Generation Corporation 291.78
Andhra Pradesh Transmission Corporation 1566.20
Central Power Distribution Company A.P. 20.00

2. Assam Agssam State Electricity Boards 2.19

3. Delhi Pragarti Power Corporation Ltd. 104.42

4. Goa Government of Goa . 17.08

5.  Qujarat Gujarat Electricity Board 90.25
Gujarat State Electricity Corporation Ltd. 34.65

6. Haryana Dakshin Haryana Bijli Vitran Nigam Ltd. 3.80
Govt. of Haryana 0.03
Haryana Power Generation Corporation Ltd. 227.68
Haryana Vidyut Prasaran Nigam Lid. 105.23
Uttra Haryana Bijli Vitran Nigam Ltd. 20.00

7. Himachal Pradesh Himachal Pradesh State Electricity Board 129.95

8. Jammu & Kashmir J&K State Power Development Corporation Ltd. 8.07

9. Karnataka Karnataka Power Transmission Corporation 267.40
Kamataka Ppwer Corporation Ltd. 25.61
Visvesvaraya Vidyuth Nigam Ltd. 6.17

10. Madhya Pradesh Madhya Pradesh State Electricity Board 25.04

11,

Maharashtra Maharashtra State Electricity Board 134.03

.
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